Tuesday, 27th March, 1951

(5th February to 31st March, 19851)

Third Session (Second Part)

of the

PARLIAMENT OF INDIA

1951



OCONTENTS
Volume VI—from &th February, tc 31st Merch, 1951

- Columns,

Monday, 5th February, 1951

Oral Answers to Questions . . . . 11371170

Writien Answers to Questions . . . 1170—1174
Tuesday, 8th February, 1951—

Oral Answers to Questions . . . 1175—1203

Written Answers to Questions . - 1203—1218
Weidneaday. 7th February,.1951—

Member Sworn . . . . . . . 1219

Oral Answers to Questions . . . . . . 12191246

Written Answors to Questions . . . . 12461258

Thursday, 8th February, 1961—
Oral Answers to Questions R . . . 12891288

Written Answers to Questiona . . . 12851202
Friday, 9th February, 1951 —

Orl Answers to Questions . . . 12931319

Written Answers to Questions . 131913382
Monday, 12th February, 1951—

Oral Answors to Questions . . . . . . 13331364

Written Answers 1o Questions . . . . . . 1364—1372
Tuosday, 13th February, 1951 —

Oral Answera to Questions . . . . . . 13731399

Written Answors to Questions . 13991408
Wedooaday, 14th February, 1951—

Oral Answerx 10 Questions . . . 1409 —1438

Written Answers to Questions . . . 14381454
Thursdey, 15th February, 105] ..

Oral Answera to Quegtions . . 14551487

Written Answem to Questions . . 14871490
Friday, 16th February, 18951—

Orul Answers to Questions . . . 14011522

Written Answers to Questions . N . 15221328

Monday, 16th February, 1951
'ritten Anawers to Questions

Tusesday, 20th February, 1951—
Oral Answers to Questions . .

. . . . . . 15271858

. . . . . 18571386

Written Answers to Questions N . . . . . 1586--1596
Wedneaday, 21at February, 1051 —

Orsl Answers to Questions . . . . 15971631

Written Answers 1o Questions . . . . 16311638

234 PSD. -



Thureday, 220d February, 1951—
Oral Answers to Questions .
Written Answers to Questions

Friday, 23rd February, 1951—
Member Sworn .
Oral Answers to Questions
Written Answers to Questions
Monday, 26th February, 1951—
Oral Answers to Questions
Written Answers to Questions
Tuesday, 27th February, 1951—
Oral Answers to Questions
Written Answers to Questions
Wednesday, 28th February, 1951—
Oral Answers to Questions
Written Answers to Queations
Thursday, 1st March, 1951—
Oral Anawers to Questions
Written Answers to Questions
Friday, 2nd March, 1951—
Oral Answers to Questions .
Written Answers to Questions
Monday, 5th March, 1951 —
Oral Answers to Questions
Written Answers to Questions

Wednesday, 7th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Thursday, 8th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Friday, 9th March, 1951 —

Oral Answers to Questions
Written Answers to Questions

Baturday, 10th March, 1951—
Member Sworn . . .
Oral Answers to Questions .
Written Answers to Questions

Monday, 12th March, 1951—

Oral Answers to Questions
Written Answern to Questions
Tuesday, 13th March, 195]—
Oral Answers to Questions
Written Answers to Questions

Wednesday, 14th March, 1951—

Orsl Answers to Questions
Written Answers to Questions

(i)

Co lumns
1639—1667
1667—1678

1679
1879—1704
1705—1712

1713—1739
1738—1750

1761—1783
1783—1802

18031830
1830—1838

1839—1365
1885 -1874

18751801
19021914

19151949
19491956

19571087
1987—1906

19972042
20422058

20892085
20852096

2007
2007—2131
21312314

21352166
21662180

2187--2217
22172224

22252254
22542222



Thursday, 15th March, 1851 —
Oral Answers to Questions
Written Answers to Questions

Friday, 16th March, 1961—
Oral Answers to Quéstions
Written Answers to Questions

Monday, 19th March, 1951—
Member Sworn .

Oral Answers to Questions
Written Answers to Quostions

Tuesday, 20th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Wednesday, 21st March, 1861—
Oral Answers to Questions
Written Answers to Questions

Baturday, 24th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Monday, 26th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Tuesday, 27th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Wednesday, 28th March, 1951—
Oral Answers to Questions
Written Answers to Questions

Friday, 30th March, 1851—
Qrsl Answers to Questions
Written Answers to Questions

Saturday, 3lst March, 1951 —
Oral Answers to Questions
Written Answers to Questions

.

.

Columns
2263—2285
22952308

23002340
2340 —234

2343
23432371
23712386

2387—2416
24182444

24452474
24742484

24852518
2518—2526

25372461
23612576

25712608
26062618

2619—2651
26512658

28592688
2688—2698

28992732
27332750



THE

PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

2577

PARLIAMENT OF INDIA
T}Lesday, 27th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Loss IN IMPORT OF SUGAR

*2532. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the Govern-
ment of India have suffered any loss
in the transaction of sugar imported
during the year 1950 from foreign
countries?

(b) How much of the amount paid
for the purchase has been recovered
through sales?‘

(c) Have State Governments paid
their share of the loss?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) No.

(b) The entire amount paid for the
purchase is being reccvered from the
Governments of the States to whom
this sugar has been alloited as a part
of their consumption qucta

(c) Does not arise.

Shri Sidhva: May 1 know whether
there was any profit; what was the
total amount paid for the purchase of
this consignment?

Shri K. M. Munshi: As I have
pointed out to the Ifouse the whole
transaction was on a no-profit no-loss
asls,

The total quantity purchased was
60,050 tons. The price varies. I have
not got the incidental expenditure but
the rate per ton has been something
like from £56 to £62 per ton and in
one case $6-5 per cwt.

Shri.Sidhva: Is there any balance

rom the i stos i1 :
un disbosid g!mported stock still lying
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Shri K. M. Munshi: As a meatter of,
fact stocks are arriving from month
to month and some of ihe consign-
ments are still to arrive.

Shri Sidhva: Am i i{c understand
that imports of sugar are still comning
in?

Shri K. M. Munshi: The reason is
that on account of shipping difficuities
and a strike in the 11.K., shipments
expected to arrive earlier have not
come.

Shri Goenka: May 1 know what is
the quantity of sugar stilt to arrive?

Shri K. M. Munshi: The quantity
which has arrived cr is arriving is
about 16,990 tons shipped in February?

Shri Goenka: Am [ {o understand
that the whole of tnis quantity has
been shipped, out of which abcut
16,000 tons or so is sull to arrive?

Shri K. M. Munshi: I bave not got
exactly how much has arrived. But I
have got here the figures indicating
actual shipment. They show that the
shipment made .cever the whole
quantity.

Mr. Speaker: The point of the
question appears to be, wha: was the
total quantity ordered and how much
is yet to come?

Shri K. M. Munshi: The total
quantity ordered was 60,050 tons pur-
chased in the UXK.—that was what
was purchased.

Shri Sidhva: What quantity is to
arrive yet?

Shri K. M. Munshi: Of this 52,540
tonst have already reached Indisn
ports.

_Shri R. K. Chaudhuri: May I know,
Sir, why, notwithstanding = the fact
that there was scarcity of sugar in
1950 and also the prices were rather
abnormally high, a

larger quantit
was not imported? ger a v
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Shri K. M. Munshi;: Hon. Members
wijl remember the answer which I
gave earlier. It was impossible at
that time to purchase any imported
sugar and it was with great difficulty,
at the intercession of UK. that we
were able to purchase these quantities.

INDIAN ToBaccO

#2533, Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased {o state whether it is a
fact that samples of Indian tobacco
have been sent to Indian Trade Com-
missioners in foreign countries to
‘stimulate foreign demands for Indian
tobacco?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): Yes.

Dr. Ram Subhag Singh: In  which
country or countries o the world has
been increasing interest evinced in

Indian tobacco and what has been the

annual demand for il?

Shri K. M. Munshi: [ shoulr !ike to
have notice of that guestion.

Dr. Ram Subhag Singn: Is it a fact,
Sir, that a journal on Indian tobacco
is being published by the Government
for stimulating demard for it in
foreign countries?

. Shri K. M. Munshi: So far as my
aformation goes, trade representa-
ves of several courtries have teen

addressed about the tobacen.

. Shri Kesava Rao: May 1 know what
is the agency through which Indian
tobacco is popularised in foreign
countries? ’

Shri K. M. Muashi: In 1950 trade
representatives: ip UK,  France,
Egypt, Switzerland, C(zechoslovakia,
Australia and Brazii wer2 sent these
tobacco specimens and they were also
;hgplayed in several international
airs.

Ramnmway INCOME

#2534. Pandit M. B. Bhargava: Will
ttge tMgiSter of Railways be pleased
state:

{a) the total passenger traffic earn-
ings for all the classes separately
during the vears 1949-1950 and 1950-
1951; and

(b) the total earnings from load
trafic during the years 1949-1950 and
1950-1951?

The Minister of State for Traus-
port and Railways (Shei Santhanam):
(a) (i) The earnings from passengers
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carried during the year 1949-59, on
Indian Government Railways were:
Air-conditioned.—Rs. 9,77,000.
Class I.—Rs. 3,53,45,000.
Class II-Special.—Rs. 88,44,000.
Class II-Ordinary.—Rs. 8,37,54,000.
Class III.—Rs. 73,14,64,000.
Total all classes.—Rs. 86,03,34,000.

(ii) Similar approsinate earnings
for the year 1950-5!. available up to
February 1951, are:

Air-conditioned.—Rs. 11,08,000.

1st Class/Class 1.—Rs. 2,18,26,070.

2nd Class/Class 1I-Special —
Rs. 3,50,70,000.

Inter Class/Class IL.—Rs. 5,33.06.000.

3rd Class/Class III.—Rs. 69,92,50,000.

Total all classes.—Rs. 81,55,69,600.

(b) The term ‘Load traffic’ is net
quite clear, but if il is taken 1o ingi-
cate ‘Goods traffic’, totsl earnings
from this head on indian Governrasnt
Railways during 1949-50 were Rs.
1,29,93,42,000. Simiiar  approximate
earnings during the year 1330-31, from
April 1950 to February 1951, were Rs.
1.20,64,58,000.

Pandit M. B. Bhargava: May I know
whether air-conditioned couches are
running on all lines. or only on scme
lines?

Shri Santhanam: Culy on  some
lines.

Shri Sidhva: Of the passenger trafic
earnings, may I kncw’ the amount
collected from tourists?

Shri Santhanam: We dc not issue
special tourist tickets. Thevy ta'e
ordinary passenger’s tivkets and the
amount is included in the ordinary
earnings.

Shri Dwivedi: May I know what is
the income derived from penalties
imposed on ticketless travellers and
is it commensurate with the establish-
ment charges incurred in this cen-
nection?

Shri Santhanam: I have not got the
actual figures. But we recover many
more times the exvendilure c¢n the
ticket checking staff.

Pandit Munishwiar Datt Upadhyay:
Is it a fact that the fa!l in goods {raffic
is due to the tact that wagons were
not available?

Shri Santhanam: I have not been
able to follow the hon. Member's
question. We have got an income of
Rs. 129 crores and thxzt cannct be duve
to wagons not being available.

Shri Sidhva: The hon. Minister has
stated on a previous occasicn that a
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special Tourist Section has been open-
ed in the Railways. As such may 1
know whether an account is kept of
the number of tourisis and the rail-
way income from thut direction?

Mr, Speaker: lHe has aiready
stated......

Shri Sidhva: He says tbat it is in-
cluded in ali the (lickets. When a
special department has been opened
for this purpose do they not keep a
‘separate account?

Shri Santhanam: There is a special
Section in the Transport Ministry
and not in the Railway Ministry.

CoTTON CULTIVATION

¢2535. Shri B. R. Bhagat: Will the
Minister of Food and Agriculture be
pieased to state:

(a) whether an increase is estimat-
€d in the acreage of cotton cultivation
in the current year; and

(b) if so, to what extent?

The Minister of Foodl and Agri-
culture (Shri K. M. Munshi): (a) and
(b). According to the second estimate
of cotton the acreage under cotton in
India is placed at 10-05 million acres
during 1950-51 as against 9-13 1nillion
acres during the corresponding period
of last year, thus showing an increase
of 0.92 million acres.

Shri B. R. Bhagat: May 1 kncw
whether this increase in acreage under
cotton cultivation has been at the cost
of food cultivation and, if so, to what
extent?

Shri K. M. Munshi: As a matter of
fact, compared to the pre-war period
there has been u reduction in the area
under cotton in India of the corder of
9 million acres. Tae full target of
cotton had to be achieved in order to
maintain the industries and to earn
foreign exchange neessary for the
import of food. Therefors, as has
been repeatedly mentioned by re, the
integrated programme was formulat-
ed under which add:tional acreage is
attempted to be put under cotton and
jute cultivation,

Shri B. R. Bhagat: May I know
whether any survey or enquiry is
being undertaken in coiton growing
areas to find out the extent of acreage
of culturable waste which can be
brought under cotton cultivation and,
if so, what are the steps taken in that
direction?

Shri K. M. Munshi: Thz Govern-
ment of India has addressed the State
Governments to find out the exact
position  with regard to culturable
waste. No such enquiry, as far as I
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know, has been initiated by the Gov-
ernment of India.

Shri B. R. Bhagat: I want to know
what steps are being taken to increase
the acreage under cotton cultivation
?y lzringing new lands under cultiva-
ion?

Shri K. M. Munshi: As a matter of
fact, certain large areus which have
got potential value so far as cotton
growing is concerned, arve being put
under intensive cultivation and all the
acres in that area are being studied
to find out whether it is possible to
grow cotton,

Shri T. N. Singh: In the areas in
which cotton cultivation has increased
may I know to what extent :he area
under food crops has gone down?

Shri K. M. Munshi: Well, if the hon.
Member wants details I would like to
have notice. I cannyt give any
figures districtwise, 7or am I in a
position at present to say that so many
thousand acres have gone down. But,
as I have already pointed out, if the
full scheme is put through, there will
be a deficiency of 9 lakh tons so far
as food is concermned. That is the
general figure taking koth cotton and
jute into account.

Thakur Lal Singh: Even the land
revenue of those lands which were
under cereals, such as wheat etc.,
cultivation was remitted if they grew
cotton. So I would like to know how
much loss the Government sutfered on
account of this remission of land reve-
nue and how much loss of grain they
suffered on account of the fall in the
production of wheat. In Bhopal of
course it was...

Mr. Speaker: Order, order.

Shri K. M. Munshi: In order to
stimulate the production of cctton
last year it was proposed to remit the
revenue in certain States. As to how
much has been remilted I must have
notice as I must collect the figures
from the State Governments.

Sardar B. S. Man: What arrange-
ments are being made to provide
marketing facilities to the areas where
there was no cotton cultivation before
but which have now come under cotton
cult;vation, particularly the American
one?

Shri K. M. Munshi: So for as these
areas are concerned certain [acilities
are given where cotton is intended to
be grown. As regards the question
about the American variety I would
like to have nctice.
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CALCUTTA TELEPHONE SYSTEM

*2536. Dr. M. M. Das: Will the
Minister of Communications be
pleased to state:

{a) the number of exchanges pro-
posed to be constructed for imple-
menting the scheme of automatisation
of the Calcutta Telephone System; and

(b) the estimated expenditure for
the construction of the Bank Central
Exchange of the Calcutta Telephones on
the site of the old Dalhousie Institute
under the following heads—

(i) purchase of site; (ii) construc-
tion of building; (iii) purchase
of equipments; and (iv) pur-
chase of cables and associated
stores?

The Minister of Communications
(Shri Kidwai): (a) 13.

(b) () Rs. 22,27,500.
(ii) Rs. 93,40,J00.
(iii) Rs. 2,66,25,000.
(iv) Rs. 7,90,000.
Dr. M. M. Das: May I know the
estimated date when the construction

of the building for this exchange will
be completed and when it will open?

Shri Kidwai: I have said that there
are thirteen exchanges. I would like
to know to which particular exchange
the hon. Member is referring.

Dr. M. M. Das: Tlie Bank Central
Exchange.

Shri Kidwai: The builkling will be
completed in 1953.

Dr. M. M. Das: May I know the
total number of lines proposed for this
exchange?

Shri Kidwai: At the -initial siages
the number of lines will be 48,000,
but 1ot is capable of being extended to
88,000.

Dr. M. M. Das: May 1 know whether
the exchanges which are proposed to
be constructed are in Calcutta proper
or in the surrounding industrial area?

Shri Kidwai: Some are in Calcutta
roper and some are in the surround-
ing area.

Shri Chattopadhyay: May I know
whether the work has been progress-
ing according to schedule or whether
it has fallen back?

Shri Kidwai: It has fallen back
because the construction took more
time than we thought it would take.

Shri A. C. Guha: By what time do
Government expect the automatic
system to be completed in Calcutta?
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Shri Kidwai: I think we will stact
giving telephone connections in  the
early part of 1953.

Shri A. C. «Guba: To all the
exchanges?

Mr. Speaker: We will go to the next
question.

RAILWAY INSPECTORATE

*2537. Dr. M. M. Das:  Will the
Minister of Communications be
pleased to state:

(a) the functions and numerical
strength of the Government Inspector-
ate of Railways;

(b) the qualifications and salaries
including D.A. of the present
incumbents;

(c) whether there is any proposal
to increase the number of the
Inspectors; and

(d) what particular _varieties of
accidents are inquired into by the
said inspectors?

The Minister of Communications
(Shri Kidwai): (a) and (b). Two
statements giving the information re-
quired are laid on the Table of the
House. [See Appendix XIX, annexure
No. 23].

(¢c) Government have under con-
sideration the question of reorganising
the Railway Inspectorate to bring it
into line with the regrouping of Kail-
ways, but it is not possible to say at
present whether this will involve an
increase in the number of Inspectors.

(d) The Inspectors are rejuired, un-
less unavoidably pravented, to  hold
an inquiry into every accident to a
passenger-carrying train which is
attended with Joss of life or wilh
serious injury to any person m the
desirable or necessary; for example,
value of approximately Rs. 20,000 or
more. They may, however, hold an
inquiry into any accident, if, in their
opinion, the contingent circumstances:
are such as to render this course
desirable or necessary; for example,
an accident to a train whizn is attend-
ed with neither casualiies ror appreci-
able damage to property, but which
arises from causes whizh, if allowed
to persist, may result in a sericus
accident to a train  carrying
passengers.

Dr. M. M. Das: Ilay I know the
reason why this Railway Inspectorate
has been placed under the C(om-
munications Ministry?

Shri Kidwai: Well, Sir, I have in-
herited it. T myself was curious to
know about it and I awas told that it
was thought desirable that it should



2585 Oral Answers

be independent of the railway
administration.

Dr. M. M. Das: May I know whether
it is one of the functions of the Rail-
way Inspectorate to examine carriages
and wagons and to declare them uniif
far service if necessary?

Shri Kidwai: I thiuk it is cne of
their functions.

Dr. M. M. Das: May I know whether
it is compulsory for the Railway
Inspectorate to invite and take evi-
.dence of the public during the time of
investigating a serious accident?

Shri Kidwai: Yes, if that is found
necessary.

COMMUNISTS IN MANIPUR

*2538. Dr. M. M. Das: Will the
Minister of States be pleased to lay
on the Table a statement regarding
the subversive and anti-State acti-
vities of the Communists in the State
-of Manipur during December last?

The Minister of State for Transport
and Railways (Shri Santhanam): I
place on the Table of the House a
statement containing the relevant
information.

STATEMENT

‘The subversive and anti-State acti-
vities of Communities in Manipur
during December 1950.

Four incidents involving Com-
munists have been reported to the
Government of India from Manipur _
in December 1950. In one incident
two arrested perscns were rescued
from a police party of three along
with three rifles and a tommy gun.
‘The same day two Cormmunists tried
1o secure entry into the house of a
Chowkidar. They wszre challenged by
‘the guard whereupon they tried to
assauly the guard. In the incident
one of them was killed and the other
arrested. In the second incident a
party posing as polive called cne man
from his house and murdered him. In
‘the third case a chowkidar was taken
out in the same manner and seriously
injured. In the fourth case aiso a
‘police helper was taken out on the
same pretext and assaulted with
lathies. In all these cases investiga-
‘tions are proceeding

Dr. M. M. Das: May ! know wnat
is the present condition of Manipur
so far as these anti-State and sub-
‘versive activities of the Communists
were -concerned?
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Shri Santhanam: I regret to inform
the hon. Member that they are still
continuing.

Dr. M. M. Das: What is the exact
position? I want to know whether
these incidents are happening in large
numbers or they are practically
stopped?

Shri Sauthanam: D:ring 1951, there
have been incidents on 6th January,
23rd January, 14th February and
15th February.

Dr. M. M. Das: What is the magni-
tude of these ‘incidents and what is
the number of men killed?

Shri Santhanam: Generally, it is
not a case of men killed, but a sort of
intimidation and coercion of , people
likely to help the Governnient against
the Communists,

Dr. M. M. Das: May I know whether
it is a fact that large amounts of arms
and ammunition have been unearthed
in Manipur by the Police?

Shri Santharam: ! certain cases
some kinds of arms have been un-
earthed and recovered.

Shri Rathnaswamy: In v1ew of the
fact that the Tribal people in and
around Manipur gqre likely to be
influenced by the Communist activities
in view of their backwardness all
round, what positive measures have
been launched by the Government to
give them adequate protection against
such dangers?

Shri Santhanam: The Government
are taking all kinds of police action,
and whenever necessary, military
measures are also undertaxen.

Shri Kamath: Is there any truth in
the recent press reports that the Chief
Commissioner of Manipur, Mr. Himat-
singh Maheshwari, has submitted
his resignation because the situa-
ation was getting a bit too difficult
for him?

Shri Santhanam: T have no such
information.

Shri R. K. Chaudhuei: Is it a fact
that in the so-called campaign against
the Communists, the Manipur Govern-
ment have arrested the General
Secretary of the Congress, the ex-
President of the Congress and other
Members of the Congress executive?

Shri Santhanam: I have no informa-
tion on the point.

Mr. Speaker: Let us go to the next
question.
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REVENUES FROM RoaDs AND MOTOR
TRANSPORT

*2539. Shri A. C. Guha: Will the
Minister of Transport be pleased to
state:

(a) the total revenue collected by
the Government of India from roads
and motor transport during the last
three years; and

(b) the amount spent on roads—
including construciion of new roads,
maintenance and repairs of old ones—
during those three vears?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The total (gross) revenue vollected by
the Central Government during the
last three years i.. 194748 (post-
partition period only), 194849, and
1949-50 from roads and motor trans-
port including the entire customs and
excise duties on motor vehicles, their
accessories, tyres and tubes, and motor
spirit, is Rs. 5,656 lakhs.

(b) The total expenditure incurred
by the Government of India on con-
struction, repair and maintenance of
roads (including National Highways
and appropriations to the Central Road
Fund) during 194748 (post-partition
period only), 1948-49 and 1943-30 is
Rs. 1804.87 lakhs.

Shri A. C. Guba: May [ know if the
money is distributed to the States
according to the collections made in
the area ie. while making allocation
if any account is taken as to how the
money has been collected?

Shri Santhanam: May I ask if the
hon. Member refers to the Road Fund
distribution?

Shri A. C. Guba: No. I want to
know how the. money collected Is
distributed to the States.

Shri_Santhanam: Sir, so far as the
expenditure is concern:d, a part is
spent on the Centrally Administered
Part C States, a part on the main-
tenance and construction of National
Highways and a part is distributed to
the States from the Rrad Fund accord-
ing to their petrol consumption.

Shri A. C. Guha: May I know what
has been done in the two Part C
States, Manipur and Tripura, where
there is practically no road com-
munication?

Shri Santbanam: Sir, we have some
appropriations for reoad construction
for' both Trioura and Maniour and
that will be found in the Budget Esti-
mates for 1951-52,

Shri A. C. Guha: Is it true that
within these two States even internal
communication is aot possible except-
ing in very few olaces and beyond
three miles from Agertala, there is
practically no communication?
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Shri Santhanam: We arz developing.
the communications. The hon. Mem-
ber knows that these two States came
into our control only recently and we
are trying to accelerate the pace of
construction.

Shrimati Remuka Ray: What is the
total amount that has been given for
building new roads in the border areas
of Eastern Pakistan—West and East
Bengal?

Shri Santhanam: ! have got the
information here about the total
amounts allotted to West Bengal. If
the hon. Member wants the particulars
regarding the border roads, I remem-
ber to have answered the question and
I am prepared to answer the question
again if she will put a separate
question.

Dr. Deshmukh: Am I correct in say-

. ing that the balance with the Govern-

ment on account of this item is over
Rs. 40 crores and may I know what
steps Government are taxing to spend
it more quickly than they have done
in the past?

Shri Santhanam: There is no such
balance. The amount of receipts goes
to the General Revenues and is part
of the Consolidated Fund of India.

Shri T. N. Singh: May I know what
part of the amount stated has been
spent on construction of strategic
roads and if the amount spent on
Highway roads "has been debited to
the different accounts or not?

Shri Santhamam: Sir, in certain
cases the Defence Ministry gives some
amount as grant, but all the roads
come under the Transport Mlmstl:y;
they include strategic, non-strategic,
National Highways aad all the other
roads.

Dr. Parmar: Is it proposed that
revenues received from roads, etc.
should be spent on roads alone and
not transferred to General Revenues?
Is it before the consideration of the
Government?

Shri Santhanam: No, Sir. Customs
duties on motor vehicles and excise
duties are also liable tn cuntiribute to
the General Revenues.

Shri A. C. Guha: The hon. Minister
stated that Government are making
certain allocations this year. May I
ask what improvements in road com-
munications have been effected in
these two States in the last two years?

Shri Santhanam: Yes, Sir. We are
building up the communication road
between Tripura State and Assam and
as. regards the Road Fund, when the
Debate on the Transport Ministry
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comes up, I am prepared to give all
the deiails.

Mr. Speaker: Next
Gubha.

question, Mr.

LocoMoTIVE FACTORY AT CHITTARANJAN

*2540. Shri A. C. Guha: Will the
Minister of Railways be pleased to
state:

(a) whether any officer to be
employed at the Locomotive Factory
at Chittaranjan was sent abroad at
Government cost for .training
mechanical engineering;

(b) if so, the cost incurred; and

.(c) how he has been employed
since his return from abroad?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
One Class I Officer and two Class III
staff of the Chittaranjan Locomotive
Works, Chittaranjan have recently
been sent to the U.K. for training with
the Locomotive Manufacturing Com-
pany Ltd.

(b) The total estimated cost is
approximately Rs. 30,000.

(c) They have not yet returned
frgm the UK.

Shri A. C. Guha: Eas no officer
come back after getting training in
foreign countries as a Mechanical
Engineer?

Shri Santhamam: This is a special
deputation for training in particular
aspects of locomotive manufacture.
One officer and two olner subordinates
left on 3rd November, 1950 for six
months’ training, and they have not
yet returned.

Shri A. C. Guha: My question is
whether any other oficer was sent
abroad for getting training as
Mechanical Engineer and whether any
officer has come back after getting
that training?

Shri Santhanam: Not with reference
to this particular project; these are
the only people who hsve been sent.

Shri A. C. Gaha: May not be with
reference to this particular project; 1
want to know whether there was any
officer so sent and whether that cfficer
has come back?

Mr. Speaker: Previously to the
despatch of these two officers?

Shri Santhanam: Does the hon.
Member want to know whether any
Railway officers have ever been sent
to foreign countries for training in
Mechanical Engineering?
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Shri A. C. Guha: For the
Chittaranjan Factory.

Shri Santhamam: I would like to
have notice.

Hinor TELEGRAMS

+2541, Seth Govind Das: Will the
Minister of Communications  be
pleased to state the number of Hin
telegrams despatched through different
tel%g?raph offices in India in the year
19507

The Minister of Communications
(Shri Kidwai): The number of Hindi
telegrams despatched through different
telegraph offices accepting such
messages during the year 1350 is given
below:

Agra 387
jmer 41
Allahabad 555
Banaras 62
Bareilly 141
Gaya 574
Indore lgé
Jaipur
Jubbulpore 340
Kanpur 714
Lucknow 381
Muzaffarpur i23
Nagpur 69
New Delhi 133
Patna 371
Ranchi 146
1524

&% TR O : FT T F T
waak WA A § 7R
T§ frae A | ferdl & and w9
# sgaeqT # SRE ?

(Seth Govind Das: Ilave the Gov-
ernment any scheme regarding the
number of Telegraph Offices where

arrangements would be made every
year to despatch telegrams in Hindi?)

st femd: & 7 ©F & SR
wdar 39 gew 4 e fear B owwmi
wEt g IFm @ FF T @
FoTR T |
[Shri Kidwai: I have stated in the
House more than once that we will

extend this scheme gradually to all
those places where fraining is com-

pleted.]

§5 wfew Tw: & 78 ST
sem g 5 W o 77 R
qWE § W7 AT B T
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'Wéf*ﬁ%f{a‘fiwiﬁﬂ
A T g A¢ FT § FN @ AC-
o0 F ferdd are Wow A ST
A e ?

|Seth Govind Das: 1 want to know
whether the Government have any
scheme regarding the number of tele-
graph offices where arrangements
would be made every ycar to despatch
telegrams in Hindi after the com-
pletion of training in a particular
period?]

ot feard o aF av FiEw
7 <4 & B wet wgt & fewree Sy
8, < Tl arg § TERT AT o
qEar §, fFansma

[Shri Kidwai: Till now we have
been trying to imake such arrange-
ments, if there is not much difficulty
in it, at all places where there is a
demand for it.]

W5 Tfa T |7 ]34 Y T qFR
fray aread # Y & are dow A
SHEEAT FEA F) AT FA § ?

[Seth Govind Das: May I know the
the number of telegraph offices where
the Government hope to complete

arrangements of desparching telegrams
in Hindi in the year 1951?]

ot forad: @i W@ @K

;N 3g R PN 5 F9
A AR W AW G F & i
T THEH o qE |

[Shri Kidwai: The Government will
extend it to places where they would
find that there are people who wish to
send telegrams in Hindi.}

Mr, Speaker: Next question.

Lala Achint Ram: May I ask one
supplementary question, Sir?

_Mr. Speaker: I think we have suffi-
ciently discussed this matter pre-
viously also. Next guestion.

DACOITIES
*2542. Prof. K. T. Shah: Will the
x&“t?elsmr of States be pleased to

(a) the number of armed dacoities
which have taken place in Part C
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States, since the formation of each
such State'to the end of 1950;

(b) how many of the dacoits were
captured, tried and convicted;

(c) how many otherwise accounted
for: and

(d) whether there are any dacoits
in any such State still unaccounted
for?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (d). A statement ccntaining the

. relevant information is placed on the

Table of the House. |See Appendix
XIX, annexure No. 24.]

Prof- K. T. Shah: May I enquire if,
in this frontier and sea port State of
Kutch, any of the suspected persons
shown in the last column of the state-
ment as persons required in connection
with the dacoities but not yet captur-
ed, are coming from Pakistan or
running away back into Pakistan,
particularly by sea or land?

Shri Santhanam: The statement
shows that there are 16 peuople in
Kutch who are required in connection
with dacoities, but not yet captured.
I am afraid there is no information
regarding where they are and where
they have gone.

Prof. K. T. Shah: May I know
whether any complaint has been re-
ceived from Kutch as regards the
adequacy of the local police as well
as special regional nolice and military
stationed in Kutch for such purposes?

Shri Santhanam: We are trying to
give the Chief Commissioner as much
assistance as is possible.

Prof. K. T. Shah: My question was
whether any complaint had been
received that it was not sufficient.

Shri Santhanam: I have no informa-
tion.

Shri Deshbandhu Gupta: May I
know whether the hon. Minister is in
a position to give figures for Delhi:
how many dacoities have taken place,
how many cases are untraced?

Shri Santhanam: This Ministry deals
only with the new Part 'C’ States.
The old Part ‘C’ States are dealt with
by the Home Ministry.

Shri Dwivedi: May I know whether
the Government has incurred an
expenditure of several lakhs for the
capture of a famous gang of dacoits
under the leadership of Devi Singh,
without success, in the Vindhya
Pradesh?

Shri Santhapam: I would like to
have’ notice.



2593 ‘Oral Answers

Shri J. N. Hazarika: May I know
how many of these dacoities are
political dacoities?

Shri Santhanam: In Manipur and
Tripura, a large number of dacoities
are attributed to political motives.

Shri Deshbandhu Gupta: On a point
of information, Sir, the question is a
general question applicable to all the
Part ‘C’ States. For the simple reason
that it is addressed to the Ministry
of States, is it right that the informa-
tion regarding other Part ‘'C’ States
should not be given?

Mr. Speaker: I think the general
words are to be interpreted in the
light of the specific Ministry to which
the question is put. That Ministry is
.expected to answer the question,
though the words may be general, to
the extent to which they possess
information.

Let us go to the next question.

ApvisorY CoUNcILS IN Parr C
STATES

*2543. Prof. K. T. Shah: Will the
éﬂg;?;?ter of States be pleased to

o (?t)i whaft tx; th;idstrength and com-
osition o e visory C il i
®ach Part C State; ¥ Counil in
c (b) .ll;ow tt)fgenﬁl:as each of these
ouncils met in the year 194
1949-50; and year 194849, and
. (c) how many of their recommenda-
tions were accepted, or acted upon,
by the Government of India?

The Minister of State for Transport
and Railways (Shri Santhmm):p(a)
to (c). I place on the Table of -the
gtxaltzse a £st',aterxtagent con[tgining the rele-

information. ee A] i
XIX, annexure No. 25]. ppendix

Prof. K. T. Shah: May I enquire
what is the nature of the recommgnda-
tions made by the Advisory Council?
On what subjects?

. Shri Santhamam: The recommenda-
tions relate to all kinds of subjects
relating to the administration.

Prof. K. T. Shah: May I enquire
specifically, with reference to the re-
ported merger of the States, parti-
cularly Kutch, whether the Advisory
Council had made any recommenda-
tion?

Shri  Santhamam: I think the
information was given on the fioor of
the House that there was no proposal
to merge Kutch.

Prof. K. T. Shah: My question was,
‘whatever proposal was declared here,

’
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whether the Advisory Council had
made any recommendation.

Shri Santhanam: I have not got the
details of the resolutions passed.

Prof. K. T. Shah: Are these recom-
mendations unanimous or are there
any differences amongst the Members
of the Advisory Council?

Shri Santhanam: ! have not got the
details of these things.

Shri Dwivedi: May 1 know if Chief
Commissioners’ Councils, as anncunc-
ed on that day by the hon. Minister
of States, on the floor of the House,
are going to be constituted in the
States where they are not in existence
at present even before the Bill in that
connection is introduced in this House?

Shri Santhanam: 1ke ouestion of
constituting Advisory  Councils for
the interim period in Vindhya Pradesh
will be considered in the light of the
hon. Minister’s statement in Parlia-
ment on 16th March, 1951.

RECEIPTS AND EXPENDITURE OF
PART C STATES

«2544, Prof. K. T. Shah: Will the
Minister of States be pleased to lay
on the Table of the House a state-
ment giving the receipts and expendi-
ture of each Part C States in the
years 1948-49, and 1949-50, pointing
out particularly the amount spent in
each case on developmental projects
in each of these States in the years
mentioned above?

The Minister of State for Transport
and Railways (Shri Santhanam): A
statement containing the information
is laid on the Table of the House. [See
Appendix XIX, annexure No. 26.]

Prof. K. T. Shah: May I enquire
what are the items of expenditure
classed as developmszntal expenditure?

Shri Santhanam: Education, health,
roads, veterinary department, fisheries,
ete.

Prof. K. T. Shah: Do the figures
given relate to current expeuditure or
new projects of development proper
on the items that the hon. Minister
has mentioned”

Shri Santhanam: The aclual figures
include both current expenditure as
well as expenditure on new develop-
ment projects.

Prof. K. T. Shah: Does devclopment
also include current expenditurs? Is
current  expenditure also called
developmental?

Mr. Speaker: The iigures include
both current expenditure and expendi-
ture on develooment.
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Prof. K. T, Shah: May I draw the
attention of the hon. Minister to the
statement itself that he has supplied
and the considerable variation that
occurs as between the different States
from something like 5 to 7 per cent.
to as much as 30 per cent. in some
cases, on these items which he. calls
developmental items? May I know
whether there is any policy in regard
to bringing these States up to any
kind of uniformity in administration
and developmental projscts?

Shri Santhanam: I do not quite
understand. The States are varying
in size and revenue. Allotments from
the Centre depend on their schemes
as well as the size and other necessities
of each State.

Prof. K. T. Shah: My question was
only with reference to the expenditure
and proportion of expenditure, which,
of course, varies according to the size
and population of the various States.
But, the question is, even in this vary-
ing expenditure, there is an immense
variation in the amounis devoted to
developmental expenditure. My
question therefore is whether there is
any policy to bring it up to anything
1tﬁte’a comparable lavel of expendi-

re?

Shri Santhanam: It is the policy to
bring up each of these ’art ‘C’ States
to at least the average standard of the
rest of India. But, the rate at which
the States could be pulled up depends
upon the condition of each State.

G. 1. WIRES FOR AUTOMATIC
TELEPHONES

*2545. Shri Alexander: (a) Will
the Minister of Communications
pleased to state whether it is a fact
that over 1,000 automatic telephones
have been lying idle in Trivandrum
for a long time because of the non-
availability of G. I. Wires and
Government are losing a substantial
amount of revenue on that account?

(b) If so, what action was taken
to make the wire available?

The Minister of Communications
(Shri Kidwai): (a) A new automatic
exchange was installed in Trivandrum
on the 17th October, 1950. Some con-
nections could not be given on account
of non-availability of iron wire.

(b) A quantity of +wire has now
been obtained and has been sent to
Trivandrum.

Shri Alexander: May I know how
far the replacement of the semi-
automatic phones by automatic
phones has been completed in
Trivandrum and when will the pro-
cess be completed?
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Shri Kidwai: I hepe it will be possi-
ble to bring all the non-automatic
lines to the new exchange and some
lines will still remain to be allotted to
new applicants.

Shri S. C. Samanta: May I know -
whether the wires required for the
automatic phones were not at all
imported during the year in question?

Shri Kidwai: An order was placed
and the wires were received late. We
are enquiring into the causes of delay
but all our purchases are through the
Industry and Supply Ministry.

NatroNaL HIGHWAYS

#2546, Dr. V. Subramaniam: (a)
Will the Minister of Transport be
pleased to state the cost of maintaining
the National Highways for the years
1944 to 19507

(b) What is the amount paid for
each year to each state during the
same period?

(c) What is the cost of maintenance
per mile in each State during the
same period?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (c). The Centre assumed liability
for the construction and maintenarce
of National Highways in the Part ‘A’
States with effect from the 1st April
1947 and in the Part B States from 1st
April 1950.

A statement giving the required
information is placed on the Table of
the House. [See Appendix XIX,
annexure No. 27].

Dr. V. Subramaniam: Sir, is it a fact
that the portions of National High-
ways passing through municipal
limits or through the limits of big
corporations are in a had condition
and if so, what is the policy regarding
the improving of the condition of
these portions of the National High-
ways?

Shri Santhanam: At present the
National Highway passing through
municipal limits is not considered
part of the National Highway and the
responsibility for the construction and
maintenance of that portion rests with
the municipal body.

Shri Shiva Rao: Sir, with reference
to the Statement whnich the hon.
Minister has laid on the Table of the
House, may I know whether there is
any reference in it i{o the National
Highway from Cape Comorin to
.Bombay?

Shri Santhanam: There is still no
such National Highway, we propose to

A
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develop it as a Semi-National High-
way.

Dr. V. Subramaaiam: Is it a fact
that the cost of materials and so the
cost of maintenance have gone very
hign, and if so, what extra grant is
being proposed to be given by the
Government of India for the proper
maintenance of the National High-
ways?

Shri Santhanam: it will be clear
from the Statement that the main-
tenance cost also is going up. i am
prepared to admit that we have nct
yet been able to maintain our National
Highways to the standard I would
like to, but that depends upon the
state of finances of the Government
of India.

Shri M. L. Gupta: Sir, is the hon.
Minister aware that a traveller by the
Grand Trunk Road fromn Calcutta to
Delhi is delayed by about three hours
in crossing the river Sone because
there is no road bridge there, neither
adequate facilities to load or unload
a car are available?

Mr. Speaker: I hLelieve the hon.
Member is not asking for iaformation
but making a suggestion for action.

Shri M. L. Gupta: No, Sir. I am
asking whether......

Mr. Speaker: Yes, it is in the form
* of a question, but he wants a bridge
to be constructed at the place.

Dr. Deshmukh: Sir, what is the defi-
nition of a Semi-National Highway
and where has it been defined in the
literature provided?

Shri Santhanam: A Semi-National
Highway is a Highway which is main-
tained both by the Centre and the
State jointly.

Shri Sidhva: Sir, the hon. Minister
stated that the responsibility of main-
taining in good condition the portion
of the National Highway passing
through a municipality is that of the
municipality. Where there is a very
long stretch of such rnad in the
municipal limits, in such a case also,
has the municipality to maintain it
and meet the cost {rom its own funds?

Shri Santhanam: Yes. That was
the Nagpur Plan. This has come up
for reconsideration at
Transport Advisory Council meetings
and it has been agread to reconsider
the matter when finances improve.
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MANUFACTURE OF TELEPHONE
EQUIPMENTS

+2547. Shri Rathnaswamy: Will the
Minister of Communications be-
pleased to state:

(a) how many workshops in India:
other than the one at Bangalore are:
engaged in the manufacture of’
telephone equipments;

(b) how many skilled technicians:
are working in these workshops; and

(¢) how far “own your telephone”
system has helped Government to
improve Telephone Development
Scheme?

The Minister of Communications.
(Shri Kidwai): (a) Four.
(b) A total of 2,039.

(¢) The “own your telephone™
system has enabled the Government
to collect advance rentals of the order
of Rs. 215 lakhs up to the 20th
February 1951. This amount is being
utilised on expansion of telephone
systems in general by supplementing
the capita! grant. Sir, ] may add that
though the question was about work--
shops other than the one at Bangalore,
my answer covers the Bangalore
workshop also, and if the hon. Mem-
ber wants the break-up of the figures,
I am prepared to give it to him.

Shri Rathnaswamy: Sir, what is the-
average monthly production cof teie-
phones in these workshops, including:
the one in Bangalore? -

Shri Kidwai: I remember a few
days ago there was a question about
the average production and the figure-
was given here; but I do not have the
figure now with me.

Shri Rathnaswamy: What is the-
average cost of tielephones manu-
factured in this country?

Shri Kidwai: I do not have the:
figure here.

Shri Rathnaswamy: In view of the-
fact that we are soon reaching self-
sufficiency in the matter of telephone-
equipments do Govarnment intend
stopping the import of these equip-
ment articles from foreign countries
and if so since when will they stop-
it?

Shri Kidwai: Whatever we can
manufacture here, we do not import.
As I stated the other day. in about
three years’ time we will be  self-
sufficient and then we will not import
anything, except the raw wmateriak
that the workshcps cannot produce in:
the country.
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Shri Rudrappa: A large number of
“telephone parts are being imported.
Is that due to the shortage of skilled
‘workers in our country or is it due to
the shortage of the machinery
necessary to make these parts?

Shri Kidwai: We started the factory
.about three years back and the pro-
_.gramme is after the completion of the
factory we will manufacture the whole
equipment here, say in fiive years. We
are already manufacturing the larger
part of the equipment and I hope in
another two or three years it will be
possible to manufacture all the things
required.

Shri Rathmaswamy: Have Govern-
‘ment any specific plans for giving
facilities for training in the various
:aspects of the manufacture of tele-
phone equipments?

Shri Kidwai: When the factory is
working, we will always accept
-apprentices for training. In some of
‘the workshops we are accepting
.apprentices and after getting training,
they get employed in these concerns.

PASSENGERS Satyagraha AT GORAKH-
PUR RAILWAY STATION

*2548. Shri Krishnanand Rai: (a)
“Will the Minister of Railways be pleased
to state whether there is any truth
in the report published in the Leader,
dated 14th February 1951 that hund-
-reds of passengers offered Satyagraha
on 12th February 1951, at Gorakhpur
Railway station for lack of accommo-
dation in a branch train of Oudh Tir-
‘hut Railway and were baton-charged
and man-handled by the police?

(b) Is it a fact that Oudh Tirhut
‘Railway due to lack of wagons and
-sufficient trains, is still running over-
.crowded as in war time?

The Minister of State for Transport
:and Railways (Shri Santhanam): (a)
The report is highly exaggerated and
.materially incorrect.

(b) Overcrowding in trains,
especially during the Mela season, is
reported on certain sections over the
.O.T. Railway. The general position
has, however, improved with the
introduction of additional trains and
‘more coaches.

Shri Krishnanand Rai: Is it a fact
‘that tickets are issued on Indian Rail-
ways without any consideration to
the accommodation available and s
there any proposal before Government
‘to change this policy?

Shri Santhanam: So far as the III
.Class and Inter-Class are concerned,
it is not possible to conrdinate the
number of tickets and the number of
seats or accommodation available; the
.accommodation changes from station
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to station, and so it is not possible to
have a complete account. But every
effert is made to see that normally as
much accommodation as is necessary
is available.

Shri Krishnanand Rai: May I know
whether under the existing rules a
passenger with a ticket has the in-
herent right to get accommodation
from the Railway authorities?

Shri Santhanam: 1ie has the right
to get accommodated in the train, but
whether the normal arount or extent
of accommodation is available or not
is more than anyone can say at any
particular moment.

Shri Chaliha: Sir, is the hon.
Minister aware that about 300 to 400

- persons ride on the roofs of the trains

from Katihar to Siliguri every day?

Shri Santhanam: We are increasing
the number of trains in that area.

Dr. Ram Subhag Singh: In view of
the fact that a passenger with a ticket
has not the inherent right to demand
and get accommodation from the Rail-
way authorities, may I know why the
tickets are issued?

Shri Santhanam: That is one of the
risks which any man who buys a
ticket takes on himself in the present
state of things.

Mr. Speaker: If tickets are refused,
then the question wil’ come back the
other way. Next juestion.

BaAropA AND MEHSANA RAILWAY
WORKSHOPS

#2549, Shri R. Khan: Will the Minis-
ter of Railways be pleased to state:

(a) the expenditure incurred., on
the Baroda and Mehsana Workshops
of the B. B. and C. I. Railway for the
years 1948, 1949 and 1950; and

(b) the policy adopted by Govern-
ment in the absorption of the staff
of Gaekwar Railways in B. B. and
C. I Railway?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The expenditure incurred on the
Baroda and Mehsana workshops of
the B.B. & C.I. Railway for the years
1948, 1949 and 1950 is given below:

Year Expenditure incurrcd on ‘
- Baroda Mahsana
T (Figaresin | (Figuresin
1akhs of rupees) | lnkhs of rupees)
1948 10,17 1,94
1949 19,50 1,73
1950 14,10 1,74
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(b) The non-gazetted staff of the
Gaekwar Railways have been absorb-
ed in equated posts and grades on the
B.B&C.I. Railway as determined by
an Ad hoc Committee on_the vasis of
the duties and responsibilities of the
posts and have been given the cplion
either to elect the C.P.C. Scales of
pay or retain their exicting scales of
pay.

As regards the gazetted staff, the
arrangements  governing their final
absorption are still under examination.

Shri R. Khan: How long will it take
to finalise?

Shri Santhanam: So far as class 3
is concerned orders have been finally
issued and they are being absorbed.
So far as the gazetted staff is concern-
ed, that is still under consideration
and I think final orders will be passed
very soon. /

Dr. Deshmukh: What is the number
of persons who have no: yet been
absorbed?

Shrii Santhanam: All  the people
there are in employment but it is a
question of fitting them into the
B.B.&C.I. system and that is being
done.

GROWING OF JUTE IN STATES

#2550, Shri_Sanjivayya: - Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any experiment has
been conducted as to the suitability
of land and water to grow jute in
States other than West Bengal; and

(b) if so, what is.the result?

The Minister of Food and Agri-
culture (Shri K. M. Muanshi): (a) Yes.

(b) Exploratory trials conducted in

Bombay, Madras _and_ Travancore
- have, generally, yielded encouraging
results.

Shri Sanjivayya: Have Government
incurred on this experiment any
expenditure: and, if so, how much?

Shri K. M. Munshi: They must have
incurred expenditure but I would
require notice as o the amount.

Shri Sanjivayya: What is the acre-
age of land at present under jute
cultivation and what is the acreage
expected to be brougnt under cultiva-
tion next year?

Shri K. M. Munshi: So far as jute
cultivation 1s concerned it is expected
to have five lakh acres more land
under jute. As regards its distribution
in the three States I have mentioned
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I have not got the figures here. Im
Bombay 6,000 additicnal acres were-
sown in the State. That is all the
figures I have got here.

Shri  Sanjivayya: May I know
whether this Grow more-jute campaign
has in any way affected the Grow-
more-food campaign?

»

K. M. Munshi: There is no
doubt that on accouat of this
additional acreage fcr growing jute,.
as I have repeatedly told the House.
there would be a certain amount of
reduction in the acreage under food-
grains. But it is intended that that.
reduction would be made goud by pay-
ing special attention to intensive
cultivation in other areas.

Saikh Mohiuddin: What is the pro-
duce per acre in Bombay? -

Shri K. M. Munshi: It is only
experiments that are being made and
I do not think we have got the figures
of the production.

Shri Rudrappa: Ave Government
aware that in large parts of Mysore
there is culturable waste land, where
the rainfall is over 100 inches per
year? Has any experiment been con-
ducted in those parts?

Shri K. M. Munshi: Not that I am
aware of.

Shri R. Velayudhan: May I know
whether the areas under jute culti-
vation in the Travancore-Cochin State
were paddy fields tormerly?

Shri K. M. Munshi: Experiments
were being made in Travancore but I
cannot give figures as to how many
acres.

Go As You LIKE TICKETS

*2551. Shri Sanjivayya: Will the -
Lthtxzistet of Railways be pleased to
state: :

(a) whether Government have de-
cided to review the system of issuing .
“Go As You Like Tickets”; and

(b) if so, from when?

The Minister of State for Transport
al\.;ld Railways (Shri Santhanam): (a)
0.

(b) In view of the present high
level of passenger iraific and shcrlage
of passenger stock, it is not proposed .
to re-introduce this cancession.

Shri Sidhva: Mr. Gopalaswami
Ayyangar promised in the House that
he would consider the question of issu-
ing week-end tickets. What is the posi-
tion now?
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Mr. Speaker: It does not arise out of
this question. This question relates to
“Go as you like” tickets.

Laxp UNDER COMMERCIAL CROPS

*2552. Shri_ A. Joseph: Will the
Minister of Food and Agriculture be
pleased to state whether Government
‘have apy proposals to reduce the area
of 'and under commercial crops, par-
ticularly tobacco?

Tl e Minister of Food and Agriculture
(Shii K. M. Munshi): No, Sir. Certain
Stat«: Governments have, however, as-
sumed powers to regulate the sowing
of crops.

Shri A. Joseph: May I know whether
there is any plan with the Government
of India to compensate the kisans who
are cultivating their land with food-
stuffs in areas where they used to grow
tobacco, with a view to help the Gov-
ernment?

Shri K. M. Munshi: There is no
scheme for compensation being given
to them.

Saikh Mohiuddin: May I know whe-
ther the cultivation of tobacco in Bihar
has decreased in comparison with the
last two years?

Shri K. M. Munshi: I want notice.

Shri A. Joseph: In view of the delay
in import of foodgrains from other
countries have Government issued any
orders not to . cultivate commercial
crops so as to meet the food shortage
in the next year?

Mr. Speaker: Order, order. The hon.
Member is making a suggestion.

Pandit Krishna Chandra Sharma:
‘What is the ratio of the income on food-
grains in relation to the income from
money crops per acre?

Skri K. M. Munshi: The income from
cash crops is very much larger. I have
givea the figures to-the House once and
1 have not got them with me at the
moment.

FRruir CULTIVATION

*2554. Shri Raj Kanwar: Will the
Minister of Food and Agricuture be
pleased to state: .

(a) whether there is any planned
scheme before Government for the
intensive cultivation during the next
few years of fruit as a supplementary
or non-cereal substitute food for hu-
man consumption; and

(b) if so, what are the main features
of the scheme?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) and (b). At
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present Government of India grant
subsidies to the State Governments for
increased production of foodgrains omly.
There is no Central Scheme for inten-
sive cultivation of fruit trees. The
State Governments have, generally been
directed to give all possible encourage-
ment to the growing of fruit trees on
waste land and along side canals.
During the last Vana Mahotsava in
July, 1950 a large number of fruit trees
are reported to have been planted
throughout the country.

Shri Raj Kanwar: As a result of the
recent trade agreement between India
and Pakistan. is more fruit coming to
India from Pakistan than before? If so,
what is the percentage of the increase?

Shri K. M. Munshi: It does not arise
out of this question but if he gives me
notice I shall find it out.

Shri Raj Kanwar: Is it a fact that 20
or 30 years agou people in India were
more fruit-minded than they are today?

Mr. Speaker: I do not think he can
go into past history.

Shri Raj Kanwar: Is it a fact that
owing to its expensiveness fruit is an
article of food which is beyond the
capacity of the common man to buy?

Shri K. M. Munshi: I should think so.
It is beyond his capacity but it depenas
upon the fruit also.

Shri Lakshmanan: May I know whe-
ther the direction that had been given
to State Governments to grow more
fruit trees was a part of the Vana
Mahotsava scheme?

Shri K. M. Munshi: It is a parallel
movement.

Shri R. K. Chaudhuri: How . many
fruit trees have been planted during
the last Vana Mahotsava celebration
;’n&tyow many of them have borne

Shri K. M. Munshi: 91,42.033 trees
were planted during the last Vana
Mahotsava. The general report is that
one fifth of them have survived. As
regards the other question it is a matter
of common knowledge that infants bear
no fruit.

Short Notice Question and Answer

BREAKDOWN OF THE RATIONING
MACHINERY IN BARODA

Shri Rathnaswamy: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the attention
of Government has been drawn to the
breakdown of the Rationing Machinery
in Baroda?
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(b) If so since when and what mea-
sures have been taken to meet this
situation?

{c) What are the parts of Baroda
which are worst affected due to  this
breakdown?

(d) What are the causes that led to
these consequences?

The Minister of Food and Agriculture
(Shri K. M. Munshi): (a) Yes.

(b) "Government of Bombay have
allotted 6,000 tons of food-grains to
Baroda and supplies against this are
being rushed to that area.

(c) Rural parts of the district, parti-
cularly the talukas of Padra, Savli,
Karjan, Sankheda and Dabhoi.

(d) Breakdown was due to inade-
quate stocks.

Shri Rathnaswamy: Is it a fact that
some Congressmen who were serving
on the Baroda District Food Advisory
Committee resigned en masse as a pro-
test against the persistent underesti-
mation of the deteriorating food situa-

tion in Baroda by the Minister of Food 4

of the Bombay Government?

Mr. Speaker: I think that question
be better put in the Bombay Assembly.

Shri Rathnaswamy: Is it a fact that
<early intimation was given to the Food
Authorities by the Congressmen of
those affected areas, and. if so, why did
Government not take immediate action?

Shri K. M. Munshi: That is really for
the Bombay Government to answer.

Shri Rathnaswamy: What is the total
quantity of food grain sent io Baroda
during the last three years?

Mr. Speaker: These are all questions
for the Bombay Government. The
Government of India, as the hon. Mem-
ber will see, allot to States and the en-
tire internal administration, I believe,
is a matter for the States.

Shri K. M. Munshi: That is so.

Shri Rathnaswamy: One more quest-
ion, Sir. How many acres of land were
reclaimed and put under cultivation in
Baroda during 1950-51?

Shri K. M. Munshi: I want notice
about that.

Shri Sonavane: Are there sufficient
stocks of foodgrains in Baroda in
order to ensure proper supplies to
ration card holders?

Shri K. M. Munshi: The normal re-
juirements of Baroda are about 4,000
tons per month. Against this, as
pointed out, the Bombay Govemment
are despatching 6,000 tons this month,
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that is in March. Further supplies are
being arranged in April. In the rural
areas of Baroda where the arrange-
ments had broken down, Government
shops have now begun to function.

WRITTEN ANSWERS TO QUESTIONS
REGIONAL COMMISSIONERS

*2553. Shri Barman: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Traffic Service
Bureau of Calcutta submitted a re-
presentation on the 24th April 1950,
(i) to consider the question of creat-
ing Regional Commissioners to hear
appeals against the decision of Rail-
way Claim Officers to minimise litiga-
tion; and (ii) to consider the desir-
ability of issuing directives on Railway
Claim Officers to honour “Letters of
Authority” from the claimants under
section 77 of the Rallway Act, instead
of demanding “General Power of
Attorney” to avoid costs; and

(b) if the answer to paft (a) above
be in the affirmative, whether Govern-
ment have arrived at any decision?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
No representation of 24-4-1950 from the
Traffic Service Bureau of Calcutta is
traceable as having been received either
in Railway Board’s office or by the
General Manager, E.I. and B. N. Rail-
ways.

(b) Does not arise.
ARRAH-SASARAM LIGHT RAILWAY
*2555. Dr. Ram Subhag Singh: Will

the Minister of Railways be pleased

to state:

(a) whether it is a fact that Shri
B. R. Verma, M.L.C. (Bihar), ad-
dressed a long letter to the hon. Com-
munication Minister of Bihar in re-
gard to certain grievances of the
travelling public on the Arrah-Sasa-
ram Light Railway in the Shahabad
District of Bihar in the month of
September 1950. and forwarded a copy
of the same to the Government of
India;

(b) if so, have Government taken
any step to remove those grievances?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
No copy of the communication referred
to by the hon. Member is traceable as
received by the Government of India.
A copy has. however, heen  obtained
from the Government of Bihar.

(b) The State Government, who are
directly concerned in the matter, have
already taken appropriate action on the
complaint received from Shri B. R.
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Verma, M.L.C. (Bihar). The report
received from the Managing Agents of
the railway also indicates that they
have taken action on all the points
raised by Shri Verma in respect of
passenger amenities on that Railway.

PASTURE LAND

*2556. Shri Ramaswamy  Naidu:
Will the Minister of Food and Agri-
culture be pleased to statg:

(a) what was the extent of land
classed as pasture land in the country
State-wise in 1947-48;

(b) what is the extent now; and

(c) how many acres of such land
have been assigned under the Grow
More Food Scheme?

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a) The land
classed as pasture land is included
partly in the area under forests and
partly in the area under “uncultivated
land excluding current fallows”. The
extent of pasture land included in the
latter category is not known. So far
as forests are concerned, however, the
area open to grazing of animals within
the forest area under the control of the
Forest Departments in 1947-48 was
estimated at 70,789 square miles. An
additional area of 34,782 square miles
was open to grazing of animals which
confine themselves to grass. A state-
ment giving the state-wise details is
placed on the Table of the House.
[See Appendix XIX, annexure No. 28].

(b) The information has not yet
become available.

(¢) Under the ‘Grow More Food
Campaign’ reclamation of waste land is
carried out both in forest and non-
forest areas. A total of 653,000 acres
of waste land was reclaimed during
1949-50 by the Central Tractor
Organisation and the State Govern-
ments. The area planned to be re-
claimed during 1950-51 is 674,000
acres. The extent of pasture land in-
cluded in the reclaimed area is not
separately known.

TRAINING IN FOREIGN COUNTRIES

*2557. Shri S. N. Das: (a) Will the
Minister of Communications be
pleased to state the number of De-
partmental officers sent to foreign
countries for specialised training
during the years 1949-50 and 1950-51?

(b) How many of them have come
back after completing their training?

The Minister of Communications
(Shri Kidwai): (a) 13 Departmental
candidates were sent during 1949-50 and
14 during 1950-51.

(b) 19.
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RarLway ScHOOLS

¥2558. Shri_ Kamath: Will the
Minister of Railways be pleased to
state:

(a) the various State Railway
schools in India—High, Middle, and
Primary, Indian and Anglo-Indian
with the total number of Indian and
Anglo-Indian pupils in each of these
schools, and the expenditure per capita
on Indian and Anglo-Indian pupils;

. (b) the qualifications of the teach-
ing staff in each of the Railway
schools, and the present salary and
scale of pay of each of them; and

(c) whether it is proposed to close
down any of these schools, and, if so,
why?

The Minister of State for Transport
and Railways (Shri Santhanam): The
information is being collected from the
Railway Administrations and will be
laid on the Table of the House in due
gourse.

WoMeN's WaITiNG Rooms

¢ *2559. Shri Kamath: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that women’s
waiting rooms, on the B. N. Railway
suburban section in West Bengal, have
been abolished, without any reference
to the Local Advisory Committees or
the travelling public; and

(b) if so, the reasons therefor?

The Minister of State for, Transport
and Railways (Shri Santhanam): (a)
The women’s waiting rooms of ge
B. N. Railway suburban section in West
Bengal have been abolished with the
concurrence of the Local Advisory
Committees.

(b) The reason for the abolition was
that these rooms were not being utilised
to any considerable extent and it was
considered that the accommodation thus
released could be better utilised for
third class passengers.

RAiLWAY WATCH AND WARD STAFF

*2560. Shri B. K. Pani: Will the
Mut'nster of Railways be pleased to
state:

(a) the total number of staff of the
Watch and Ward, B. N. Railway, dis-
missed, discharged, suspended or
otherwise punished during the years
1948, 1949 and 1950; and

(b) how many of the staff referred
to above were taken back into their
services after their cases were re-
examined on appeals?

The Minister of State for Tramsport
and Railways (Shri Santhanam): (a)
The total number of staff of the Watch
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and Ward Department of the B. N.
Railway, dismissed, discharged and
suspended is as follows:
1948 : 1949 : 1950
{i) Dismissed and
discharged 265 106 98
{ii) Suspended 78 100 104

Detailed information is not readily
available with regard to the number of
staff otherwise punished during the
aforesaid years.

(b) The number of staff taken back

into service after their cases were re-
examined on appeals is as follows:

1948 7
1949 3
1950 5

Crry ALLOWANCES TO RAILWAY
LOYEES

*2561. Shri B. K. Pani: (a) Will the
Minister of Railways be pleased to
state what is the principle of giving
city allowances to the railway em-
ployees?

(b) In how many places are such
vity allowances given on the B. N
Railway and what are their names?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
City compensatory and house rent
allowances are paid to non-gazetted staff
in cities having a population of over
5 lakhs and only house rent allowance
to non-gazetted staff in cities having a
population of more than one lakh.

(b) Both City Compensatory allow-
ance and house rent allowance are
paid at two places on the B. N. Railway
riz., Calcutta and Nagpur. Only hous2
rent allowance is paid at three places,
viz. Asansol, Jamshedpur and Vizaga-
patam.

VEGETABLE SEEDS SUPPLYING
NURSERIES

*2562. Shri B. K. Pani: (a) Wil
the Minister of Foad and Agriculture
be pleased to state the number of vege-
table seeds supplying nurseries which
are firancially or technically helped
by Central Government?

(b) Are Government aware of the
fact that a great loss in vegetable crop
is sustained by the agriculturists due
1o the unreliable seeds supplied by
various nurseries?

The Minister of Food and Agricul-
ture (Shri K. M, Munshi): (a) Gov-
ernment of India do not give any assis-
tance, technical or financial, to nur-
series or vegetable seed merchants.
They are however running a Central
Vegetable Breeding Station for breed-

375PS
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ing improved types of vegetable seeds
and for producing stock seeds
standard quality for multiplication by
growers.

(b) Yes. Government have already
drafted a “Seed Act” and recommended
its adoption to the State Governments.
This Act is intended to regulate the
qua&ity‘ production and distribution of
seeds.

DRIED LEAVES AS COMPOST MANURE

*2563. Shri Kannamwar: Will the
Minister of Food and Agriculture be
pleased to state whether the dried
leaves of the street trees are burnt or
are used for compost manure in Delhif

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): A major
portion of the dried leaves in Delhi is
collected and handed over to the-
Horticultural Division of the Central
Public Works Department ifor conver-
sion into compost manure. Some por-
tion is also burnt or dumped when the
cost of transporting it is uneconomical.

Gas PLANT FOR MANURE PRODUCTION

*2564. Shri Kannamwar: (a) Will
the Minister of Food and Agriculture
be pleased to state what steps are
Government taking to popularise the
newly invented gas-plant at the Pusa
Research Institute, for production of
cow-dung-manure?

(b) How many apparatuses of this
gas-plant have been distributed to the
villages?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The hon.
Member is referred to the reply givea
to Prof. Ranga’s Starred Question No.
624 on the 4th December, 1950. Quota-
tions are being invited for the fabri-
cation of a plant bigger than the
existing pilot plant at the Indian Agri-
cultural Research Institute. It is neces-
sary to work out a suitable and practi-
cal modification of the existing design
so that it may be economical for adop-
tion on a large scale. Popularisation of
the plant will be taken upon comple-
tion of this work.

(b) The question does not arise till
the smallest economic unit has been
determined.

NIGHT AIR MAIL SERVICE

*+2565. Shri Chandrika Ram: (a) Will
the Minister of Communications be
pleased to state what are the air lines
which are running the daily night
mail?

(b) What subsidies, it any, are
given to them?

Minister of Communications

The
(Shri_Kidwai): (a) Himalayan Avia-
tion Limited, Calcutta and Air-India
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Limited, Bombay, operate night air
‘services. Mail alsc is carried on these
services.

(b) No special subsidies are given to
these companies apart from the scheme
of financial assistance under which all
Indian air companies are paid at 0-9-0
per gallon of petrol used by them.

ToBacco CULTIVATION

+2566. Shri Chandrika Ram: Wili the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage ot land under the
cultivation of tobacco in the State of
Bihar: and

(b) whether the acreage has been

reduced in 1950-51 due to the shortage
of food in the State?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and (b).
The area of land under tobacco in
Bihar in 1949-50 was estimated at
55,455 acres, as compared with 60,760
acres in 1948-49. Figures for 1950-51
are not yet available.

CARRIAGE OF WAGONS AT
MANTHARIGHAT

*2567. Shri Chaliha: (a) Will the
Minister of Railwaya be pleased to
state the capacity of the ferry to carry
Railway wagons across the Ganga at
Maniharighat on the Assam Rail-link?

(b) What is the percentage cf, goods
carried over the Assam Rail link to
total goods carried to Assam in the
years 1947, 1948, 1949 and 1950 by the
River steamer services and by Rail-
ways?

(c) What is the time taken to carry
tea from the district of Sibsagar and
Dibrugarh to T. T. Shed Kidderpore?

(d) What percentage of tea has been
declared unfit for human copsugnptlon
carried over the Assam Rail link in
the years 1949 and 19507

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
There is no wagon ferry service bet-
ween Sakrigalighat and Manihari Ghat
across the Ganga.

(b) It is not possible to give exact
percentages of goods carried over the
Assam Rail Link to the total goods
carried to Assam by the River
Steamer Services and by Rail-
ways as precise information about
goods carried by River Steamer Ser-
vices is not available.

¢) Time taken to carry tea by all
tai(l )routes from the District of Sib-
sagar to Kidderpore varies from 17 to
30 days. The time taken from Dibru-
garh to Kidderpore is 15 -~ 20 days.
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(d) The percentage of tea declared
unfit for human consumption carried
over the Assam Rail Link in the years.
1949 and 1950 has been one tea chest
out of one lac tea chests.

SUGAR AND WHEAT FOR ASSAM

*2568. Shri Chaliha: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) whether Government are aware
of the non-availability of sugar and
wheat in the towns of Assam and in
the villages;

(b) whether any rice has been ex-

ported in the years 1950 and 1951
from Assam, if so, what quantity; and

(¢) whether any rice has been allot-
ted to the State of Assam in the year
1951 and whether it has reached the
State already and if not, what steps
have been taken to transport rice to
the State?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Govern-
ment have not received any reports.

(b) During 1950, exports of rice
amounted to 10,400 tons while imports
into Assam amounted to 6.500 tons.

There have been no exports during
1951.

(c) Since the beginning of 1951,
15.000 tons of rice, consisting of 5.000
tons from imports, 7,000 tons from
Tripura and 3,000 tons from Manipur,
has been allotted to Assam. 5,000
tons allotted from imports has been
despatched. The necessary arrange-
ments for lifting quoutas from Tripura
and Manipur are being made by the
Assam Government.

‘INLAND LETTER’ SYSTEM
*2569, Shri Ramaswamy Naidu: (a)
Will the Minister of Communications
be pleased to state when was the ‘In-
land letter’ system introduced?
(b) What is the total amount rea-
lised by sale of such letter forms?

(c) What is the cost of printing such:
forms?

The Minister of Communications
(Shri Kidwai): (a) 2nd October 1950,

(b) About Rs. 63 lakhs upto the 31st
January 1951.

(c) Embossed letter-sheets cost Rs.
9-8-0 per thousand.

Post OFFICES GUIDE

*2570. Shri Ramaswamy Naidu: (a)’
Will the Minister of Communications
be pleased to state when was the last
Post Offices Guide printed?

(b) What arrangements are made to
make the necessary corrections dué
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te alteration of names of places and
addition of names of new Post offices?

The Minister of Communications
(Shri Kidwai): (a) The last Post Office
Guide corrected up to 30th June 1948,
was published in two parts; the first
part was made available to the public
in June, 1949, and the second part in
June, 1950.

(b) The corrections caused by the
alteration of names of places and addi-
tion of names of new post offices are
published in weekly Circulars issued
by. the Director-General, Posts and
Telegraphs. All these changes are em-
bodied in the subsequent edition.

IRON AND STEEL QUOTA FOR AGRI-
CULTURAL PURPOSFS

*25%1. Shri Kannamwar: (a) Will the
Minister of Food and Agriculfure be
pleased to state whether it is a fact
that the agriculturists of Madhya
Pradesh are suffering for want of
allotment of sufficient iron and steel
quota for their bullock carts tyres and
other agricultural purposes?

(b) What is the incpeased agricul-
tl%ge(l)lv iron and steel quota in the year

(c) Do Government propose to allot
more quota than that of the last year?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
Government of India have no informa-
tion on the point,

(b) A separate quota of iron and steel
for agricultural purposes was first allo-
cated from April, 1949. During the
period January to December - 1950,
6560 tons of steel were allotted to
Madhya Pradesh Government as against
%;2’975 tons during April to December,

(c) Allocations are made with refer-
ence to total demands and available
supply. In view of the existing inter-
national situation, the supply position
of iron and steel has deteriorated dur-
ing recent months; and it does not,
therefore, appear to be feasible to in-
crease the quota of Madhya Pradesh in
the near future.

DELHI TRANSPORT SERVICE

*2572. Shri Bhatt: Will the Minister
of . Transport be pleased to state:

(a) the total amount advanced as
capital to the Delhi Transport Service
gsar the Government of India till to-

Y, -

(b) the amount received by way of
intérest yearwise and the percentage
of interest;
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(¢) the gross incomes, expenditures
itemwise and net profits since the run-
ning of the Delhi Transport Service;

(d) the total number of serviceable
and unserviceable buses in the last
three years; and

(e) the number of passengers carri-
ed, routes qpened, route mileage co-
vered in the last three years by the
Delhi Transport Service?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (c). The information asked for is

‘given on pages 28-29 of Part I of the

annual report of Ministry of Transport
for the year 1950-51, copies of which
have been circulated to Members of
Parliament. The rate of interest on
Capital was fixed at 3-2 per cent. dur-
ing the years 1948-49 and 1949-50 when
the service was operated departmental-
ly. The rate of interest payable by the
Delhi Road Transport Authority which
took over the undertaking on the 1st
April 1950 has not so far been fixed.

(d) and (e). Five statements giving
the information required are placed on
the Table of the House. [See Appendix
XIX, annexure No. 29.]

Vanamahotsava

*2573. Shri Kamath: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that the
State Governments have been directed

to observe the Second Vanamahotsava
in July next;

(b) if so, what is the programme
for that Vanamahotsava; progr

(c) how many trees in all were
country during the last Vanamahotsara.

:gg how many of them have survived;,

(d) the other conec v
last Vanamahotsava? rete results f the

The Minister of Food and icul-
ture (Shri K. M. Munshi); (a)A]g;ful

(b) A copy of the letter issued to the
State Governments is placed on the

Table of the House. [See A i
XIX, annexure No. 30.] [See Appendix

(c) and (d). About 364 crore:
trees were planted throughout stl?:
country during the last Vanamahotsava,
Information from Assam, Madras,
Travancore-Cochin and Jammu and
Kashmir States is still awaited. Exact
information regarding the number of
trees which will survive is not avail«
able yet as a large percentage of the
trees which are seemingly dead will
put forth new shoots during the com-
ing monsoon. Figures of the number
of trees which have survived are not
yet available but estimates sent by
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some State; show that about 50 per
<cent. have survived

\NTRACTORS AND LAND RECLAMATION

- 153. Shri Kamath: Will the Minister
0{3 tl"‘ood and Agriculture be pleased to
state:

~{a) whether it is a fact that Gov-
wrnment purchased tractors in order to
reclaim three million acres of kans
infested land;

(b) how many acres of such land
have actually been reclaimed up to
date;

(c) whether the target for 180
tractors. was 150,000 acres, if so. why
it could not be rcached;

(d) the period that elapsed between
the receipt of tractors in Bombay and
their despatch to Delhi or to the sites
concerned;

(e) whether, along with the tractors,
Government purchased hundreds of
British-made root rakes and bulldo-
zers,

(f) if so, to what use they have
been put; and

{g) whether it is a fact that 30
heavy-duty deep-tillage cultivators
despatched from Bombay in 1947 in 15
railway wagons have still not reach-
ed New Delhi?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.Y It
is the intention of the Government of
India to reclaim three million acres of
Kans infested land with the help of
345 tractors in a period of seven years
beginning with 1950. 150 tractors were
accordingly purchased for use during
1950 and an additional €0 for use in
1951. During the 1950 season, only 140
tractors could, however, be put into
operation as the remaining ten were
received too late for operations. Al
the 210 tractors are working this sea-
son.

{b) The total area reclaimed with the
helo of these tractors upto the 28th
February. 1951 is 76,728 acres.
Besides. another 1,55,542°  acres
have been rec:aimed with the help of
old tractors taken over from American
Army Surpluses in 1946.

(¢) The target for 150 tractors dur-
ing 1950 was 150,000 acres but this
target was subject to each unit of 15
tractors working for a minimum of
20,000 hours. Owing to the late arrival
of machinery and equipment. cnly 33
per cent. of the required hours could
be worked, and 11,056 hours were spent
on bush clearance. The actual plough-
ing hours were thus only 46,162 and
the actual output 40.363 acres.

(d) The first instalment of {ractors
was received in Bombay towards the
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end of October, 1949 and the last in.
September, 1950. They were despatched
from Bombay in the period November,
1949 to October, 1950 to Bairagarh
(Bhopal) or the sites of operations.
The main reasons for the delay at
Bombay were the difficulties in getting
railway cranes and special type wagons.

(e) 42 root rakes were purchased
from the U.K. No bulldozers were
purchased from U.K., but 29 have beem
purchased from U.S.A.

(f) The equipment has been used for
busp clearance, stumping and root-
raking in Kans infested areas, and alse
for jungle clearance operations in U.P.,
for which 30 trac -s have been sepa-

rately earmar

(8) No m&ﬁm deep-tillage culti-
vators were deéspatched from Bombay to
the Central Tracior Organisation. If
the reference is' to Pashabhai pam
breakers, they have all been received.y

PEDIGREE BULLS AND BUFFALOES

154. Shri Ramaswamy Naidu: (a)
Will the Minister of Food and Agri-
culture be pleased to state what are
the various types of pedigree bulls
and buffaloes in India?

(b) Have any cross-breeding tests
been performed at any of the Veteri-
nary Research Institutes and if so.
with what results?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) A state-
ment giving the names of various types
of pedigree bulls and buffTaloes in India
is laid on the Table of the House. {Sce
Appendix XIX, annexurs No. 31.]

(b) No, if by cross breeding the hon.
Membher means breeding of Indian cows
with foreign bulls. A certain amount
of this cross breeding has, however,
been attempted at Military Dairy Farms
in India during the last half century.
‘The results show that while it is a short
cut to increased milk production, it
has its own defects. It is found that
with increased proportion of foreign *
blood the animals become very suscepti-
ble to diseases. Secondly cross-bred
animals cannot function unless manage-
ment and disease control of a very
high order are available.

No cross breeding amongst Indian
Breeds has been done at any Research
Institute. Grading up of loctal inferior
cattle in backward areas is, however,
done as a routine measure in villages
possessing bulls of well defined breeds. -

Khandsari SUGAR

155. Shri Ramaswamy Naidu: (a)
Will the Minister of Food and Agricul-
ture be pleased to state what are the
States where Khandsari sugar is manu-
factured?
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(b) What is the duty levied on such
sugar in the years 1948-49, 1949-50 and
1950-51?

(c) What are the reasons for not
raising the duty on Khandsari sugar
proportionate to the tax on sugar?

(d) What is the total quantity of
Khandsari sugar preduced in the
years 1949-50 and 1950-51"

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Mostly
Uttar Pradesh.

(b) Re. 0-8:" »er cwt.

(c) So . manufacturers of
Khandsari suga: ¥ power may not
switch over to 'm. .ually operated
Khandsar: factories which are exempt-
ed from the levy of excise duty.

(d) Total quantity of khandsari sugar
produced in the year 1949-50 is rough-
ly estimzated to be 175,000 toas. Accur-
ate figures are not available. No
estimate can yet be made of the pro-
duction in the 1950-51 season.

SaLE oF ExcEss PRODUCTION OF SUGAR

156. Shri Kamath: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that sugar
factories would be allowed to sell in

375 PS.
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the free market their excess produc-
tion over the basic quota fixed in this
{espect by Government for each fac-
ory;

(b) whether all factories have com-
pleted cane crushing operations for the
seasons, if not, how many have com-
pleted, how many will complete in
March and how many jn April, 1951;

(c) whether the basic quota has
been fixed for each factory, if so, on
what basis; and

(d) whether ten lakh tons of Gov-
ernment’s share has been already pro-
duced for the purpose of rationed dis-
tribution and if not, what is the total

quantity produced up to 11th March
19517

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) No. Out of 138 sugar factories
working in the season 30 factories are
reported to have closed down by 20th
March. 1951. It is not possible to say
how many more will close in March
or how many will continue in April.

(c) A copy of the Press Note issued
by Government on the subject is laid
on the Table of the House. [See Ap-
pendix XIX, annexure No. 32.]

(d) Yes.
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PARLIAMENT OF INDIA
Tuesday, 27th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-49 AM.
PAPERS LAID ON THE TABLE

. STATEMENT re. FERTILIZER TRANSACTIONS

The Minister of Food and Agriculture
(Shri K. M. Munshi): I beg to lay on
the Table a statement containing
replies to certain questions raised dur-
ing the discussion at 5 .M. on the Znd
March, 1951 on the fertilizer trans-
actions. [See Appendix XX, annexure
41].

ELECTION TO COMMITTEES

STANDING COMMITTEES FOR THE
MINISTRIES OF (1) EXTERNAL
AFFAIRS, (2) Foop AND AGRICUL-

TURE, (3) HEALTH. AND (4) HOME
AFFAIRS. ’

Mr. Speaker: I have to inform the
House that upto the time fixed for
receiving nominations for the Standing
Committees for the Ministries of
External Affairs. Food and Agriculture,
Health and Home Affairs, 15 nomina-
tions in the case of each of these Com-
mittees have been received.

As the number of candidates Is equal
o the number of vacancies in each
of these Committees, I declare the
following Members to be duly elected:

¥. Standing Committee for the
Ministry f External Affairs—
1. Pandit Hirday Nath Kunzru
2. Seth Govind Das
an PSD
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. Shri Bakar Ali Mirza

. Shri Girija Sankar Guha
Shri P. Y. Deshpande
Shri Joachim Alva
Shri V. Nadimuthu Pillai
Dr. R. U. Singh

. Srijut Kuladhar Chaliha
. Shri Dev Kanta Borooah
. Dr. Ram Subhag Singh

. Shri S. N. Mishra

. Rev. Jerome D’Souza

. Maulana Mohammad
Masuodi

Shri V. Kodamdarama Reddy

Saeed-

15.

II. Standing Committee for the-

inistry of Food and Agriculture—
1. Shri Tribhuan Narayan 8ingh

. Shri Nandkishore Das

. Shri S. Sivan Pillay

. Babu Ram Narayan Singh

. Shri A. K. Menon

. Dr. Panjabrao
Deshmukh

Shri MatMura Prasad Mishra
Dr. Mono Mohon Das

Shri Phani Gopal Sen

Thakur Lal Singh

Maulvi Wajed Ali

Sardar Sochet Singh

Shri G. A. Thimmappa Gowda:
Chaudhari Ranbir Singh

Shri Lakshmi Shankar Yadav

DO W

Shamrao

7.
8.
9.
10.
11.
12.
13.
14.
15.

III. Standing Committee the

Ministry of Health—
1. Shri Puli Ramaswamy.
2. Shrimati Kalawati Dixit
3. Babu Ram Narayan Singh
4. Dr. V. Subramaniam
5. Shrimati Kamala Chaudhr{
6. Shri Ambika Charan Ghukla.
7. Dr. K. V. Thakkar

for
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{Mr. Speaker]
8. Shrimati Jayashri Raiji
9. Shri Bhola Raut
10. Shri Jamulapur Kesava Rao
11. Dr. Devi Singh
12. Shri A. E. T. Barrow
13. Shri Md. Ibrahim Ansari
14. Shrimati Dakshayani Velayudhan
15. Shri P. C. Birua.
IV. Standing Committee for the
Ministry of Home Affairs—
1. Shri Gokul Lal Asawa

2. Pandit Mukut Bihari Lal
Bhargava

. Shri Sohan Lal

Shri V. J. Gupta

. Shri Shaik Galib

Shri Pranlal Thakorlal Munshi
. Lala Achint Ram

. Shri Muhammad Hifzur Rahman
9. Shri V. S. Sarwate

10. Shri P. Kodandaramiah

11. Giani Gurmukh Singh Musafir
12. Shri H. C. Heda '

13. Shri Shridhar Vaman Nalk

14. Shri D. Sanjivayya

15. Shri Deshbandhu Gupta.

@q.a‘.n.;w

GENERAL BUDGET—LIST OF
DEMANDS—contd

SECOND STAGE

Mr. Speaker: The House will now
roceed with the consideration of

mands for Grants. gVe have today
the Demands for two Ministries, the
Ministry of Education and the Ministry
of Health. Has there been any allot-
ment of time in respect of these
Ministries?

Shri Kamath (Madhya Pradesh):
1s'it too much to ask you, Sir, {o be 8o
good as to allot a few more days for
the discussion of the Demands—
all the Demands I mean—in view
of the fact that a month's supply
has been voted already and the whole
‘month of April is at our disposal for
the discussion of Demands? We should
be very grateful to you if you could
allot at lcast one day for every Ministry
it it could be arranged without in-
convenience to the House.

Mr. Speaker: I am thankful to the
fion. Member for having raised this
int. Unless hon. Members revise
eir approach to these discussions, 1

27 MARCH 1951

List of Demands. 5139

-do not think it is possible to satisfy
them by having merely a larger num-
ber of days. I might give the House
the rough calculation—there may be a
mistake of a day or two—but we have
allotted four days for general discus-

. sion, a further 13 days for discussien

on Demands which makes it 17 days,
plus four more days for the Finance
Bill, making in all 21 days. The prac-
tice in the House of Cgmmons is that
they allow about 20 days. If I am
committing a misstatement hon. Mem-
bers may kindly verify the practice
and invite my attention to it, and I
shall correct my statement.

Now, the remedy, as I have suggested
previously, is that hon. Members
should informally meet and decide that
instead of trying to cover all the
Ministries in one year they should
select three or four Ministries, so that
the whole Budget comes under review
during the course of three or four
years. That was done even previously -
when the Central Legislative Assembly
was functioning. Old Members will
perhaps support me in that, that they
never tried to go through ecach and
every Ministry. And it is no use try-
ing to go through like that, unless the
House wants to sit for an inordinately
large number of days and leave no time
to the Government to execute what
the House discusses and decides. But
that is a different matter.

Therefore, as there has been no
agreement, all the Demands for Grants
are placed like this. In fact, I myself
was considering today, before I came
in, as to how it is possible for Members
to crowd all these Ministries and
Departments in one day. I was just
wondering, and I do so even now,
whether hon. Members would not
agree to drop certain Demands from
discussion during this year and take
up Demands in respect of Ministries
which they think should have pre-
ference. If it is considered that Rt
will be done in the new Parliament,
then the old Parliament will function
in the manner in which Members now
desire, and there could not be any
complaint for want of time.

Shri Sidhva (Madhya Pradeeh) Ttis
too late in this House.

Mr. Speaker: I know, but I had sug-
gested it long before this. the
House does not want facnmes for a
proper discussion, then, of course, the
Chair cannot help it. I suggested
about a fortnight ago and I believe the
Mini~*er of State for Parliamentlry
Aff>u 3 upproached Members. °

Shri Sidhva: We were not censufted.
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Mr. Speaker: I do not know. He
‘may not have consulted all, but I was
informed that there was no agreement
on the question of taking up any parti-
cwluar Demands of Ministries for dis-
cussion. Even now, it can be done.
Tolay we cannot change it, but if the
Ho.:2 comes to a conclusion, sub-
stantially unanimously, that it would
select certain important Ministries—I
would not suggest what those Minis-
tries should be—but if the House

Shri Goenka (Madras): Those
Ministries which the Estimates Com-
mittee has examined may be taken.

Mr. Speaker: I am leaving it entirely
to hon. Members. It is for them to
adjust. I am merely concerned in see-
ing that the complaint that sufficient
time is not given does not arise. In
my opinion, 21 days ought to be suffi-
cient, provided hon. Members do ‘not
aspire to reach all the four corners of
the Administration in the same year.

Shri Sidhva: It is a good suggestion
for next year.

‘Mr. Speaker: Even this year it can
be adopted. Today, of course the two
Ministries put down may be discussed.
But hon. Members may meet informally
and decide which particular Ministries
they would like to take up. The
remaining 11 days can be utilised for
the discussion of those Ministries.
There can easily be an adjustment on
that point. With a view to meet the
desire of hon. Members to have a
larger number of days, I got meetings
fixed even on Saturdays. The rumber
was increased from 11 to 13. I do not
think it is ‘reasonably possible for
people to sit for a very long time. Some
hon. Members may like to, but others
may not like it. Looking to the con-
venience of the entire House, I think
the number of days alotted is reason-
able, and the House should make the
best possible use of them. It is not
possible to do anything more in the
matter.

Shri Shiva Rao (Madras): May I ask
whether the elastic procedure that you
have proposed would have retrospective
effect? As you know, yesterday's
debate on the Defence estimates was
in one sense inconclusive and there
was a very general desire expressed—
1 -think it was in your absence—that
another day should be allotted.

‘Mr. Speaker: I understand that one
item is left over

Shri Shiva Rao: It is a very big
item. .

Mr. Speaker: Therefore, it can be
discussed, if the House so_desires, for
‘two days; but then, it should be wi
-the tramewor.k’ of 13 days. If it is the
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idea that the Session should be extend-
ed, I am afraid it will not be possible;
nor is it desirable. After all, in finan-
cial procedure, everywhere in the
world, there is finality of the discus-
sions by a certain date. Therefore,
extension will not be possible. As I
was saying, even today hon. Members
may come to a conclusion and begin
with such Ministries immediately as
they want to take.

Shri Sidhva: That is not possible

Mr. Speaker: If that is not possible,
it is entirely for hon. Members to make
the best use of the time available. All
that I am particular about is that they
should not complain, because the
situation is one of their own creation.

Shri Kamath: Even as it is, is not
the Session going to be extended?

Mr. Speaker: The session may be
extended. We are not concerned with
it. What we are concerned with is the
finality to the discussion of the financial
proposals of Government that have
been placed before the House.

It is possible to adjust differently
also. For example, ~four days have
been allotted for the Finance Bill. Any-
thing can be discussed on the Finance
Bill. So, if the House ugrees, it can
put through that Bill within a day and
devote three days more for the dis-
cussion of Ministries.

Shri Goenka: May I suggest for your
very sympathetic consideration that a
small Committee of this House may go
into this matter and report to you by
this evening as to which parti
Ministries the House would like to take
up, if it proposes to adopt the sug-
gestion that you have made?

Shri Sidhva: Nq Sir. It is too late
now.

Mr. Speaker: I think this Committee
suggestion involves more than what
the Chair can be expected to do now.
Instead of that, it can be better done
by the Chair taking upon itself the’
responsibility of deciding as to which
Ministries should be discussed. Buf
that is a different matter. Let us nov
proceed.

12 Noon.

Shri Sidhva: This year under the
new regime we have made a good start.
We have had 21 days allotted and for
4 days we can discuss the Finance
Bill. Much, as we would like to extend
the Session, we must see whether it is
possible to do so. My point is that
the suggestion that you have made is
new to us. -We did not know it before.
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It we had known it, we would have
it. In my opinion, it is too
late now to adopt it: Every hon. Mem-
ber wants to place certain matters on
behalf of his constituency and for the
benefit of the country before the
House. It is not possible to select two
or three Ministries. It would be a good
thing if we can come to an agreement,
but it is not possible this time. Let us
consider it next year. Let the pro-
gramme stand as it is this year.

Prof. K. T. Shah (Bihar): On a point
of information, may I enquire whether
the period that you were pleased to
mention is customarily given in the
House of Commons for the discussion
of the Budget includes the days of the
whole House sitting as a House or also

- as the Committee of Supply and Ways
and Means which discusses the
details more fully?

Mr. Speaker: One of the Standing
Orders of the House of Commons says:

“26 days being days before the 5th
of August"—

8th of August is the final date by
which the Budget has to be passed—

“shall be allotted to the business
of supply in each Session.”

But it is for an entirely different
purpose, because there the supplies are
discussed separately.

Shri T. N. Singh (Uttar Pradesh): It
it is found by hon. Members that the
proposal you have made finds favour
and will be good to adopt, in the pre-
sent circumstances the present arrange-
ment should be stuck to; I would draw
your attention to the fact that the adis-
cussion of the Demands relating to
Works, Production and Supply
Ministry and the Ministry of Natural
Resources have been but down for one
day. Now, Sir, the Ministry of
Natural Resources covers the D.V.C.
and other matters which the House has
been trying to discuss for a long time.
The Ministry of Works, Production and
Supply includes a number of State
enterprises which are also important.
Since the general opinion of the House
has been to discuss these ques:ions
fully and it has been postponing the
discussion to the Budget debate, 1
would suggest that some adjustmant or
reshuffling should be made, so that

two Ministries may not be
crowded out in one day.

Shrimati bal (Madras): May
1 aubmit that education and health are
recelving very inadequate . attention
even from the Chair? Would you be
good enough to allot a day for each?

..Smkarlt not for me %o
am prepared to abide by the
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wishes of the House and pass orders
accordingly. Let hon. Members dis-
cuss among themselves ‘and decide,
There is no part of the Governmenté
activity which is not important. Educa-
tion, health, defence, external affairs:
every subject is important. I repeat
again that it is impossible to cover all
these important aspects in one year.
If as Mr. T. N. Singh pointed cut, it
is the desire of hon. Members to dis-
cuss a particular Demand more, let
them come to an agreement among
themselves that they want 2 days, 3
days or even 4 days for a particular
Ministry and I shall have no objection
to alter the present allotment. I shall
abide by the wishes of the House,
although I wish to reiterate that there
will not be a 22nd day for this.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): We have already spent ten
minutes.

Mr. Speaker: But we are utllising
the time for a very useful purpose.
However, let us take no more time and
start with the Demands.

Shri J. R. Kapoor (Uttar Pradesh):
May I suggest, Sir, that each year we
might take up only such Ministries as
have been considered by the Estimates
Committee. (Interruption).

Mr. Speaker: I think this is a matter
which may better be discussed in-
formzally by the Members themselves
and -an agreement arrived at. Of
course, the suggestion is a good one,
because hon. Members in that case
will get a complete and much better
picture of the working of the Ministries
and will be able to discuss it better.
But it is not for me to tell them what
they should and should not discuss, It
is a matter entirely for the hon. Mem-
bers to decide. I am here only to gee
that they do not carry on discussion
in an irrelevant or disorderly manner.
What they should or should not dafs-
cuss is not for me to decide.

Shri Kamath: Is this limit of 21 days’
sacrosanct?

Mr. Speaker: I think it will be
sacrosanct for all times. We may now

-go to the Demands. We shall take up

the Ministry of Education first. YThe
discussion will go up to 3 p.M. What
um‘e’ ;ioes the hon. Minister require %o
rep

Uy ) gdsSymed ST JRudte
- on £ @l S a0l b v (ot

(Hdllnhown!hrtm-)
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Mr. Speaker: That means the hon.
Minister will require half an hour
after lunch. So the discussion must
stop by one o’ clock.

DeEmanp No. 14—MINISTRY OF
EbucAaTION

Mr. Speaker: Motion is:

“That a sum hnot exceeding
Rs. 30,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ministry of Education’.”

DEMAND No. 15—ARCHAEOLOGY
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 29,86,000 be granted to the Pre-
sident to complete the sum aeces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1952, in respect of
‘Archaeology’.”

DEMAND No. 16—OTHER SCIENTIFIC
DEPARTMENTS

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 1,31,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Other Scientific Departments'.”

DeEMAND No. 17—EpucATion
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 1,14,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Education’.”

As regards the cut motions, the posi-

tion, as I stated yesterday stands and
I take it that no motion is going to be
moved.

Shri Satva Narayan Sinha: There is
hardly an hour at our disposal. May
I therefore submit that the time-limit
may be fixed at ten minutes, as a large
number of Members wish to take part
in the discussion?

Mr. Speaker: I have expressed my-
-self very often that I would prefer
speeches of a better quality than a
larger number of speeches. But, then,
¥ a larger number of hon. Members
wish to speak. I have no objection even

to a time-limit of five minutes. At sny
rate, I have no objection to a time-
limit of ten minutes.

Shrimati Durgabai: Would it be
possible to extend the discussion for
hallf an hour at least, beyond five
o’clock.

Mr. Speaker: I do not think it is
possible. I notice that late in the
evening, we are not so efficient as we
are in the morning. Then again half
an hour really speaking means nothing.
If at all the House proposes to speak
the whole of tomorraw, there is some
point in it. But sitting for half an
hour more, to my mind, serves no
purpose, except perhaps two or three
hon. Members may have an oppor-
tunity of speaking. That is, however,
a matter which we may consider -‘
five o’clock, and not now.

wro TR fig (fige): s
TeE, A TR g g fF o fe
ferarm o dred w R A e @
immsfANT @ gfe
TG N Rrar &1 A W AR
FE qF qUE AT F A R g1 W
famame & fF o % Aqe & W@ W™
T O Jrer ot &) s S
¥T qF A FAEqT @ AR F A 4§
¢ aar Yo -anste ¥ g WWi @
for amt A frerad &Y § 37 @
oA T & fF A & aoe § 3
wa Y wmaea fgar ¥ fod afr
#r E § o &Y &1 sl fgd v o

qee q1ga 1 faar ar e faen
F s a+7 4 FQT & famw
arr arfed 1 & N awwar § fr oagr ¥
o frarfaal Y fafae & &
feiFm & 1 4 FAT AT IO
far s aife® av IfFT T TN
# dar fr oz AT A w;E, I
& faamr & o 9@ g FOT TR
ffd e & owem § fr ag
AW E AW N o
]
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[®e Tw gam fag)

aq § & e foamr @ @
g I wen § frew fomw
fra fr aowi@ s Fom a@nfgd )
o7 7% frgeam & fwenr Y oY syEen
2 398 amalv & I e sy
don g § 1 umafa N A F
o2 9 qasi & At @wr awEr 1®
fosraa s e o famr fawmr a=h
TRE FW TN FTWE | I T
qagd 7 s € fF fasm famr &
&1 § aga a0 g fF e
(UNESCO) # avs & agi oiext 4
I A I 9T Il W g9 7
i 1 wh A & wewEer A AR
TR TR F FEE R IR
IR Y T F AT B fafea
R & for gt al e ww
¢, T RF F WA N OFA
& fod { @ Ic TN EMT TET
wd fra @ @i | e # fafea @A
& fer @ & @@ @@ maE A
&% & 39 oF oF e Q) 39 F1 gaaw
s wifed ) afz oF oF e &
& WA A foar faw &Y
¥ fear mor a1 @ agAT ANy
aa% & S o fufra G 43 HF )
gIwifs MNIAT AINT /T W7 2 ¥
fags # ofxw 9@ o a5 wesh
W N T e g

el am ag & & Wi A fo
fei widw & WRAST TIT @
IR RN ¥ A A o
famey saw f&d 93 9 9 @@l
® awE @7 aw foar fasn o1 afar
o s agee A gAT 1 qT WA
qrEu W s faardis  garewiol
@ |y agw § 1 s faurds, faow
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faardts, qoraq faardts, ge frandis
ot afat fafesar Tt gt &
T ATENST § A GEEAAT A AN
# & Ia AR et Gear A A Y §
g H g Y duE § et &
s e X W@ #1 FEar]
R FFE A @EW 3| @ AR
a faen. fomr Srsik ¥ s
qEET I qoqrEt f d awy §
g I deri & fa "o @
AT ATIE G Ft Faf o= faew w4y
F 9T W ATEE A A FganT fqam )
9 "eqEl #Y AE g A &
Eicil

[PanpiT THAKUR DAs BHARGAVA in
the Chair]

faamfiet & gme # Afad | fawe
faamr &t AT § A AW F T
7y I fear avwm € fE o
aw R & f5 @@ & s
S AR @ g frw fr g
fed, 97 & faandf goit ards &
qry A A et AT frggor geart
FR F oAy & F
W sy faaw deawil F faanfaat
& gum W A A AT Y T TR
Ige § 97 # ardfent @R efent
N AAN gAm | T W F foR
R Em aR & fowr fmr & foR
RN A
firs afam afses afaw s (Union
Public Service Commission)
fafedz (brilliant) ¥k ez ==
(bright students) s 3ft § 1
7g T A aw § 1 I e e
faurel ¥ o faandf fred € A
fagiR 3@ ® @y FOF T Em
v fegr, o & st SRy 9T W
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IR AT T W A YA AR A G
33 & N ool Aw oW
ofsow gfag sfem &1 qdemen &
& F1f A AR fama & @
Fgm v o fow afrae ofsew afem
s NITHF AT F T AR
afewe fd a8 § @1 @ wEAwe
Y 3 afuFe fF @ § @ wEAER
W YF Y IT SR AT ST A
M ag a® T AT § AT TG
g afes a8 33 & o @@ A
9 el | 3w A F AT GRS
oH W HR T § Jeg FE
fradis qar o Uw Gl A
HFRF ) qg Ty AT g FIA A
“fa & 9w ot famesw@ & fou
oF FAA TRy T § 1 9T 9§ Hfad
* yfaswix d@r oo qwed @ &
f& g7 dearet 4 Fm AT A OE
A AU A A AE TR S
@ =/ fF sk

g N agd 5 o o widF
#Zw (Foreign Countries) g,
am Afd 5 swdwT &1 & g9
2 W TR O AR § A
FaR W § T gIR QIS A
( Educational Attaches) & i
fas w@=q (Students) sl
# g ST 9% 390 9@ oMl
¥t %@ T F ot & 1 oA fewre-
A A AT ™ g@EQ o
aaz g4 &t a &g & g o7 fF
W QN WA W oAd FH F
. fou AR s fewdh TR WA N
sEeqr &Y T g

Voo dls T ol Uy
-L"P "':"-""-:‘H
Tto TR gaw Fag : 1 a%ar § Sfea
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ft & A= ¥ g o 5 fred
™ w @ ael § fRel & &
g A 49 W™ g
IO RN
- Ut~ (overseas scheme) pakef
- e & ety 1 e K
womwﬁg:ﬁHmﬁaﬁ
T oFgi ¥ey wIeq 7 dRSA#H
¥ aifasin s eI oA A A AR
I Sl AN gudww feaddw Ay
ak ¥ #% ggmar g @ S @
g fF 38 fawmr 97 9= =@ fasma
IR &qaT @ fFar qmar §1ag W
i fear o fF voo wIww § 1
gaq Bl # IAw orafa ared
# 9 =@ foardl g9 war @«
firan st & 1 e rrafe ¥ 9% ae
& g9 & fod & % auwar s
I Wt @ arfwes § 8 as
Ar F124 3 fol ¥W W # AR
orE foumrly goe Tvar @< far s
arfgd | Fifs a9 F T o
fearide & F9T W@ Iy FAT
Ffral # fafag &0 F1 A
ag ¥ A1 9 W &)

am Sifvd f o Ifew qgam
(basic educatioh) ar FX v
qOqTd § S €Il FY AW 9@
¥F aw w1 gftm ofew afaw
TRM o9 SeEl A AT A8t
W) @R A N afew faer i
BT FY g AT AL Frav gq foR
& grmar § 5 afes cogdew @
T @ F g wEH w7 wfaw
aue fear o @@ fafg F
i guEeR @ A W fr oo
& w3 e ol § faer qd
W frem & ow fom
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[wre < g feg )
& I A AX &1 oo fead @
faer =@ ar w© gfafafar
(Rural Universities) #maa &%
¥eg faoge 8K owmar § )| €@
R dfew g W IR AR
IR A, dfew A @ W W
TR W § A g ofeos afaw
g 38 f adgt? S s
@ AR o e, 3@ A
W fF ag a1 sEm g @A @
o gt &1 weferd (Contradie-
tion) § @ A @ FW@T TEA |
HMATE ATE 7@ 9 & AR T8
eI 3 AW T F1 0 v

@ feg gfmafady «1 Hifeg
A gASY T T @S A S
¢ orel ®qAT IW AT T FAA
GF AT & T OEF AT WA
fog qfvafed & 7 S S
w® A efa w1 fwafamen
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g1 7g @it IF F9= (count)
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wrT TfEd T F qra a1 § Fgw
AT T AA Y FOT B AV P
@R oF AR g W@ & feu s
2 fr faea faamedl & T & 0
g gl Ty Qar e el fae
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TR gt e A gl Ed
F gl sty TR w & ) A AW A
Y SN F WA F AH [T A
fem  wrar @ Sfew qgt ot o faee-
foaea § 7R o T P §
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(English translation of the above
speech)

.Dr. Ram Subhag Singh (Bihar): Sir,
1 am glad that I have been given an
opportunity to express my views re-
garding the Ministry of Education. I
am also happy that the -responsibility
of educating the people of India is on
the shoulders of an experienced and
hardened leader like Maulana Azad.
I am sure every individual of 'India
will become literate under his able
leadership. But all that has been
done so far in this direction and also
the complaints made by Maulana Azad
show that the amount provided for
‘Bducation in the Budget is not adequate.
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Maulana Azad was himself of the
opinion that a sum of at least fifteem
crores of rupees should have been pro-
vided for education and I also think
that at least thirty-five crores of
rupees should have been provided to
educate thirty-five lakhs of the inhabit-
ants here. But, as . Maulana
said, only seven crores of rupees have
been provided in the Budget for his
Ministry. I think it is a very
amount and it should be increased.

But at the same time I have a sug-
gestion to give to the Ministry of
Education as to the lines on which it
should proceed. There is ggnerally an
all round dissatisfaction with regard to
the prevailing conditions of education.

"Everybody, from the President to an

ordinary man. complains about the
working of the Ministry of Education.
Today, we find that the Ministry of
Education has very strongly urged that
conferences and functions should be
held in our country on behalf of the
UNESCO and large amounts of money
should be spent on them. In pur- -
suance of this policy they are hold-
ing various International functions
here They are not doing any-
thing to educate the illiterate masses
of our ccuntry but they must spend
a sum of one lakh and twenty
thousand rupees to carry out the
UNESCO programmes. In order to
educate our masses they shouid at
least provide one radio in each of the
seven lakh villages of India. Fad a
radio been provided there by the
Ministry, many of the.illiterate persons
of our villages might have become
educated. Although Maulana Azad
himself is a very learned man, yet he
has not done anything in this direction.

Another point is, that the Ministry
of Education has not paid the slightest
attention towards those national insti-
tutions which were established m
India during the Congress struggle for
freedom. Perhaps Maulana Azad him-
self is a Member of the Managing
Committee of Kashi Vidyapith. There
are institutions like Kashi Vidyapith,
Tilak Vidyapith, Gujrat Vidyapith,
Patna Vidyapith and Jamia Millia ete.,
which have rendered so much service
and help in the national struggle as has
not been done by any other institu-
tion. There are also such institutions
in India, the graduates of which gave
their co-operation and worked for the
division of India and today the Ministry
of Education is giving more help to
these institutions instead, of those to
whose  co-cperation and < struggle
Maulana Azad owes his prescnt office
of the Minister of Education. Take
the case of Vidyapiths. The Ministry
of Education, quoting them as instances
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{Dr. Ram Subhag Singh]

[PANDIT THAKUR DAs BHARGAVA
n the Chair

says that people have a complamt that
the graduates of these universities are
not so smart as should be and their
scholars are not up to the standard of
other universities. It is said that the
students and scholars of these national
universities are not intelligent and
they do not understand the finer points
of important principles. It is a matter

of great shame for our country and in.

particular for the Ministry of Educa-
tion. We admit that only brilliant and
bright students are selected by the
Union Public Service Commission. It
is very good. But those students, who
came out of these national universities
and who gave their co-operation and
made all sorts of sacrifices during the
struggle fqr freedom, are not even given
any opportunity to appear before the
Union Public Service Commission. 1
would say that if the Union Public
Service Commission which enjoys its
present powers due to the sacrifices of
these people or if this Governiment,
which has been given its powers by
the people, starts neglecting and ignor-
ing the people in this way, it shall not
be a matter of shame only but will
also prove a source of danger to our
countyy. Maulana Azad must take
this fact into consideration and give
recognition to Kashi Vidyapith and
other national institutions as early as
possible. It is said that a Committee
has been set up to examine the gues-
tion of recognising them. But most of
the members of this Committee ao not
realize the sacrifices and services
rendered by these institutions and pro-
bably they will never be able to under-
stand even though they may be hold-
ing any posts.

The third point is, that there are our

Educational Officers in the foreign
countries. say in United States of
America and in other countries
as well. There are Educational

Attaches in other countries also. In
America, he looks after only those
students who have been granted Gov-
ernment scholarships. There are hardly
125 or 150 such students who have
been sent by the Ministry of Education
while a sum of four lakh and eighty-
six thousand rupees has been pro-
vided to be spent on this Education
Attache.

The Minister of Education (Maulana
Axad): We have 700 students there.

Dr.- Ram Subhag Singh: It may be.
But in reply to questions put here the
hon. Minister has told us that no more
students have been sent to the foreign
ocountries during the last one or two
years.
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Maulana Azad: It was about the
Overseas Scheme, but those who have
gone, are returning.

Dr. Ram Subhag Singh: When [ was-
there, there were 483 students and
most of them were private students.
No help was beéing given to them by
the Education Department while as:
murh as four lakh eighty-six thousand-
rupees are being spent on this Lepart-
ment. Even if it is accepted that there
are seven hundred students, it is
strange to note that four lakh and
eighty-six thousand rupees are being
spent only on issuing cheques to these
students. I do not think it is proper
that huge amounts should be spent on
the Education Attache at Washington
whose job is only to issue cheques. This:
is so because the Education Depart-
ment has the heavy responsihility of
educating 35 crores of people of India.
This is a serious grievance of the
people.

Suppose, the Government wish to en-
courage Basic education or such other
institutions. But the Union Public
Service Commission does not recognise
these institutions. Even the Govern-
ment do not give full recognition to
those students who have received basic
education. Therefore, I think tha:t by
merely putting a show of basic educa-
tion, the future of these students is
bemg allowed to be ruined. No’
sensible person, howsoever nationalist
he may be, would like to send his sons
for basic education under these circum-
stances. Thls is just a stunt. Any
number of basic education centres ol
rural universities may be established
but it is all useless. On the one hand
they want rural and basic educatiop.
to be encouraged while on the other,
they propagate and instruct the Union
Public Service Commission to give pre-
ference to only that candidate who-
comes with a suit and a tie on. This
is nothing but self-contradiction and
must be done away with. I have ful}
hopes that Maulana Azad will definitely
pay attentiop towards this.

{Take the case of Hindu University
now. Huge amounts of money are-
being spent on UNESCO and its
functions today. But they cannot
establish an international home in the
Hindu University. It is a university of
international reputation and Banaras.
itself is a centre of education for the-
whole country and there is no better
institution in India than the Hindw
University. All these factors count.
Therefore, at least an internationad
home must be established there. I wilk
also say that the Government has the-
responsibility of educating 35 crores of
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our people. It would have been more

useful had arrangements been made to
impart instruction during the night
time. But it has not been done in any
university. In our country thousands
of persons are employed in the Secre-
tariat and other services. For such
people, arrangement for night classes
are made in foreign countries kut our
universities have not done anything in
that connection so that the day workers
may also have a chance to study there
.in the night time. Something must be
done in that respect. Then again, o
much money is spent on convening the
meetings of Indian National Commis-
sion. It propagates fundamental educa-
tion, the meaning of which is not
understood by most of the penple in
our country. The Cabinet has not
found out a Hindi equivalent for the
word “fundamental education” which
could be wunderstood by the Indians.
The Ministry ought to pay attention
towards this. What Maulana Sshib
says and does are ideals ;or us. It is
‘right that our language 1s not much
developed but he should pay more
attention to that. While replying to
our questions, he uses words like
‘scholar’ ete. The Ministry of Educa-
tion should properly prepare and write
these answers. We may take words
from any language but they should be
in such a form as can be adopted by
us. .

Maulana Azad said something about
Ramayana while addressing the Cul-
tural conference a few days ago.
Ramayana is still prescribed in the
Hindi courses of our schools and uni-
versities, but Maulana Azad now says
that Ramayana is not in Hindi
language.

Maulana Azad: I did not say that.
I only said that Modern Hindi is
different from Brij Bhasha_.

Seth Govind Das (Madhya Pradesh):
It is a matter of big controversy.

Dr. Ram Subbag Singh: You please
wait. I am not criticizing Maulana
Sahib. The Prime Minister and the
Minister of Education are of the view
that we should adopt foreign words for
use in Hindi. I also say that words
like ‘station’ etc. should be adopted by
us, but now it is said that Ramayana,
a noted work in Hindi having a world-
wide repute, is not in Hindi language.

Maulana Azad: I never said that
Ramayana is not in Hindi. AN that I
said was that Modern Hindi is different
from Brij Bhasha.

Dr. Ram Subhag Singh: So you
should adopt such words. Had Quran
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been written in Hindi. then we could~
have said that it was a work of Hindi
language.

Drawing his attention to these facts,
I hope that Maulana Azad, an experi-
enced leader as he is, would give due -
consideration to all these problems.]

Prof. K. K. Bhattacharya (Uttar
Pradesh): Sir, T must make a few
observations on the Education budget.
When we have got an Education
Minister of the eminence of the hon.
Maulana Abul Kalam Azad it is really
painful that the Ministry of .Education
is being starved, and it is indeed pain-
ful that the nation-building depart-
ments, specially of Education and-
Health, are being treated in this way
by our National Government. I am
sorry to say that the Ministry of Educa-
tion is limping and the Education
budget presents miserable features, for
we find that the Report of the Univer-
sity Education Commission has not
been implemented and that all the re-
commendations that were there for the -
amelioration of the condition of the
student . community have not been
given effect to. No scholarships to
meritorious students, no provision for
better food, lodging and other things
have been made therein. Several Uni-
versities, for example the University of -
Banaras, have got standing grievances,
and as regards other Universities,
State-owned and State-fed. they are
also not going on well. I draw the
attention of the Education Minister to
the fact that even though the two
Universities in Uttar Pradesh, the Uni-
versity of Allahabad and Lucknow are -
maintained mainly from ine State
funds, yet the responsibility of the
Central Government is not absolved
thereby. One is wunder a deficit of
Rs. 15 lakhs and the other is under a
deficit of Rs. 17 lakhs and these deficits
are nothing {o the Government of"
India. By one stroke of pen they can
wipe out the deficits, but that is not
being done. There are several depart-
ments in both the Universities that are -
not also being properly looked after,
especially the Department of Diplomacy
and foreign affairs .at the University
of Allahahad. Now we know that the
Central Government has got to look
after the interests-of many institutions
but I want that the Education Ministry
should have suificient funds at its dis-
posal to see to it that Education is
maintained at a proper level. When the
British Government was here, we found
that the Education Department was the
most starved department and for years :
the voice of %ducationists .was stilled
into silence. Are we to understand-
that under our National Government
the same fate shall await the education
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[Prof. K. K. Bhattacharya)

of the youth of this country? Surely
not. We must give an impetus to the
youth of the country to feel that the
National Government is our own Gov-
ernment and we must carry our
national banner and tell them that this
Government is their Government which
will look after their physical, mental,
moral and intellectual attainments and
well-being. [ can tell you that there
can be no proper education if we find
that there is no provision for properly
maintaining the body. Does the hon.
Education Minister know that students
of these. days are not getting adequate
provisions, that they are groaning under
chronic malnutrition and they find it
difficult to get enough vitaminous food
to enable them to live for 20 or 30
years. Yet we cry for standards. The
standards in the universities are going
down and I as a Dean of Faculty of
an University can tell you, Sir, here
and now that when I entered the Uni-
versity of Allahabad in 1936 and looked
through the answer books of the boys,
[ found that their standard was very
high and the same university which is
regarded as the premier University in
northern India and one of the hest uni-
versities in India is today deteriorating
fast. Why? Because the boys are not
properly fed and nourished. Will the
Education Minister and the Health
Minister who are here, see to it that
the health of the boys is maintained at
a proper level? Will the two Ministers
provide for the upkeep of the health
of the boys?

Another thing which I have o say is
this: Let it be known clearly that we
must propagate Hindi at all costs.
There can be no denying the fact that
now Hindi has been declared the
lingua jranca of India, efforts must be
made to popularize it as quickly as
possible. In the University of Allahabad
recently a resolution was passed which
stated that Hindi teaching would te
taken up after two years. I ask: Why
not from next year? If you want to
make any headway with Hindi, we
must do it and the Government of
India must place at the disposal of
educationists and all those who are
engaged in its advancement, sufficient
funds to carry on the work quickly to
enrich the literature of Hindi. I ouce
more appeal to the Government to see
to it that sufficient funds are placed at
the disposal of the Education Ministry.
If not. let the Education Ministry dis-
band itself and let the State Govern-
ments manage Education. Let not the
Centre provide such a niﬁardly sum of
money to the Education Ministry. The
Education Ministry exists only in name

sand not in reality.

27 MARCH 1951

List of Demands. 51569

Shri R. Subramanian (Madras): I
want to say a few words about the
scholarship for. the Scheduled Castes
and Scheduled Tribes people. Their
progress in the $ocial, educational and
economic spheres is not keeping pace
with the time limit of 10 years which
they are subject to under the Constitu-
tion for special concessions. One year
has already passed and we are barely
left with nine more years to come up
in all spheres of life on a par with
other Caste-Hindus. Doubt arises
whether this will be achieved in the
short time limit of 9 years when one
takes into consideration the snail-slow
progress made so far in that direction.
Generally the State Governments have
taken up the responsibility of ameliorat-
ing their conditions. But they with
their limited income could not go far
ahead with this work. Hence I request
the Central Government to come to
their rescue monetarily. In the matter
of education only the Central Govern-
ment is helping the Scheduled Castes
and Scheduled tribes and even in this
it is very pusillanimous and sets apart
only a paltry sum for scholarships. In
the year 1949-50 a sum of Rs. 10 lakhs
was set apart for scholarships to
Scheduled Castes, Scheduled tribes and
other backward classes. The appli-
cations received in that year for
scholarships were 6403 but the recipi-
ents of the scholarships were 1948 and
4905 students were denied the benefit
of scholarships In this connection I
want to mention that the Scheduled
Castes and Scheduled tribes from one-
fourth of the total population and if
the population of the backward classes
also is added, they form nearly more
than half the population of this coun-
try. Hence year after year the student
population is increasing and when such
is the case in 1950-51 also the same
amount of Rs. 10 lakhs was set apart.

" But afterwards taking into considera-

tion the large number of applications
—T7000 in all-—Government set apart an
additional grant of Rs. 2 lakhs and the
unspent balance of Rs. 140,000 in
1949-50 was carried over to 1950-51.
The total amount spent on scholarships
in 1950-51 comes to Rs. 13,40,000. Even
with this sum the beneficiaries of
scholarships were only 2172 and 4828
and the students were denied any mone
tary help for their further ctudies.
Taking into consideration the large
population of the Scheduled Castes.
Scheduled trikes and other backward
classes, I request the Government to be
large-hearted enough and set apart at
least 1 crore of rupees every year for
scholarships and this request for one
crore of rupees is a very conservative
request in my opinion. The provision
of Rs. 15 lakhs for the coming year
will benefit only a fraction of the
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student population. The Madras Gov-
ernment with its limited revenue of
Rs. 60 ‘or 65 crores is setting apart
every year one crore of rupees and this
Year they have set apart Rs. 1:10 crores
with this limited revenue of Rs. 65
crores. When the Madras Government
is able to set apart Rs. 1-10 crores, I
do not find any justification for the
Centre not being able to set apart at
least Rs. 1 crore when it gets a total
revenue of Rs. 400 crores.

One more point I want the hoa.
Minister to clarify. In 1949-50 the
total number of applications were 6403
and only 1948 were provided with
scholarships and 4905 were not given
scholarships. I thought this was due
to the inadequacy of funds but it is
stated in the brochure supplied to us
that a sum of Rs. 140 lakhs was un-
spent. Why is this so in spite of so
many applications that year? I want
the hon. Minister to clarify this also.
I have done.

Shrimati Renuka Ray (West Bengal):
Within the short time at my disposal,
I want to deal with just one subject
in connection with education which I
referred to in my speech during the
General Budget discussions. I said
then and I repeat that I cannot see
any - adequate reason why the Govern-
ment does not implement a scheme to
mobilize the educated youth of the

- country and utilise their services for
adult education and other nation-build-
ing services. Sir, a properly thought-
out scheme in this direction should be
implemented without delay. Roughly
speaking, there are about 20,000 or
25,000 graduates coming out of our
Universities every year. I would plead
with the hon. Minister for Education
to implement a scheme whereby these
graduates should do one year of social
service, either in adult education, or
village reconstruction or some other
form of social service, before the grant
of a Universily Degree. f course,
the co-operation of the Universities

would have to be taken in this matter; -

but, I am -sure that if they are pro-
perly approached, they would help. It
would, in fact, mean that one year of
practical work shall form an integral
part of the Degree course. That is the
suggestion that I put forward. Of
course, in this particular year, it would
not be possible to put this into opera-
tion on the basis of total mobilisation
of all the graduates coming out of our
Universities. The Universities, obvious-
ly, would I
arrangements.  Therefore, for this
year, I suggest that this scheme might
be put into operation on a voluntary
badie and the Universitiss might be
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asked 1o help. Perhaps about 8,000 or
10,000 students throughout the country,
according to aptitude and inclination
may be drafted to the various ferms
of social service.

I think we are all aware of the fact
that the two great impediments in the -
path of our progress in this country
are (i) lack of sufficient financial re-
sources and (ii) lack of trained per-
sonnel. I will deal with the second,
first. It is of no use having huge
schemes and projects if we have not
got the trained personnel to carry them.
out. Even for the nation-building ser-
vices, if we found the funds, we will
not be able to make much progress, as
the hon. Minister for Education knows
best, because we have not got the-
required number of teachers and other
trained personnel. It is, in order to
overcome this difficulty, during this
period of a great emergency when we
are in such need of great social service,
that I suggest that the youth of the
country be mobilised for this work.

Then, Sir, we talk a great deal these
days about greater production in this
country. I ask you, Sir, is it possible
in this country to have greater cutput
and greater yield, until the people whe
are to brmg about the greatar yield -
have a modicum of training for this
purpose? What is the use of 3uggest-
ing that efforts be put forward for
greater production by labourers, for
instance, who have not had the basic
training whereby they couid improve
their work. We have to focus our
attenthn on first things first. This is
something which we have so far
neglected. There is not much time at
my disposal and I will not continue in
this strain except to say that it is not
on the basis of equity or justice or
equality of opportunity that I am put-
ting forward this argument. I say, Sir
if we want this country to go forward -
in regard to production, we must, even
at this late stage, put our minds to
this aspect of the problem.

Secondly, finance is our reatest cuffi-
culty. I would like to ca%l the attet:-
tion of the hon. Finance Minister to
what I am saying now. I would sug-
gest to him that the older finarcial
thgorles which lay, great stress on those
things from which you can quic]
realise returns, have to be discarded fo
a great extent. It is because of this
that a secondary place has been given
to nation'| building services in the
structure of our Budget. But let us
think, we may have river valley pro-
Jects; we may even get trained
soz_mjeclctt: ml:n ttlllﬁ: technical part of ’:;
pro; county or >
abroad. But, what ubout't”tho man ip:



w162 General Budget—

|Sbrimati Renuka Ray]
-the lowest rung of the ladder? If he
has not got even the minimum train-
ing, how could you go ahegd _w1th the
projects? Today, the National Plan-
ning Commission has had to rake up
the question of priorities. I say this
.question of training the worker who
has actually to do the work is of the

iority. 1f we had a complete
B ot o on, 1 do not think

scheme of mobilisati
it would cost more than three crores
this year, we could

r year. As I said,
ggt )g,;o in for the complete scheme.

Therefore, I suggest that in tpis year a
sum of two crores be sanctioned for
this purpose. Certain things have come
to light as a result of the investigations
.of the Fstimates Committee. Ygsberday
on the.flhor of the House, certain other
startling revelations were made in
regard to the sacred subject of Defence.

Shri Kamath: Sacred?

Shrimati Renuka Ray: Yes, sacred.
Two years ago, on the floor of this
House, I had_the temerity to suggest
that in the Defence Supplies, surely
some savings could be made wl)lch
could be profitably used for nation-
building services. I remember, Prof.
Ranga, who is not here and many other
hon. Members said that this sort of
talk is moon-shine and that Defence
expenditure could not be curtailed in
any way. I am not one of those who
suggest the curtailing of Defence ex.pen-
diture to its detriment; but I do sug-
gest, in view of what has come 0 light
yesterday, and in view of what has
come to light in regard to many of the
major spending depatjtments. thx:ou;h
the Estimates Committee, that it is
time now that we talk in other terms
and put this sort of schemes into opera-
tion, immediately. The Finance
Minister should be asked to find two
. crores for this year and three crores
for the next year and coming years
until such time that the t_ramed per-
sonnel for the nation-building services

has been got ready.

Lastly, Sir, 1 say that the youth of
this country is much maligned. It is
considered that the youth of this coun-
try is indisciplined. The youth is im-
- patient; they want resu}ts; tl}ey are
frustrated because of dlsappmptment.
If the youth is mobilised for this work
which is of a concrete nature, if their
enthusiasm could be roused in the
direction of concrete work, T am sure
that they will respond to this gesture
and we would derive an advantage out
of it in the long run, an advantage
.which will far out-weigh the expendi-
ture involved.
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Shri Barrow (Madras): I start with
the premise that a firm foundation of
quality in our education is only
possible if we reform our present
examination system. Education Com-
missions and Conferences, have, since
1902, been recommending that this
examination system of ours should be
reformed. The Radhakrishnan Com-
mission were vehement in their criti-
cisin of our examination system and
went so far as to state that it led to
corruption and immorality in univer-
sity life. They add:

“We are convinced that if we
are to suggest one single reform in
University Education, it should be
that of Examinations”.

Yet, there is a vague statement in
the report of the Ministry for 1950-
51, to the effect that such of the re-
commendations of the University Com-
mission, as do not entail heavy expendi-
ture, will be implemented. Sir, I be-
lieve that here is a state of inaction
and inertia and we cannot permit this
present state to continue.

In 1947, the Central Institute of
Education was created. Last year, I
believe, a Bureau of Psychology was
attached to it. I would ask the hon.
Minister to allow these two bodies to
devote their time almost exclusively
to thé question of the reformation of
the system of examinations.

The Inter-University Board has
suggested that the examination reform
should be carried on under its aegis. I
suggest that it should be carried on
under the aegis of the Ministry of
Education, for the sound reason that
our examinations for recruitment to
the different services also need to be
reformed. We place too much em-
phagis on the need for a university
degrt;e. pased on some unfounded and
unscientific theory that we can equate
executive ability and university degrees.
I do believe that this central body by
conducting research and devising
m}e].hgence tests and attainment tests
will also be able to devise = suitable
examinations for recruitment to our
different administrative services.

. In the sphere of secondary educa-
tion, I put forward this plea. Our
secondary education examinations all
look forward to admission to the uni-
versity, as if it were possible for all
children to benefit from university

ucation. Therefore, I would suggest

at some sort of a conference should
be called to reconsider this matter.
The scheme for a secondary education
commission had to be abandoned for
reasons of finance. I believe Hf some.
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conference is called and we go into the
matter, we can evolve a system of

<examination which has no compulsions, .

and which would look back on what
has been learnt at school, and test
such knowledge, art or skill that has
been acquired. This system will not
:super-impose a uniform pattern of
studies on all alike, which inevitably
leads to meaningless study and soul-
less drudgery.

And now I come to a grave problem
in the sphere of examinations which
threatens linguistic minorities. Article
30 of the Constitution provides for
the right of every minority to establish
.and administer educational institu-
ticns of their own choice. And Sir, I
am grateful to the generosity of the
Central Government and to the State
Governments, for the aid they have
.given to minorities institutions—I refer
particularly to Anglo-Indian schools.
There are however, certain examining
bodies whose policies will nullify
completely, the provision in article 30
of the Constitution and will destroy
the educational life of these institu-
-tions. In Madhya Pradesh last year,
‘the Board for High School Education
-made this decision:

“English as medium of instruc-
tion be abolished in all schools
recognised by the Board...with the
result that the High School Certi-
ficate Examination, 1954, and subse-
.quent Examinations be not
conducted through the English
medium—

Provided that in the Anglo-
Indian schools, teaching through
the medium of English, English
in the lower classes be so abolish-
ed as to enable the candidates to
offer a medium other than
English...... ”

I maintain that if article 29 and
:article 32 are to be implemented in
the spirit in which they were put in
the Constitution, then I appeal to the
“Education Minister to take some action
to make it possible for linguistic
minorities to retain their language
and culture. If it is not possible to
accept my suggestion, then I would
request him to put forward some
alternative scheme to give relief to
linguistic minorities. My suggestion is
this: One central university should
conduct examinations through the
medium of the language of any minori-
ty provided that there are sufficient
students for the examination or there
should be a re-alignment of the
jurisdictions aof the universities so
that an institution, say in a Ta
speaking area, may be able to affiliate,
if it so wanted. to any university that
-f8 having examinations through its own
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particular medium. I would appeal to
the Education Minister to save minori-
ties from what I would term linguistic
tyranny and, slavery.

Shrimati Durgabai: When I speak
on the subject of Demands of the
Education Ministry I feel no hesitation
in saying that modern budgets and
the budgets of organized civilized
countries and governments to-day bear
a close resemblance to our primitive
and ancient budgets which were meant
for the cavemen. Their patriarchal
systems of governments were organis-
ed only for the purpose of hunting and

- for providing food and defence against

foreign hordes. Our civilised govern-
ments are not better in any way.
That is the sorry state of affairs to-
day. The President while opening
one of the sessions of the Parliament
was pleased to say that it was be-
coming increasingly difficult to pro-
vide adequate funds for the nation-
building activities like education and
health. However, he was pleased to
add that with improvement in the
financial position it would be possible
to provide the ministries concerned
with the funds that they deserve. But
let me assure hon. Members that all
the promises and assurances given by
the Educatiop and Health Ministries
are only illusions. We are aware here
that there are certain problems here
which are what I may say, perennial,
and they are the problems connected
with Defence, Food and Industry, and
our exchequer has to go on for ever
and for ever to meet the demands of
these. Ministries. My hon. friend
Shrimati Renuka Ray pleaded with the
Education Minister for taking up new
schemes like the mobilisation of the
youth of the country and all that. I
do quite appreciate the point which she
brought out and urged upon the hon.
Minister. But I would say that he
should first of all fulfil those promises
that he has alrrady made and com-
plete the schemes that have already
been started. We have promised in
the Constitution that illiteracy will be
wiped out  that there will be free
elementary education and that there
will be adult education and so on and
so forth. Before.......

Shrimati Renuka Ray: My sugges-
tions were a way of implementation of

_assurances.

Shrimati Durgabal: But under
present conditions what we find is
that rights are more and more curtail-

Let e bring one instance to the -
notice of the hon. Minister. In the.
Delhi University they passed a resolu-
tion discriminating aeainst married
women teachers and thus placed their
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{Shrimnati Durgabai)

employment on a contract basis so
that their services could be terminat-
ed at the will and pleasure of the
authorities. The teachers went round
and waited on deputation on the Vice-
Chancellor, but their grievances were
mot redressed. The whole thing is a
very unhappy affair. It is not open
to anyone now to say that that body
is an autonomous body and so the
Ministry is not competent to go into
this question of the Delhi University.
1 would ask, when nearly Bs. 20 lakhs
for recurring and non-recurring
expenditures are given by the Gov-
ernment, cannot the Ministry go into
this question when necessary and see
how these autonomous bodies are
working? Was it right that all these
lady teachers who happen to be
married women should be discouraged
in this manner when we want one
million of them to liquidate illiteracy
from the land?

Here is another matter. It was only
yesterday that the Supreme Court here
held that there should be no discrimina-
tion in the matter of admission into
colleges or universities on communal
grounds. But here is a glaring case of
discrimination on the ground of sex,
though in the Constitution we have
given the solemn pledge that......

Shri R. K. Chaudhuri (Assam): In
place of married women who have
been discharged, un-married women
have been taken in, I suppose? And
go there is no discrimination on the

ground of sex.

Shrimati Durgabai: But there should
be no discrimination, either on
communa) ground or on the ground
of sex. If matters are not rectified
at least now, they will grow worse
and......

Dr. Deshmukh (Madhya Pradesh):
Is not that matter sub-judice?

Shrimati Durgabal: It is not sub-
judice. I would ask therefore the hon.
Minister to see that this state of affairs

18 rectifled.

The second point which I would
MXke to bring forward is that the Central
Unlversities should establish centres at
least for the purpose of conducting
examinations in areas other than areas
where the Universities are located.
Agitation is going on to provide certain
facilities for women to appear in pri-
vate for examinations and to make
higher studies. This system is being

dually curtailed and the tendency

' to curtafl them more and not %
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give the women those facilities. 1
would request the hon. Minister to ge-
into the question and see whether the
universities which are directly under
his jurisdiction should not be allowed
to establish these centres in places
where there is a large body of women'
who want to take advantage of such
tacilities. 1t is not a difficult matter
and should be attended to.

There are many more points to speak
but I would like to refer to'pethe'
present status of the teachers all over
the country. Teachers are the persons
who are expected to prepare the
children who will be the future
citizens of India. What is their ¢ondi-
tion today? The lower grade tescher's-
pay is Rs. 20 and the higher grade:
teacher's pay is Rs. 23. Secondiy
trained teachers get Rs. 37 to 40. It
would be interesting to compare the:
salaries of elementary trained teachers
with those of errand boys who are
paid Rs. 18. I would ask is it not the
duty of the Education Minister to see- -
that @hmxs are improved and in the
exercise of his advisory functions
should he not also urge upon the various
State Governments as well as school
authorities in the Centrally Administer-
ed areas to see that their position is,
improved? .

When we urge these things the repi
is that there are no iundsganr:l wre”;)-;y
quire fund_s for this purpose. The
Finance Minister is afraid of tapping
new sources. When I put to him the
question “Why don't you tap new
sources b_y bringing in the Estate
Duties Bill?”, his reply was that it
would be brought forward after the
Hindu Code Bill is passed. He seems
also to be conspiring with those who
do not want that Bill to pass through
Unless that is passed he cannot take
up the Estate Duties Bill and so we
do not get the money or the resources
for this purpose. I would impress
upon the Ministry to search for sources
outside the Government exchequer
and outside even the governmental
machinery to implement the schemes.

The Minister of Finance (Sh
Deshmukh): Sir, I want to( dgnyc'thl:

,charge that there bas been a conspira-

cy in regard to the Estates Duty Bill.

@ mfew ow: ewmfy O, 4
AT WY AT wT g F @ ay
7 frz & sma wTfe sy o B
T o wEw § a 56 Privw
o g g
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AT owT ;W @ S safed
o R A ¥ 7h TR wEaT
Eragiy af % v Rl =
il F7 o1 feord ¥ for ow fawz
AT A i gk ad 5 ofy 99
w 'Y IO ggrEar % aq ) .
war s g fs it A F W
wrew fear § %8 ST T B e Ay
wfwsy & 7 F 3 fgd 9 wfeer
o fggmm & s fadul & g v
aH TG |

(English translation of the above
speech)

Seth Govind Das: Today I have not
to deliver any spcech. Within these
two or threc minutes I want to ask
certain things from the hon. Minister
and to submit something.

I want to ask that when we have
to replace English by Hindi in this
country within the prescribed period
of fifteen years then has he got some
scheme to that effect?

Maulana Azad: The work
start right from now.

Seth Govind Das: If he says that
the work should start right from now
then the nature of work is not such
which can be initiated by anyone
else other than him. It is only our
hon. Minister who can do it. First
of all he has to chalk out a scheme
{0 popularize Hindi in non-Hindi-
speaking provinces and should act
according to that scheme.

should

Secondly we should prepare a scien-
tific terminology and literature in
‘Hindi so that we may not have to
depend upon English, and for these
two schemes of vital importance, that
is of popularizing of Hindi in non-
Hindi-speaking provinces and the pre-

ation of scientific terminology and
terature, it is the first and the fore-
most duty of our Minister of Finance
to provide sufficient funds for that.

I want to make one more request
to the hon. Minister. When we have
adopted Hindi as our Statc Language,
the hon. Minister should at least try
to raise the prestige of Hind.. He
should not make statements to the
effect that modern form of Hindi is
different from tne old 1orm of Hindi,
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the language of the Ramayana and
Sursagar is not Hindi and the contri-
butions of different poets are in Brij
Bhasha or in Avadhi and not in
Hindi. I want to submit to him that
so far as the experts are concerned,
they do have difference of opinion on
such matters, and’ I am of the opinion
that experts have done more harm to
the: world than giving benefit. I
would ask the hon. Minister not to be
very particular about the views of the
;xpe,ﬁs in such matters. The modern
orm of Hindi has evolved from Brij
Bhasha, Avadhi, Bundelkhandi, Bhoj-
puri, Rajasthani and other dialects of
olden times. Is the present form of
Urdu the same which was two or three
hundred years ago? Is the present
form of Modern English the same in
which Chaucer and Shakespeare wrote
their works? The languages have
always been undergoing changes. 1,
therefore, ask him that it is not in
the least desirable that he should try
to undermine Hindi by saying such
things that it has not evoived from old
Hindi. there is no literature in it and
it lacks in so many other things. We
have not to enter in controversies. I
dare say that may the hon. Minister
or unyone else say anything but we
a'«nowledge Ramayana as a piece of
Hindi literature. @~ We claim Surdas,
Bihari and Bhushan to be the poets of
Hindi literature. Whatever has been
wriften in Brij Bhasha or Avadhi and
all that has been written by these
Hindi poets is Hindi and the modern
form of Hindi has evolved from these
dialects. We have adopted this very
language as our State language. It
should be the duty of our hon. Minis-
ter of Education to raise the prestige
of Hindi and try that-Hindi attains its
rightful place. He must not try to
undermine the prestige of Hindi in
India as ‘weil as in foreign countries.
The speech which he delivered recently,
instead of doing any good to the
cause of Hindi has rather proved de-
trimental to the interest of Hindi.

My time is nearly up. I, therefore
request to the hon. Minister that he
should chalk out a comprehensive
scheme to replace English within the
period of 15 years, and our Minister of
Finance should help him by providing
the necessary funds. At the same time
I hope that in future the hon. Minister
will not deliver such unfortunate
sp~eches like the one in question and
w 1ld try to raise the prestige of
H -di in India as well as in the foreign
cr. 'ntries.

Th-~ House thén adjourned for Lunch
Il Hulf Pust Two of the Clock.
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The House re-assembled after Lunch
ot Half Past Two of the Clock.
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(English translation of the above
speech)

Maulana Azad: Sir, I was glad to
note that those of my hon. friends who
took part in the Debate today realized
by themselves that until sufficient
funds are made available to the Minis-
try of Education its hgnds are tied and
it is unable to accomMish tasks which

ou would want it to accomplish. It
s a common axiom that you cannot
have it both ways. On the one hand
you insist that no wood be burnt and
on the other you demand that the
. fireplace be lighted and the meals
cooked. Now, you cannot have it both
ways. The fireplace can be lighted
only if wood is burnt and wood can
be burnt only if money is made avail-
able for purchasing it.

Two years ago I drew your atten-
tion to this fact. I did not state
simply that I was not satisfied with
the way the work of the Ministry: of
Education was being carried on_ but,
as you might remember, I said I was
unhappy about it. The difficulty,
however, is that our hands are so badly
tied that no step can be taken. Even
today one of my friends remarked,
“What are you doing? If you were to
distribute radio sets in the villages
what a great good that would do to
the people?” Yes, that is true, but
the sets for distribution are not going
to drop down from the heavens. That
calls for money. Money is the ulti-
mate hurdle in the way of all schemes
of which there is no dearth. Let me
tell you, our hands are full of schemes
but to the extent the hands are full
of schemes the pockets are empty of
money. What are we to do?

My hon. friend drew my attention
to the fact that one of the important
items on our programme should have
been to utilize for the work of educa-
tion und social service those of our
young people who are studying at the
universities for their degrees. This is
right. This is very important. Other
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countries have accomplished that task
that way. But, let me remind him
that that was the very first thing that
came to my notice on my taking over
charge of the Education Ministry. The-
report made by Sergant Committee is.
known to you. In that report the
period for the spread of basic educa--
tion throughout the country was put
at 40 years. It is obvious that a.
n cannot wait for their education
for 40 years. Hence, immediately on
taking charge of the Ministry I-Tm-
pointed the Kher Committee. 3
Committee laboured for full one year
and brought out a scheme. I had'also
drawn the attention of this Commit-
tee to the fact that the problem of
teachers formed a formidable obstacle
in the way of our work. If we were
to start the work of education through-
out the country we would stand in
need of twelve lakhs of trained teach-
ers. Our training centres are there
but considering the speed at which
they are working we may not perhaps
be able to produce twelve lakhs of
trained teachers even in 50 years.
How are then we going to reslove this
difficulty? Why not consider conscrip-
tion of youngmen for the purpcses of
education in the same way ac we have
it for military service? Why not ap-
proach the universities with the reguest
that they might make it compulsory
for all those who receive education
from the standard of Matriculation on-
wards to serve as a teacher for at
least two years before they are award-
ed their degrees? During these two
years we might, of course, pay them
an allowance to help them meet the
essential expenses. A sum of forty to
fifty rupees might be paid on that
account. Kher Committee considered
the proposal and "accepted it. They
included it in their recommendations

‘and formulated a full scheme. Ac-

cording to that scheme we could have
compulsory and universal basic educa-
tion in sixteen instead of forty years,
ten years for the junior stage and six
years for the senior stage. As for the
expense they proposed that thirty per
cent. of he expense should beé borne
by the Centre and seventy per cent.
by the Provinces, now called States.
That is how the scheme could be fol-
lowed up. The expenditure on build-
ings should be the least possible. As
far as possible we should be able to
do with kachcha houses, or thatched
shelters or huts.

Babu Ramnarayan Singh
Very good.

Maulana Azad: But then you need
money even for the construction of
thatched huts. The estimate of ex-
penditure which they had arrived at
was very much an underestimata

(Bihar):
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-Were we to put that sixteen year
scheme into practice the Ceutre would
have to contribute two crores of
rupees at the rate of thirty per cent.
while the States would have to pay at
the rate of 70 per cent.

For that purpose, we called. a Con-
ference of the Education Ministers of
the States and placed the scheme
before them. They generally agreed
with it. Some of the States in parti-
cular expressed their full readiness to
t it into operation. Uttar Pradesh,
ombay and Madras expressed 'their
adiness to stand 70 per cent. of the
pense. They offered to initiate the
scheme provided the Centre was pre-
pared to meet 30 per cent. of
charge. When things had reached that
stage and the budget time approached
this scheme was brought up but it
was found that not a penny could be
spared for the purpose. Consequent-
ly, the whole of that scheme is at
present lying in the midst of a pile of
papers.

The idea of conscription from the
universities formed part of that
scheme. The idea was welcomed by
some Members of the Bombay Uni-
versity. The Vice Chancellor of the
Delhi University assured us that they
were prepared to put it into opera-
tion if we wanted, but it is a pity we
could not initiate the scheme.

Obviously we could not disregard all
other parts of the scheme and take up
just this. one, that is, call up these
youngmen from the universities. That
would not do. Suppose we' were to
call them up what were we to do
with them? There must, after all, be
some plan, some arrangements into
which - they could be fitted. If there
are no such arrangements what is the
use.- of calling them up? And, then
you must-give them something to live
on, at least a subsistence allowance.
Even if you were to give them fifty
-rupees a month per head and if you
were thus to employ one lakh of
teachers in a year in the whole coun-
try you would require 50 lakhs of
rupees per month, that is, six crores
of rupees per annum. Such were the
considerations.

Shri Sidhva: Did you or did you
not urge upon the Minister of Finance
that he should provide for so much
money?

Maulan> Azad: Of course I did. I
fought for it for three months. It was
not the presént Minister of Finance
but Dr. Matthai

Seth Govind Das: Let us hope he
would do something.

Maulana Azad: For three months 1
held my ground but without any useful
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results. Now, this would have entail-
ed for us an expenditure of only two
crores in the first year and four
crores in the second year and thus it
would have gone on for sixteen years.
This would, of course, have involved.
a thirty per cent. contribution from,
our side and a seventy per cent. con.
trxbut,nop from the States and in ten
Yyears ;xme'the whole of your country
which is blind today would have been
blessed with the gift of eyes. But I
regret this cannot be done now. ’

Similarly we drew up a sch -
adult education, which ‘i havehmr
calling by the name of social educa-
tion. Thig scheme was formulated on
the understanding that the expense-
would be shared on a fifty-fifty basis,
fifty per cent. of the charge to be borne.
by the Centre and fifty per cent. by
the States. We made an effort to set
it afoot. With great efforts a sum of
rupees one crore was found for the
purpose two years ago—a paltry sum
when you consider that it was meant
to serve for the whole of India, the
whole of the country. We also called
a Conference of the States’ Ministers
for the purpose, in order to discuss the
scheme. This was done and they were
all told to go back to their respective
places and set-about making the neces-
sary arrangements. Accordingly, they
went back and set about making the
necessary arrangements. We had not
distributed the amount as yet when we
were told all of a sudden that' there
was a deficit of thirty crores. You
might be remembering how the crisig
arose and had to be met somehow or
the other. :

Despite the decision to stop all
capital expenditure and to effect a 20.
per cent. cut in all other expenditure,
I persisted in my refusal for full one
month and four times a Cabinet meet-
ing was held to discuss this issue. It
is no secret to tell that I had not
reconciled myself to that position
throughout. But ultimately when the
Prime Minister persisted too much and
prevailed upon me, there was no help
for me but to accept it. What was
the result? You can  just see for
yourself the turn that position had
taken subsequently. We asked the
States to make necessary preparations
which they did and are doing even
now. That sum of one crore was
reduced to eighty or seventy lacs of
rupees by stages. They then put in
their demands as they had made the
necessary arrangements already. This
created a difficult situation for us.
Then came the next year and we
thought this time we will be able to
have the original sum of one crore.
doubled to two crores of rupees. I de-
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[Maulana Azad]

ool know whether you will feel sur-
prised or sorry when I tell you that
not to speak of raising it to two crores
of rupees, even it has not been pos-
sible to maintain the original one
crore and it hasnow been stated that
-because of the present financial strin-
gency we cannot utilize even that one
crore. I concede that the financial
stringency did exist and that it exists
even now. This is undoubtedly true.
The result was that even that sum of
one crore has been stopped. We took
recommendations and made necessary
arrangements. Now the payments
have again been stopped after a few
months and there is a categorical
refusal that they are quitc unable to
help us anyway.
Teply to it?

An overall provision of 14 lacs of
rupees was made towards the Basic
Education during the last year for the
whole of the country. What has
‘happened to those 14 lacs? The year
had hardly run out when a big hurdle
came in the way. An attempt was
made to reduce this sum of 14 lacs in
the name of economy and now, I
think barely four lacs of rupees out
of them have been left with us. Any-
way it should suffice to give you a
picture of the various difficulties that
we are facing in this behalf.

Now if you expect me to express
gratitude to such hon. friends who
have to-day emphasised here to find,
somehow or the other, a way out to
set apart a definite fund for the Min-
istry of Education. then I have only
to be excused. If they think that
merely a ten minutes’ speech will solve
the whole problem, then I am cons-
trained to submit that such hon.
friends are labouring under a great
fllusion. There will be no outcome of
those :reeches and after a year even
they 11 forget what they have said
here to-day. Again on the occasion of
the presentation of the next Budget
they will come forward with com-
plaints such as the non-provision of
-any radio sets or this or that particular
thing. In this way nothing will come
out. I, therefore, will advise that you
should do what I had requested you
to do two years back. I may repeat
what I had actually told you then. If
you really feel that something ought
to be done in this behalf, then you
should proceed to set up a committee
of the House for this purpose who,
while bearing in mind constantly the
prevailing financial stringency and the
consequent difficulties, should explore
ways and means to find money for pur-
poses of Education which, if they
consider o be so very necessary, will
necessitate a reduction in expenditure
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on other items in case it is decided to
make further provisions in respect of
some particular item. Without this
money cannot be available. What then
should be done under such conditions?
It you feel this task of national edu-
cation to be of such an importance as
should not be ignored on any score
whatsoever, then something must be
dong even though we may be unable to
do it ‘as fully as we may wish. We
will have to draw a line somewlere
and fix a limit upto which we have to
spend money during the coming few
years and, as such. money has to be
found somehow or the other—may be
it means a reduction in expenditure on
o@her items. This money must be
given priority over all others. It was
after careful calculations and consi-
derations that we had asked-for a sum
of 15 crores for the last year. Were
it possible to find even these 15 crores
for Education. then all these things
to which you have drawn attention,
could have been done. After all what
ratio does a provision of 15 crores of
rupees bear to the overall revenue of .
the country as a whole?

Shri Sidhva: Quite negligible.

Maulana Azad: It is correct to say
so. In other words it does not work
out even to two per cent. If, there-
fore, you wish that this task of Educa-
tion should be accomplished in right
earnest, then you should not feel con-
tent with mere speech-making. If
you did so, the twelve months will be
over very swiftly and by the time the
next year's Budget is presented,
nothing will have been done with the
result that a Status quo will continue.
You know the conditions obtaining in
England as to how after the termina-
tion of war that country realized the
necessity of effecting economy and you
know also the extent to which they are
actually saving. Despite their decision
to effect economy and saving, they -
have resolved not to enforce that eco-
nomy in the matter of Education and,
on the other hand, they have increased
the provisions from nine millions to
twelve millions sterling. Similarly I
want that a committee of this House
should be set up which should take
decisions and its recommendations
should be placed before the Govern-
ment. So if you also want to solve the
problem of National Education in the
same way, then you should give
earnest attention to it and set up a
committee for this purpose which
should give their opinion after a full
consideration of the issue. It may then
be more possible to find a way out.

I want to make one or two more
sibmissions. But time at my
is short and barely ten minutes more
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dré’left with me, I, therefore, will
refer to them very briefly.

My hon. friend Seth -Govind Das has
drawn attention towards the cause of
Hindi. But I fail to understand how
did such a necessity arise. I say so
‘because only yesterday morning a
short while before putting me that
question we have had a conversation
and I had told him that at the
moment there were two basic things
which were most important for the
oropagation of Hindi. The first of
them is that we should try to intensify
its propagation in the non-Hindi speak-
ing areas because unless that happens,
the issue of a national language will
remain unsolved. Again, the second
basic need is to write such text books
ad coin scientific terms in Hindi as
to give this language the status it
deserves as the meditn of inetrnntion
for higher education and ultimately re-
place English. So far the Ministrv nf
Education is concerned, 1 ay Su..uii.
that ever since we provided in the
Constitution that Hindi shall be the
National language of the couniry, my
Ministry has started work in that
direction and as a first step has
entered into correspondence with he
States drawing their attention towards
this matter. Next so far as the services
are concerned, time has come when
knowledge of Hindi should be made a
compulsory thing. My Ministry has
been making constant efforts towards
this aspect. You will be happy to
know that we have accepted it in
principle and we are going to make
Hindi a compulsory subject in the
Civil Service examinations. The next
stupendous task is that of coining suit-
able technical terms in Hindi. A dic-
tionary should be compiled of all such
terms and suitable text books written.
You know that the Ministry of Educa-
tion has set up a Board for that pur-
pose which is already working in this
behalf. The work, however, is not so
simple as to be accomplished imme-
diately. It is bound to take consider-
able time. But a start in the direction
has anyway been made and we hope
that with the passing of each day we
shall continue to make steady progress
in the achievement of our object.

So far as the non-Hindi speaking pro-
vinces ere concerned only some days
ago you might have read in the news-
papers that the Education Ministry
convened a Conference and one of its
sessions was exclusively arranged for
the representatives of those provinces
alone where the mother tongueé is not
Hindi. .The matter was discussed and
they were asked about the difficulties
that geperally confront them and about
the troubles which were likely to come
in t.helr way in the adoption of Hindli.

27 PSD.
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The findings of the Confcrence are
before us. We have tq consider the
whole matter and we want to settle
these matters with the Governments
of the concerned Sta‘es. The Central
Advisory Board of Education gave full
attention to this matter during its last
Session. The Education Ministry ‘it-
self put this matter before the Board
and sought its advice as to what
further steps should be taken to.
develop and popularize Hindi. The
Board recommended that an All-India
Institution, with its headquarters ot
Delhi, should be established and it
should be.entrusted with this work. It
has made recommendaiions about tem
or twelve things more and has sug=
gested that they should work on those
very lines in order to popularize
Hindi. The Government are conside;’-
ing theso maromamendations nos Per--
sonally I thmk that in respect of s rch

a

language lt would be |~o*ter -f th» Go;;-

oo nad AR £ )

and wnoe actual work may be carried

out by the non-official agencles. Non-

official agencies perform such duties

more efficiently. But you have to
consiaer it.

Oune ihing more has come .efore
me. There are five divisions in the
Education Ministry at present which
are further sub-divided into Eections.
We want that one Sectlon shruld be
solely run for the purpose »f popula-
rizing Hindi in those proviiices whose
mother tongue is not Hindi. So far as
the Government, the Universities and
the local bodies are concerned the,
would continue their work as usual.
They would continue to supervise the
progress of this work and would con-
tinue to submit their reports. If necea-
gary they will tour extensively, so
that some spirit could be infused in
this work. But the question of staff
again comes in the way. I may tell .
you that only a few months ago we
were faced with such a terrible situa-
tion that far from expanding our staff;
we had to consider about its reduc-
tion. The question of expanding the’
staff depends upon the availability of
funds. However we are giving thought
to the whole subject and we hope that
we will carry out the programme.
With all that I agree that one wishes
that the Education Ministry should
have accomplished more. But there is
the question of funds, if the funds c.4n
be arranged  all these works . . . ...

Shri T. N. Singh: I would like to
ask one thing and it is that there has:
some misunderstanding about
Hindl and it would be better if vou
oleage remove it. This misunder-
sizndaing has been created because
some people refer to one of youw
speeches which. .




Maulana Aza® My friends have
dlready spoken about fhis thing to
which you refer now. I understand that

has been some misunderstand-

ing among my friends with ard to
thfs matter. d res

It is possible that I may not have
expressed myself in detail. When my
hon. friend said that his views were
diﬂerept from those of mine, I was
expecting that he would put forth his
own views which might be different
from th s: of mine. But after some-
¢ime I heard him expressing those
very ideas which I had already ex-

. He has said that modern

di and modern Urdu both have
developed from Brij Bhasha and hun-
dreds of years have passed since. My
friend is right when he says that
many words change their shape and
form when one language evolves from
another, in this way
take a changed form.

8cth Govind Das: 1 did not say it
about Urdu but about Hindi.

Maulana Azad; True, your remark
that it has evolved from Brij Bhasna,
and all other Prakrit languages whis

ch .
were in vogue right from the thirteenth

century, were about Hindi. There is
no doubt in it that the language used
in the Ramayana is also Hindi. It is
one thousand times Hindi; nay, it is
one million times Hindi. But it is not
modern Hindi. You have  seen that
there is no difference of opinion
betweca you and me. JLook into my
speech and you will find that I have
never sald that anything written in
the Bri§ Bhasha is not Hindi. Surely
it has not bLeen written in Chinese.
Y 1t is not Hindi, by what name shall
we call it; the language wused in
Ramayana is definitely Hindi. To-day
we find a lot of difference between
English of Chaucer and that of Byron
and Tennyson. Who would say that
the English language used by Chaucer
is not English? We can not call it
Chinese. That is definitely English.
But even then it is not modern Eng-
lish, which was used by Tennyson and
Byron in their poetry at a later date.
8o 1 never meant it even for a single
minute that whatever previous litera-
ture we have at this time is not in
#Hindi. or that Findi should not be
ﬂven the right to claim with pride

at the language used in the Rama-

ana and in other literature of this
;I.nd\ which exists as a - classical
fiterature. Is not Hindi. I have said
to the oegec:ro thath tthisl has hlyl
@descend: m tha anguage. u
even then we shall have to differen-
tiate between it and the modexn Hindi.
You bave acceptec whatever I said

_ this co

the languages

there. I did not name Hind?, but
modern Hindi. Apparently there
difference. With all that I do not
claim to be a scholar. of Hindi.

those persons can establish their
nion with respect to this thing who are
scholars of this language. If they do
not agree to my opinion, there is mo
reason that I should insist. This is
my opinion ,that Ramayana has no
doubt been written in Hindi, but it
is not modern Hindi; and we have to
make difference between the two.
Moreover if that opinion is wrong, I
am prepared to accept the views of
those who can give their opinion in

nnection

Shri D. D. Pant (Uttar Pradesh):
It is in Pali.

Maulana Azad: Does my hon. friend
think that Pali afterwards took the
shape of Hindi? I have not got time,
otherwise I would have spoken some-
thing more. One of my hon. friends
has complained that our staff at Wash-
ington does not pay due attention
especially to the needs of the private
students. I may tell you that we
have only six persons appointed for
this purpose there. According to our
original scheme there ought to have
been seventeen persons on that staft.
Again the question of funds came in
and we were not able to appoins
seventeen persons. You should xnpw
that America is not a small countr:
it is a world in itself. There are about
1,500 institutions there, which are
thousands of miles away from each
other; some in the North, some in
the South, and some others in different
parts of the country. Now if we want
to keep ourselves in touch with au
wose institutions, we apparently 1e--
quire more staff. Because of the tin-
ancial stringency we could not afford
1o keep an enlarged staff. We are
regularly asking for the reports from
those places, and we believe that the
men who have been kept there are
zealous workers. They try their best
to keep themselves in touch with all
the students who are there. They aiso
wur and try to remove their diffi-
cutties, The persons who approach
them. their needs are definitely consi-
dered. They arrange for tickets, make
arrangements for rallway or steam-
er passages for them. and
accommodation for them in case
tney have not got any. We are
regularly receiving reports to this
eitect. It 1is possible that eome
persons may have complaints. But
that too depends upon the expanston
of our staff.

1 shall not take much of your tme.
But in the end I would again remind
vou that the coming twelve
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will pass swiftly. If this matter is
not settled in the manner in which I
have requested you, no results what-
goever would be achieved.

Dr. Ram Subhag Singh: May I know
your opinion about the various national
institutions? What would be the atti-
tude of the Government with respect
to the degrees conferred by the Kasm
Vidye?lplth and other such Institu-
tions

Maulana Azad: I have studied the
constitution of the Kashi
Perhaps you might. be knowing that
one of my colleagues has reminded me
that it was about two years back when
this matter came to my notice ana 1
wrote to my Ministry whether we can
consider this matter. When the Minis-
try made an enquiry, they replied
that it wus laid down in their consti-
tution that they cannot- receive any
help from the Government. 1 again
wrote to them saying that they haa
taken this decision during the Britisn
regim2 Non-acceptance of any Gov-
ernment aid at that time was quite
understandable, but now there was a
National Government functioning 1n
the couniry at vresent. To this they
repliedd that they have decided it 1n
princip!e not to take any Governmen:
aid. After this the whole matter re-
mained where it was. But I assure
you that if any responsible person
from that end communicates that they
have no such restriction—according to
their eeonciitution or that there is some
other way—the whole matter will be
favourably considered. So far as the
question of recognition of their degrees
is concerned I may tell you that we
have set up a Committee and it 1is
considering this question with regard
to all such institutions. You have
pointed out that these institutions
served a good deal in the days of the
struggle for freedom. It is quite true.
But when the question of degrees
would come, past services would not
be taken into account but only stan-
dard of education would be taken into
consideration. The Committee is doing
its work and I hope it will finish its
work soon. So far as the Central
Government are concerned, they will
accept their recommendations.

Some ilon. Members rose—

.Mr. Deputy-Speaker: Hon. Members
will see that it is now 3 o'clock and
the Demands In respect of the othar
Ministry have to be taken up. -

Shri -8idhva: There is only one

t which I wish to raise and that
whether the Finance Minister who
eollecting Rs. 38 crores can spare
. 1 crore for Education.
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Mr. Deputy-Speaker: There cen be
any number of such questions. Edu-
cation is such a vast subject. I agree
that three hours are not at all enough
for discussing such a subject. ¥Ewven
three days may not be enough.

Skrimati Durgabii- rose—

Mr. Deputy-Speaker: 1 cannot get
on in this House if every Member geis
up and does not care for the Chair.
There are a number of ways in which
the time could be extended. Hon.
Members have not got the courage.
Let. me not be misunderstood. They
can ask the Government to provide
even three.days or four deys. But
when Government allots the time
Members are not prepared to be in
their seats. As between the two what
fs to be done? I am really surprised.
and it s strange, that hon. Members
have come in such numbers today.
Many a day I have had to sit insid
the room, waiting to see whether
there is a quorum in the House. [f
we are insistent upon a larger number
of days being allotted I am sure that
the Government will be
pleased to do so. But we must also
reciprocate and see that we take In-
After agreeing to the time
allotted there is no use trying to get
over it. Let us go according to the
time allotted. It is open to the whole
House to say that the time allotted is
not enough, but not at the fag end.
That is what I have to say.

Shrimati Renuka Ray: We should
not pass the Demand uniess the Fin-
ance Minister gives an assurance that
the money saved at the recommendi-
tion of the Estimates Committee . is
given for Education.

My. Deputy-Speaker: Order, crder.
It becomes very delicate for me when
my hon. sisters get up from their
gseats. I will now put the Demands

to the vote of the House. The ques-
tion is:
“That che respective sums, not

exceeding the amounts shown in
the order paper, be granted to the
President to complete the sums
necessa1v to defray the charges
whicn will come in course Qf pay-
ment during the year ending the
31st day of March, 1952 in respect
of Demands Nos. 14, 15, 16 and 17
under the control of the Ministry
of Education.”

The motion “was ~adopted.

(As d:racted by Mr. Deputy-Speiker
e mots or d ds for granrs
which were adopted dy the Houw
are reproduced below—Ed. of ¢ |
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" DEMAND No. 14—MINISTRY OF
EDUCATION.

“That a sum not exceeding
Rs. 30,60,000 be granted to the
President - to complete the sum
necesarsy {o defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1952, in respect
of ‘Ministry of Education’.”

DemanND No. 15—ARCHAEOLOGY.

\
“That a sum not exceeding
Rs. 29,86,000 be granted .to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year .ending the
31st day of March, 1952, in res-
pect of ‘Archaeology’.”

DgManp No. 16—OTHER SCIENTIFIC
DEPARTMENTS.

“That a sum ot excerding
Rs. 1,31,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1932, in respect
of ‘Other Scientific Depariments.”

DeMaND No. 17—EDUCATION.

“That a sum not exceeding
Rs. 1,14,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1952, in respect
of ‘Education’.”

Mr. Deputy-Speaker: As hon. Mem-
bers have pacsed the Demands under
Education in less than three hours
they will now kindly pass those under
Health in two hours. I have to teil
Bon. Members that having regard to
the two hours that we have at our
disposal (Interruption). Order, orcer.
The order sheet was circulated to hon.
Members and the time also was fixed.
This was discussed in the morning
also. What is the use of raking it up
again and again? If hon. Members
restrict their speeches to ten minutes
we can have eight speakers and I shall
:3" upon the hon. Minister at half past

ur,

Srl;rl Kamath: We may sit till 5-30.

Mr. Deputy-Speaker: It is open to
hon. Members, instead of eight of them
alone dccupying the whole time. to
give time to others, if they. are pre-
pared to do so. I have no objectiun
to «tting til 5-30. The Hme-limit for

EY
speakers should be ten minutes nor-
mally and fifteen minutes in special
cases.
I shall first place the Demands before
the House.

DemaND No. 48—MINISTRY OF HEALTH.
Mr. Deputy-Speaker: Motion 1is:

“That a sum not exceeding
Rs. 6,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ministry of Health'.”

DeEmaNp No. 49—MEDICAL SERVICES.
Mr. Deputy-Speaker: Motion is:

“That a sum n>t exceeding
Rs. 39,46,000 be granted to the
I'resideat  to complew the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Medical Services’.”

Demanp No. 50—PusLic HEALTH.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 57,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
menl during the year ending the
31st day of March, 1952, in respect
of ‘Public Health’.”

Shrimati Durgabai: It is highly re-
grettable to find how the Demands of
the Ministry of Education and the
Ministry of Health are treated either
in the matter of making adequate
funds available for the proper dis-
charge of the functions of these Minis-
tries or even in the matter of giving
sufficient time for the discussion ~n the
Dcmands of these budgets. Also, the
points raiced by various Members on
the Ministry of Education are not even
allowed to be answered by the hon.
Minister for want of time.

¢his morning I was pointing out to
the House that the request of the Min-
istries of Education and Health for
adequate funds is by-passed on the
piea that there are more important
problems, namely the problem of de-
fence, food and industry, which require
greater funds for an infinite time from
this exchequer. And I drew the
attention of these Ministries to the:
fact that they should soon realize the:
necessity for searching out the fundg
or the resources outside the exchequer
and the governmental sources. There
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are always two points put against
those who wish to speak on_problems
of health and education. It is said
that matters connected with the
Health Ministry fall in the list of
States subjects and that the Central
Health Ministry has very little to do
with regard to the problems of health
concerning the nation. But the House
is well aware that the Central Minis-
try of Health has also got a wider
responsibility for improving and effect-
ing efficiency in the matter of working
the institutions either in the matter of
education or in relation to hospitals
and the like. The Ministry has assum-
ed to itself the functions of co-ordina-
tion and also advisory functions. For
the efficient and satisfactory discharge
of these functions there is lack of
funds. That is the complaint of this
Ministry that adequate funds are not
made available to it. That is the
reason why it is all the more neces-
gary that the limited funds at its dis-
posal are well spent and that we get
the most out of the expenditure that
is incurred by this Ministry. Sir, it is
in the light of this fact we have got
to examine closely the working of the
institutions under the charge of the
Health Ministry. The time at my dis-
posal is very limited and I want to
make one or two points which are
agitating the minds of the public as
well as the Members of the House. If
we take up the working of the insti-
tutions under the care of the Ministry,
the Lady Hardinge College is one of
the institutions which is receiving very
adequate grants from this Ministry.
Nearly Rs. 13 lakhs and odd are being
granted to the College by way of non-
recurring grant and also to the tune
‘of Rs. 7 lakhs and odd by way of re-
curring expenditure. A Reorganiza-
tion Committee was appointed to go
into the working of this institution, and
report. - This Committee has recom-
mended for reasons more than one
that this College should be taken over
‘by the Government and this proposal
went before the Standing Advisory
Committee, attached to the Ministry
of Health. We do not know what
‘happened thereafter but whenever this
matter of taking over of this college
by the Government came up it was
said that the matter was sub judice,
because certain persons who are not
willing or prepared to give the con-
trol of this institution to the Govern-
ment, have raised the matter and
taken it to the Court of Law and they
have even challenged the right of the

overning body in the matter of trans-
lerring control of this institution to
the Government. As I already drew
the attention of this House this morn-
-ing, T would like to ask how the
‘governing bodies of ‘these institutions
are functioning and what is the con-
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trol of this Minisfry over these govern-
ing bodier. Whenever this point is
raiced, it was said that they are auto-
nomous and therefore, this Ministry
cannot go into the administrative
matters of those institutions. Every
pie that is being given to the institu-
tion is being given by this Govern-
ment. If the recommendations of the
Reorganization Committee are to be
fmplemented it would come to nearly
Rs. 20 lakhs and that is the money
which the Government is giving.
Therefore, may I ask the hon. Minister

- whether it is not open to this Ministry

to go intp the causes that are respon-
sible today for the inefficiency and
unsatisfactory nature of the afairs of
these institutions? Every day the news
papers bring reports that the affairs of
the institution, namely, the College &as
well as the hospitals are far from
satisfactory. Every day there are
reports about strikes, about quarrels,
inefficiency of the working and also
the training that is imparted there and
also indiscipline among the students,
among the staff. I would like to ask
the hon. Minister where does this defect
lie. Now the governing body is there
and the head of the governing body is
the head of the administrative side of
these institutions and thoy are made
responsible for the efficiency and dis-
cipline of these institutions. I would
like to ask how this sort of affairs is
allowed to go on. I would tell her
that if this state of affairs is al-
lowed to continue, it would be
better that either the institution should
be closed down or it should be taken
over by this Government. It is only
then that there will be a chance of
improving the conditions of these insti-
tutions. Then only we will be able to
Justify the existence of these institu-
tions and the giving of huge sums of
money for these institutions by way
of grants.

There is yet another matter, which
I wanted to bring to the notice of the
hon. Minister. The hon. Minister
prought about a Bill in this
House in 1947, ie., the Indian
Nursing Council Bill. While moving
that Bill, she made a country-wide
appeal to the hurses and the necessity
for recruiting women to this nursing
profession. ‘The Nursing Council was
constituted under that Bill with the
intention that the status of the medical

‘profession as well as the conditions of

the nurses should be improved and
also it should be made possible for
more women to be attracted to this
profession. Unfortunately, today there
are very:few nurses and their num

“would fall far short of -our require-

ments. In our country we have oniy
‘about 7,000 or a little more of nurses
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and 8,000 midwives. There are very
few training institutions. Whereas in
the UK. and U.S.A, we have got
nurses or midwives for every 3000 per-
sons, here in this country for 46,000
. feople. we have got only 1 nurse or
midwife. That is a very sad state
of affairs. Realizing this as she does,
she brought about that Bill and she
was responsible for constituting the
Indiai Nursing Council. 1 would like
to acslt her what had been done under
that The Committee which was ap-
pointed by the Nursing Council has
brought about certain short-term
courscs for auxiliary nurses training
but the nursing profession is already
looked down upon in this country
because of various reasons.

There was a natural prejudice to
this profession and the present day
conditions of their salary and the
working conditions are highly deplor-
able. These very well trained nurses
are paid differently at different places.
A nurse who works for the whole day

us 8 night duty from 10 to 15 days

a month is paid only Rs. 40. At
some places she is paid Rs. 60. But
no nurse would get more than Rs. 125 in
this country. Therefore it was reallz-
ed that the conditions of these nurses
and their profession should be improv-
ed as otherwise they were far from
satisfactory. But everywhere this ques-
tion of funds comes in and therefore
we could not do much by way of
improving their conditions also. 1
would ask her to realize the necessity
to look to sources other than this
Government source. There are private
institutions which have taken up the
training of these nurses. Especially
there is the Kasturba Gandhi Fund
which hae instituted courses of train-
Ing and such training are also sougnt
to be recognised by the Health Minis-
try. In the provinces these nurses are
suffering from various causes. They
are trained but they are not provided
any employment; they are thrown out
in the streots without any employment
and in the rural areas where they are
appointed the conditions under which
they are working are really deplorable.
I would request tbe hon. Minister to
see that their conditions are improved
and the private institutions which have
taken up this work ought to be
encouraged and strengthened by the
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and benefit them by giving them the
help they deserve.

Shri Kamath: Those of us who have
been in Delhi since 1945 or later 1946
will be struck by the remarkatie fact
that Delhi has been since thet year
steadily getting dirtier and dirtier,
more and more unclean, less and less
sanitary. It may be partly due to the
fact that there have been a large
ingress of people from outsice, but
that is not the whoie story. The fact
of the matter is, to my mind, the laws
of the Mupicipal Administration and
the City Health Administration are
not being enforced. We suffer from
lack of implementation of the existing
laws. As a matter of fact, the un-
cleanliness has reached such a pitch
that the inister must wake up and
take notice, if she has not done so
already. (An hon. Member: That is
all under the Municipality). But that
Is under the Health Ministry. The
index to this is that we find that ilies
are humming by night and moscuitoes
buzzing by day. We have seen this
in the Constitution House itself, where
this was not known in 1948 or 1949.

Mr. Deputy-Speaker: They have
also migrated.
Shri Kamath: But, the point is that

flies appear by night and mosguitoes
by day.

The other day, I visited a hospital
on some work. I found that in one
of the theatres in the Pathological
Wing the linen was far from clean.
It looked almost unwashed. 1 asked
the doctor in attendance, could he
not get better linen? He said. that
even washed linen would not be much
cleaner than that. I asked, “Why is
that so?” He said, “That 1s so”. o’
wrote to the Secretary, Ministry
Health about this, and I do hope he
has taken some action in this matter.

The Health Ministry’s report itself
says on pages 29 and 30 about
adulteration of food, thus:

“Adulteration of food products
has becnine a serious menace and
prevails throughout the ecuuntry
in spite of existing Food Laws in
various States. With a view to
controlling this menace effectively
and achieving uniformity, it 1s
proposed to promote suitable
legislation in the matter.”

Adulteration even in Delhi which is
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buy any drug or medicine or. even
tenied tinned foodstuff from any
in New Delhi unless one was
periectb well acquainted with the
person in charge. Then, pechaps, he
would know who is who and give the
right ssl. If a stranger goes, I
suppose, he would get something for
which he :might be sorry later. That
is the pass to which it has come. I
do hope that this matter of adultera-
tion of foodstuffs will be tuken in
bhand at once and suitable legislation,
pot merely legislation, but imple-
mentation and enforcement of that
enactment, will be taken up by this
House and by the hon. Minister.

Coming to the next subject, my hon.
frlend Shrimati Durgabai has r?f'erred
fo the affairs of the Lady Hardinge
Hospxtql. It is unfortunate that a
resolution tabled by my hon. friend
Kaka Bbagwant Roy in  the last
session, could not be taken up by this
House, which sought to probe into the
affairs of the Lady Hardinge Hospital.
This year, there has been a grant of
11 lakhs for this College and Hospital
I am given to understand that moneys
granted have not been well utilised
in the past. A deep X-Ray plant which
was rejected by the Tata Cancer
Institute at Bombay, because it was
unserviceable, was bought from a
Delhi firm, second-hand, but at first-
hand price, and even before it was
tested, .the money was pail. Ever
since, it has remained un-nandled,
un-worked and un-used in the Hospi-
tal, I think that waste has come to
nearly a lakh of rupees. I do hope
that the money that is voted, that is,
11 lakhs, will be used to the best
:dlvantage of the College and Hospi-
al.

While we are thinking of grenting
11 lakhs for the Lady Hardinge
Hospital and College, I find that only
a paltry sum of one lakh is being
made avallable for research in Ayur-
veda and Unani systems. My hon.

end Dr. Subramaniam will tackle
this matter more effectively, and I
will leave this to him.

Now I come to what is the cause
celebre or L'affaire Prefab as some
papers have called it, the magnificent
factory, In the woeds of the Prime
Minister, which has been erected
on the outskirts of Delhi for
prefabrication. Mr. Sidhva re-
marked the other day, and I quite
agree witb him, that all pre-tabri
cation is not bad But, what has been
oad from the very beginning
&b initio, has been the Delhi techniqne
of pre-fabricatiop. because a wrong
man was put at the top and there was
=m0 supervision, he was given a free
band.  And as I said last ume, an ass
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was made to do the work of a horse;
the ass could not do it, but the ess is
still in the saddle. What I want o
point out in this connection is this.
Though the Mulgaonkar report, which
went thoroughly into this matter and
submitted to' Government its recom-
mendations, which are perhaps not
quite palatable to Government, is
being suppressed in the public¢ interest;
yet, I would like to know from the
Minister, while waiting for the Report
to be recleased in due ocourse, what
has happened to the deliberations of
the Ministry about the unanimous
resolution passed by the Standing
Finance Committee on the 7th Feb-
ruary last, under the Chairmanship of
the hon. Finance Minister himself. At
that meeting which was specially
called for the purpose, at which the
Secretary of the Ministry, the Dirertor
of the Hnusing Factory and all his
aides were present, this decision was
taken unanimously., the Finance
Minister being a party thereto, that
the Government should give imune-
diate consideration to the question of
fixing responsibility for the incompe-
tent technical advice which it has
received at all stages of the venture.
It is unfortunate that when it is a
matter of spending or wasting public
money, there is no public interest
involved. But, when it comes to
confessing one’s errors or telling the
public why a thing has gone wrong,
then, the truth is not to be told in
the public interest. It is a. strange
state of affairs, topsy turvy, hardly
to be expected of a disciple of
Mahatma Gandhi which the Minister
claims to be. ‘I am told tha: the-
Managing Director of the Housing
Factory, the Director of Ifousing
deliberately concealed from the Minis~
ter and the Board of Directors of the
Housing Factory breakages in the
panels that were becoming obvious
in that factory. The broken panels
were stored away quietly, without the
matter being brought before the
Minister or the Directors. That was
not all. Deviation from the patented
process for the manufacture of panels
was made, undertaken, enforced and
carrie out by the factory without the
Minister or the Board of _Directors
being any the wiser. It was a
definite case of mala fides in this
matter—concealing the breakages and
deviating to such an extent that the
new . panels btore no resemblance to
the panels which were intended to be
manufactured under the patented
process according to the agreement
with the irm. The Mulgaonkar Corme
mittee, I believe, has reported ahout
wis matter, and because of this
suppression of truth from the Mi

ana from the Board of Directors. the
finance Mirister or the Finance
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Ministry demanded in November iast
that the Managing Director be sus-
pended. But nothing was done, and
even to-day, though the S*anding
PFinance Committee had passed a un-
animous resolution that a committee
should be appointed to enaquire into
the matter, and tix the responsibility
for this incompetence, this bungling
and this waste of public money,
nothing is being done. On the con-
trary I hear—1 hcpe that the report
js not true—that a Central Board of
Housing will be constituted shortly
and it is reported that this very
person, this person who has bungled
and made a sorry mess of the Swedish
stalls, and also of the Iiousing
Factory, this mgn who does not know
the A B C of hbusing problems is now
being appointed the chairman of the
housing board. I only hope, Sir, that
that will not happen.

Shri Hossain Imam (Bihar): What
are his qualifications?

-Shri Kamath: He is a mere
)andscape architect—God knows what
that means. Well, I do hope that that
will not happen. In any case, this
House will not be a party to consti-
tuling a Board of Housing if a person
who is innocent of all housing matters
is to be the chairman of that board.

* Shri Hussain Imam: And whose
record has been like this.

.Sbri Kamath: Yes, and whose
récord from start to flnish has been
ot at all creditable.

;8ir, the sad fact of the ruatter is
that while mistakes are committed,
when blunders are perpetrated, there
is not the will to punish the wrong-
daoer. That is why the people get
demoralised. That Is why Govern-
ment is getting discrediled and Jov-
ernment is earning the contempt of
the people in some matters. Sir, this
state of affairs must stop, and officers
responsible for wrongs and blunders
committed, for giving wrong advice
and for suppressing the truth, must
be brought to book and punished. If
on the contrary, they are permitted
to stick to their jobs. what will the
pcople think of the Government? 1f

ers who gave wrong {lechnical

a vice in this matter—as the Standing
nance Committee have observed-—
arze not brought to book and if on
enquiry is not held according to the
recommendations of the Standing
Finance Committee, then, Sir, \ the
Minister has only one thing to do—
to' leave office and not stick to it like
a deech. She may quit office and serve
the peovle as best as she can. but not

as a Minister of Health who has
> .
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refused to take any note of this reso-
iuuon of tne Standing Finance Como~
muttee_and who has refused to -bring
the offenders to book. That is' ‘the
least thai this House expects. Other-
wise, with all our resolutions, with
all our committees, with all our
protestations and speeches and de-
mands made in this House, this
Parliament would become a sham
and a mockery. I hope, Sir. that
that will not happen.

[PanpiT THAKUR Das BHARGAVA m
the Chair]

Dr. M. M. Das (West Bengal): Si.r
among the various Ministries of the
Central Government, the Ministry of
Heaith does not occupy a very high
and important position so far as
expenditure is concerned. But in spite
of the fact, that the sphere- of activity
of this Ministry is small, the Ministry
of Health has become notable during
the last three years for its inefficiency,
for its nepotism, for its mal-adminis-
tration and for its extravagance. So
far as the hon. Minister herself is
concerned, 1 must admit the fact that
her charming personality, amiable
disposition and selfless devotion to her
duty cannot escape the notice of
anybody who has eyes to see. But
it is an irony of fate that these
sterling qualities of her charactes
have made her the helpless victim
of selfish and unscrupulous motives
of others.

Sir, as has been mentioned by
previous speakers, for the next budget
year as much as Rs. 11 lakhs has been
granted for the development of the
Lady Hardinge Medical College of
Declhi and for the recurring expendi-
ture another huge sum will be granted.
Sir, this college is a unique and great
institution in Delhi established ‘for
giving medical training to the girls
of this country and it has been
regarded as one of the finest and most
reputed medical colleges in India. But
three years of administration by our
Health Department has filled the
sacred pracincts of this holy institu-
tion by quarrels and intrigues between
the professors -and the higher® staff
and by insults and persecutions
of the menial staff—mehtars and
sweepers and others—I mean the
class IV employees. Sir, there is 'a
false notion that this institution is
not a Government institution, that it
is run and administered by a private.
body. Technically speaking, it may
be so. but for all practical purposes.
the Lady Hardinge Medical College is.
a Government institution. This .
college is run and administered by an .
executive committee out of the elll! .
members of which five are .
officlals of the Government of Im
from Delhi and only three are frcm.

1.
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cutside. About a month back when
this institution came under the
trenchant criticism of the public

because of acts of omission and
commission to which I will shortly
refer, my hon. friend Deshbandhu
Gupta and Mrs. Indra Nehru were
co-opted into the executive committee,
‘the idea behind probably being that
the calumny of the episodes connected
-with the institution may be laid on
their broad shoulders alsn and thus
fighten the burden of this Winistry.
Sir, this institution is getting large
amounts of grants. The Secretary of
the Finance Department is the secre-
tary and honorary treasurer of the
executive committee. And so as I
said, for sll purposes, this is a Govern-
ment institution. The plea that it is
.not a Government institution is a big
hoax designed to deceive the public.

Sir, various unpleasant and dis-
quieting news about the mal-adminis-
tration of this instituticn have come
to our knowledge from time to time.
After the attainment of Independence,
the management of this institution
was taken over by the present Health
Ministry and bitter controversies
ensued between the menials and the
authorities and many of the
class IV employees—sweeners -and
mehtars were dismissed. With what
vengeance and bitterness these menials
were nersecuted will be clear
when I place a few instances before
the House.

There was a sweeper and his wi‘e
who served in this institution. The
husband incurred the displeasure of
the authorities for some reason or
other and he was dismissed. An order
was served on him not to enter the
servants’ quarters and live with his
wife. After a few days a little girl
of theirs was lying in her death bed
in their quarter. The unfortunate
father pleaded vainly to be allowed
to be present at her death bed but
he was not allowed. The girl died.
"The father again pleaded in vain to
enter her room and take out the body
of the girl and he was not allowed.
This is an example of the inhuman
treatment meted out in this insti-
tution to these mehtars and sweepers
who are indispensable for any
hospital.

Shri Hussain Imam: When was it?

-Dr. M. M. Das: It was about one
year ago. I referred to this matter in
.a question and so far as I remember
the hon. Minister assured me that she
will look into the matter and I do
not know what has happened. -

. Another matter I want to drﬁ
-gttention to is this. About six months
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ago, last June or July, I do bpot
remember exactly, new uniforms
were given to the menial staff. After
the suppiy of new uniforms tneir old
uniforms were taken away from
them, they were heaped in the lawn
of the college compound, kerosene oii
was poured upon them and they were
burnt down just to deprive the raenials
of the use of these old garments. In
these days of cioth scarcity you cam
very well imagine how these people
felt. This inhuman treatment and
persecution have their natural reper-
cussions. Several cases have been
filed against the authorities of this
institution in the law courts and most
of them are pending today. A great
amount of bitterness, hatred and
resentment exists between the menial
staff and the college authorities.

Not only the menial staff incurred
the displeasure, of their masters and
.were persecuted, but even the
members of the professorial staff did
not escape this. Due to the uccumu-
lated result of the high-handed policy
‘of the executive committee a very
-senior member of the staff, who was
the Vice-Principal and Professor of
Medicine of this College, who was an
ex-student of this college and had
served this college for 22 years. was
rompelled last October to submit her
vesignation, as a protest against the

high-handed policy and insults
accorded to her by the executive
committee. The students of the

College gave expression to their
feelings of disgust and anger by
holding processions and other demons-
trations, which are known to every-
oody. There was to be a celebration
of the Founders’ Day but the college
authorities ultimately withdrew their
invitation, as it was fully and com-
pletely boycotted by the students.

When these unfortunate events are
taking place one after the other this
institution is run without any perma-
nent princinal. An old man of 64 has
been appointed as Principal on a
temporary basis to run the adminis-
_tration. As his period of service is
coming to an end on the 31st March,
four days hence, there is a talk that
the Health Ministry wants to extend
his service. It is a pity that in Ind_ a
where there are so many highly
qualified medical men with an
cational background behind them. the
Health Ministry does not find '@
suitable candidate for this post.

During the current year 1950-51, 44
lakhs have been granted to this institu-
tion. How a part of it has been spent
has already been drawn attention to by
the previous speaker, Mr. Kamath. A
deep therapy X-Ray plant, which is re-
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utred for treatment of
g:ltn.l.led in this institution about len
months ago. The plant costs 85,000
gl:a Rs. 3,000 for installation, totalling
88,000. lmaybewrongmthe de-
tafls. Although this deeptherapy X-
Ray plant was installed ten months ago,
during ali these ten months the machine
has not worked even for a single day.
As Mr. Kamath said, my information is
that this machine was installed in the
Cancer Hospital in Bombay tut as the

cancer, was

mechine did not work thore it was uiti- .

mately transferred and installed in this
Ho: 1.

These are some of the facts which
have come to our knowledge during
last few months and in order to verify
them or to be doubly sure ot them I

t several questions both during thq
ﬂst and the present session. But the
hen. tho Speaker would not  allow
t.hem. as several cases were pending
befpre the courts against the autho-
rities of this institution. As has been
mentioned Kaka Bhagwant Rai tabled
a resolution asking the Government to
lppomt an enquiry committee to in-
quire into the administration of the
college. Though the resolution got the
first place in the ballot it could not be

owed by the Speaker as several
cases are pending against the
authorities in Delhi courts. Under
these circumstances our Minister
of Health has come forward with a de-
meand of Rs. 11 lakhs for the develop-
ment of this college. Here is an institu-
tion against whose administrative
bodtes several cases are pending In
courts: here is an institution about
whose administration, information can-
not be elicited by Members of Parlia-
ment: here is an institution for the in-
vestigation of the affairs of which, no
resolution in Parliament can be discuss-
ed at least for the time being. I as a
Member ‘of this Parliament, as a repre-
sentative of the public demand to know
from my hon. friends and from you, Sir,
what moral right we have, to make a
gee’gm of Rs. 11 lakhs to this institu-

on

Sir, a few words more about the
Delhi medical administration. About
a few months ago the visiting sur-

and physicians of the Irwin
ospital in Delhi threatened to resign.
I request the Minister to throw some
light on this matter and explain the
circumstances under which these
leading practitioners of Delhi found it
impossible to run the administration
of an Institution under our oresent
authorities.

There ts another point. The Civil
Surgeon of New Deihi is a whole-time
officer of the Government and no pri-
vate practice is allowed to him. But
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when a doctor/of a certain foreign em-
bessy went to  his home abroad in
Europe, this Civil Surgeon worked in
his place and he was earning money
from private practice. I want o know
from the Mi r whether the rules of
service were relaxed in his case.

There is another fact which has re-
centlv come to my notice. At the end
of February it was known that a sum
of Re. 2,32.000 has not been spent frcm
the budget grant of the current year
and if this sum is not spent within the
3ist March it will lapse to the Govern-
ment. Hurriedly many equipments and
other things amounting to Rs. 2,32,500
were purchased by the nt.
And a lion’s share went to that very
concern who supplied that famous deep
therapy machine to the Lady Hardinge
Medical College. :

Sir. it is not at alla very pleasant
task to bring a!! these charges and alle-
gations against a Department of the
Government which is run by a political
party of which I myself happen to be a
member. 1 have every sympathy for
our Health Minister. I have every ad-
miration for her, and. let me tell you.
Sir. nobody in this Youse will be more:
happy than myself if she comes forward
to refute these charges and prove to
our satisfaction that all these charges
and allegations are without any 1eal
foundation.

Shrl V. J. Gupta (Madras): The ad-
ministration of health is an important
factor in any general administration,
and, therefore, in order to see the
efforts of our Health Ministry, I turned
to page 17 and referred to the item
‘Malaria’. There I found only five lines
devoted to a reference to anti-malariak
operations. There is a Malaria Insti-
tute of India in Delhi whose functions,
especially during 1950-61, was to in-
crease the number of weeks for lec-
tures from six to twelve, and the num-
ber of days increased to 75. Sir, beyond
that I do not find anything else regard-
ing the activities of the Malaria Insti-
tute. This is the only Institute of its
kind in India, which is carrying on re-
search, teaching and planning the policy
as regards anti-malarial operations.
For the entire country we have this one
Institute in Delhi and a branch of it in
Coonoor in South India.

I need hardly emphasise that ms.sﬂa
is India’s public health enemy number
one, but the peculiarity in India is that
malaria and paddy are born simultane-

ously and grow side by side. During
the rains the agriculturist plants his
seedlings and during the rains the
malarial mosquito 1avs its eggs. There’
is an almost parallel growth. By har-
vest time you get the paddy here and
you have a swarm of moequitoes
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loose there. We would get an idea of
the affected parts if we refer to a map,
but I should say I feel much indebted
to the Ministry of Health for their stall
in the recent Engineering Exhibition
where they exhibited these maps.
Along the East and West Coasts of
Southern India are tracts where mala-
ria of a virulent type exists in an epe-
demic form. Again, in Central India
fhere is a large area shown as highly
infested with malaria, extending from
the Madhya Pradesh to the border of
Madras in the South and touching
Orissa on the East. This whole area
will measure more than 60,000 square
miles in extent. Its rainfall is not less
than 120 inches a year. A general view
of the map would show that it is in the
rice-nrndu~ing region, but still in this
vast area of 60,000 sq. miles no man can
live, no agriculture is possibie, because
it is infested with the malarial mos-
quito. Thercfore. if you are able to
clear that vast tract of malarial mos-
quitoes. if we can succeed in immediate
Iy bringing under paddy cultivation an
area as big as Iyderabad or Mysore,
with copious sunplies of rain water and
a fertile soil, India will not only be self-
sufficient in food but will also be in a
position to feed other countries. There
is no need *o reciaim land with heavy
tractors spending crores of -upees on
speculative enterprises. But, Sir. ihe
Malaria Instituie of India is in Deihi,
far awayvy from the malarial tracts. Its
branch is hidden in the healthy hills in
Coonoor, not easily accessible to people.
As such these two Institutes are not
functioning well. My suggestion is to
Yocate the Coonoor Institute somewhere
on the East Coast because on the East
Coast there are two maladies: filaria in
e coastal areas and malaria in the
interland. The malarial tract begins
from Krishna and Godavary rivers and
goes right up in the North and touches
Madhya Pradesh. All this area can be
taken into the field of operations if we
shift this Coonoor Institute to some-
where in Berhampore or Vizagapatam.
If it is decided to shift it to Vizagapa-
tam. I am sure the Andhra University
there will be quite ready to accommo-
date the Institute and there will not be
any need for constructing buildings.

We have got the Muchkand project
very near to this vast area of 60,000
miles, and with this project nearing
completion within a year or so we will
have any amount of electricity avail-
able. In the Muchkand area anti-
malarial operations have been success-
fully carried out and you do not find
even a single mosquito there. Another

. place to which this Institute can be
ghifted is a hill station known as
Araku .where a large area, a
malky, has been brought under
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anti-malarial operations with great suc-
cess. Here people can now sleep in the
open during nights without any fear of
malaria.

Therefore, if we concentrate 2!l our”
energies on anti-alarial operations in
India and try to eradicate malaria from
these fertile tracts, there would be no
need to depend on other countries ior
our food supply, nor would there be
any need to invest crores in heavy
tractors to reclaim waste land-

The otber point I would like to touch-
is the medical degree of the Andhra
Medical College. OQOur Medical College
was started somewhere about 1924, but
while the medical degrees of all the
other Medical Colleges have been re-
cognised by the Medical Council of
England, the medical degrees of the
Andhra University alone were never re-
cognised by * Coun~il. When there-
was 4 big agitaiion on this the Medical-
Council asked the Indian Government
to siart a similar Council in India, and
from that time we have got an Indian
Medical Council. The Indian Medical
Council has recognised the medical de-
grees of the Andhra University in. the
year 1947 with retrospective effect from
1928. But I want to say that even to
this date the Medical Council of Eng-
land has not recognised the medical de-
grees of the Andhra University. The-
loss resulting from this is that if any
student of the Andhra University’wants
to go for further studies in England he
will have no place there because the
Andhra University degree is not recog-
nised by the Medical Council of Eng-
land. In this matter we are keeping
quiet. Of course. we do not attach
much importance now to the recogni-
tion of a foreign country, but still our-
students are going to England for fur-
ther studies. Therefore, I would re-
quest Government to take active steps
to see that our Degrees are accepted by
the British Government; otherwise, we-
shtaill have to think of some reciprocal
action.

4 P.M.

Dr. V. Subramaniam (Madras): For.
the past four years ever since I becarhe
a Member of this Legislature I can
claim that I have taken some interest
in health matters in this country. I
have taken some interest, so that the"
people of Bharat can lead a happy life,
a long life without any disease and so
that the span of life may also increase.
My chief aim is to utilise the know-
ledge that is in the country for the last’
five thousand years and also to get-
knowledge from outside and pool all
the knowledge and put it in a scientific
way. For this purpose, we have two
kinds of knowledge: the knowledge that.
we nave for the last so many thousands
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of years called Ayurveda, ie. “the
science of life” and outside knowledge
which we can claim as modern know-
ledge. As a member of the Standing
Committee attached to the Health Minis-
try, I would like to say a few words for
the benefit of hon. Members of this
Parliament regarding this subject in
which almost all of them are interested.

The ﬂrst point that I would like to
deal with is that a few years ago the
Central Government had given a direc-
tive to the State Governments that
modern medicine should form the basis
for the formation of national health
services in the country and I want to
develop certain points on this very sub-
ject. _The main point is that in a coun-
try like India where there is a multi-
plicity of systems of medicine practised,
such as Ayurveda, Siddha. Unani and
Homeopathy, Ayurveda happens to be
the sheet anchor of medical relief in
the rural areas. Therefore. the ques-
tion of deciding that modern system of
medicine should alone be considered
as the basis of the development of na-
tional health services may be impracti-
cable in the long run. It is only fair
that the Indian systems should also be
considered as a basis for the develop-
ment of national health services as re-
eommended by the Chopra Committee
Report and other Committee Reports.
The State should take into account
some of the other popular systems also
and accord its recognition to them.
What should be the State policy in the
fleld of medical relief is thus the first
point that I want to deal with.

At the outset, I want to make it plain
that Idonot want to replace the
modern system of medicine or the
State system of medicine with anv of
the indigenous systems of r-edicine.
-One hundred times I have to imoress
this point on the House. On a similar
occasion last year. the Health Minister

. gave the following reply:

“I do want Members to realise
that there can be no question of
the indigenous systems supplanting
the modern scientific system.”

I too do not want to supplant the
modern system. Let the modern sys-
tem continue as it as and <erve the neo-

le in its-own way. But I want a place

or the Ayurvedic system of medicine.
1 want it to live in this country and
develop and ultimately become useful
to humanity at large. That is my plain
submission.

While replying, the hon. Health
Minister was herself very generous to
-8ay:

“The important thing for us to
consider is in what condition the
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indigenous systems of medicines
today are and what is necessary to
ml:ke them a progressive, scientific
art.”

I too want to make the indigenous
systems of medicine a progressive,
scientific art ultimately. So, that is at
least one point at which we can meet.
If the above objective given expression
to by the hon. Minister is to be achiev-
ed, the Resolutions of the Health Minis-
ters’ Conference must be given effect
to. They have definitely recommend-
ed that gradually we should develop
the Ayurvedic system of medicine and
it should be utilised for the hecalth ser-
vices in the country. On this point.
the Health Ministers’ Conference
agreed to the formation of rules for
the registration and regulation of the
practice of Ayurveda, Unani, Homoo-
pathy etc. As such. I request the Cen-
tral Government to issue directions to
all State Governments to form Boards
of indigenous systems wherever such
Boards are not already in existepce -
and thus to evolve a uniform policy.
They should also correlate the _know-
ledge and for this purpose a Central
Board or Medical Council should be
formed. Otherwise. each State Govern-

ment will have its own standards. The
Health Ministers’ Conference have
agreed to this also. that is to say, the

State Medical Boards should formulate
rules for the registration and practice
of these three systems of medicine and
lay down standards of education with
powers for supervision and instruction.

Regarding Ayurvedic system, several
Committees—up to date 18 Committees
—have gone into the question at every
stage and the last Report on the sub-
ject was the Pandit Committee Report,
which is now beforc *he Government.
The main recommendation of that Re-
port is research and here the hon.
Minister was kind enough to agree to
the formation of a Central Research
Institute at a very early date. But
whereas the Report recommended at
least Rs. 43 lakhs, the Central Govern-
ment have only sanctioned a sum of
Rs. 1 lakh in this vear. My submission
is that this amount is so small that
nothing can be done with it. I would
request the hon. the Health Minister
and the Finance Minister to give _at
least Rs. 2 lakhs more, so that a Re-
search Institute can be established at
the place suggested by the Committee.

The other point on which I wish to
lay stress is regarding the standard of
education in the Ayurvedic institutions.
In my opinion, Ayurvedic guallﬂcatlnns
should be kept as a distinctive and
separate part for some years at
until Ayurveda develops. The Health
Ministers’ Conference have agreed %
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this. I do not want a system of sy'nthe-
sis in the beginning itself. For a few
years until this science develops and
the Research Institute finishes its job,
it should be kept separate. Afterwards,
it wxll be very easy tc co-ordinate the
existing knowledge with the knowledge
sained as a result of the research work

~In this connection, I would request
the hon. Minister to formulate the
poiicy and sanction t{he Research
Institute as also send directions to the
States that at least one institution in
each State should be upgraded. so that
the recommendations made Lty the
Chopra Committee and the Pandit
Committez may be given effect to.
This means that whecre anaiomy,
physiology and surgery are taught,
the candidaies may become compe-
teni to practise medicine in this
country as general practitioners. Thiz
is a thing which I would like to bring
to the pointed attention of the "hon.
Minister.

The other point is regarding the
medical educational facilities in the
Delhi Province and the Centraily
Administered Areas. I rezrret 0ot in
these areas, there is no institution tor
boys to get training in modern
medicine. For the Delhi area, it was
decided in 1938 to establish a Medical
College in association with the Irwin
Hospital. Much has been s:id about
the Lady Hardinge Medical College.
If the ‘College authorities do not agree
to co-education. at lcast I would ask
the hon. Minister to open a college
in association with the Irwin Hospital
where the Delhi and Centraily
Administered Area bnvs can get edu-
cation in modern medicine.

Regarding administrative mattevs,
there is no All-India Medical Service.
In tnis matter, the Health Ministers
have rejected the formula somehow
or the other. My submission will be
that there is every thing to be said for
an All-India Service, but there must
be no reservation of posts. Pro-
motions must e on merits alone. I
say this because there was previously
reservation for I. M. S. people and
so on.

I do not want any reservations like
that to be maae. But all adminris-
trative posts like those of Surgeon-
Genera:, cic., should be filled on merit.

When all-India Services are recruited.

a quota should be fixed ifur each
province. But these officers should be
recruited and posted anywhere in
India-so that they may gain all-round
practical administrative experience
tnrougnout the country. Then we can
have uniform standards of admmls—
tration.
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To ¥ Fag : s, & s Y
R 3 ¢ fr oo A @ ded
1 q9a fear &1 awe  (Budget)

Eﬁilz&ﬁara St ol aF Tl
Wi § aﬁta:rﬁaﬁt F fafrex
ﬂ@m FT AT STHAT FAT |Tgw
g

o feg@m ame g @ Sw
F AR SUT F ag Amm 4 f
fersam & o) T ¥ @ g
T St agAfes AT frsdr Y €
S8 #1 aEr fadi 1 evw e Em
AWRIGT @ G § o fr s &
Qs G0n gl WAT I T AR
W AN R @ g fF gy s
WIW F qdF § 9 e s @
€1 71w Ur guidiaw erex
(Allopathic Doctor) g1 % Zaar
g @&idr ¥ o S 9 sremr
FAA P o @ g & om
fe amEz i foadt 1 =9 F@
Al I§ F CF G¥ F &F v
1@ WX T3 Y FAAF  qrEz
aT% = (economic point of
view) ¥ it 2mr 9@ @t gmd
aEe R fadt i aga e
&1 gy, g At A g ek
9t Tar § fr g e ag TR AT
fo® amr g1 v ¥/ frzem
ow o g §1 ag W fedr e
T MM AR & ¢ o7, @
arer @ N g T, & I oM
fraar T wwR W § 1 I A
foadt § N @ Tt § o
@ W AR N N T A
AT gT VT AT T NG
@ § A WA @iz & a3 fravew
FAr S § R iR it av @
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a<h N5 qavwg A5 1§ AT
q o q® ¥ A AW I AY-
T @ N @ § 5 AR
1 W o R 9@ @y 3z od@
-y AmPE A T8 F AT &
R Y O Ao aF ser
g g1 @ fou Fa17 ¥ 77

frdw wom 9w £ fF oF qan
‘@ (Board) amar smd faw ¥
FRT #qa2 F A3 qg  ofeq W
g, frg@ ¥ faggm @ S e
gy ¥ o faEm @ W AR
@ 7 argw (Science ) ¥ =3
s A1 darFfaez (Pathologist)
. amrdfre ( Bioohemist)
i @ aF, AT FTA qIEAY
qrdg & awig A I 1 IF TE
wft g% #15 ageag AN &
™ & fog aga NI A AT T

& @ wam A a8 FAm AW ¥

fog EaT ag g oW AN Faw
agesdy W & few g & wWAT
Tt AR A faegA FAT Aregar
g fr Qi aft aga @ denfor 2
far & gIx AAIA A AR T
FATY TH QF AT - AT F FTT
& s & fam WY Agear ar FRy-
far (Filavia) =gy &) ®wa
o T F A AT A gF oF
W AF R W T oA §
N o fpgm 1 TE@ 7 B
IO T GHT WIS A IF ATy
¥ FTW IT FT AT QU Y AT
£ AR T ATAT FH T F gHAT
graf A @ xw YT @
¥ el ¥ R W qge
amr A WX IW oA AT Wq
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dfss (ankle) =as @ wmar 1
W A ¥ v gafen dy S d
97 qF QAN arEg * ¥ fou
# o A freor & aiy F
TgT ¥ ST 1 g
¥ feft wY waEr dard ek tady
] TG DA, T T F o aF
TI AN AT §1 R @ R g
aw & fead ( research ) M MwA
fFar 9 &Y arw s gl Ay arar
AT AT FE qE §
IT R SN AN T AR F A
FAF IT A W G AFIH A @
g afes 2 w1 W gl oY o g
#fr AT 7 F Few ag aAm
AT AW AN T FFN LN w7
Sic

gregraitaar (hydrophobia ),
St froaEy 33 F w27 3 AN
g, Iq T IHE > 4 N Smar
Z; ey AT G Y AN ¥
arz I F 3@ oA w5 oo
5 g ¥ F S 3 & Py
TART E IT FWIT 74 951 FHar
A ? ars fFgeT smans § ) WL
[MGT A3 TH  TEE FAT A B
FA 1 T QX GOA AT AT
i g% A1 IUI; FIT A IFC
FIF IIAC A FZA AFUE 1 AR
g7 ¥ foq wrrarg 2w F0

(Znglish translation of the abore
speech)

Dr. Devi Siagh (Madhya Bhargt):
Sir. I than% you for having given the
time to speak. Certain coiats in the
bud-et are yet to be dealt wid ana
1 take this opportunity to 1-a@ tee
attention of the hon. Minister % thove
facts.
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When Indie got iIndependence, it
was hoped that the old indigenous

Ayu.

bi—would develop in the country
as early as possible. But the conditions
today are exactly the same as pre-
vailed under the British rule. We do
-pot find our mehods of treatment to
be improving. 1 am myself an
.allopath and, therefore, I know how
much money one has to spend on
allopathic treatment. On the contrary,
Ayurvedic and Tibbi physician can
cure the same disease at a negligible
cost. From economic point of view
also ayurvedic and tibbi (reatments
are cheaper. Besides, the climate of
our country is more suited to such a
treatment. India is a tropical country.
If one takes here quinine in large
doses, or even in smali doses, it does
much harm. But in ayurvedic and
tibbi treatments there are medicnes
even a small dose of which can cure
a disease without causing any harm
to the patlent. I wish to submit to
the hon Minister that she has
not paid any attention towards this
tact so far and now the time has
come when she should take it also
Into consideration. There are ceriain
drugs in Ayurveda which, if a
research is done on them, can cure
such diseases as have not yet been
cured by allopathic treatment. L
therefore, lay stress on the formation
of a board which may consist of
experts of ayurvedic, tibbi awi allc-
path systems of medici: 1e, renowned
scientists, pathologists and bio-chemisis
ete. This board may help dovelop
our old indigenous systems ci treat-
ment. No attention has been paid
towards this idea. In budget meagre
funds have been provided for this
purpose. This is but a nominal pro-
vision which is meant just to console
us. 1 would like to submit to the hon.
Minister © of Heelth that there are
many diseases which are incurable in
allopathy. Im our side a disecase
called filaria is much prevalent which
is caused by drinking dicty water.
Unclean water produces worms uplo
the length of one yard in the body.
At the time of ploughing the fields
in the rainy season, the peasant finds
himself in a very dificult position
on account of this disease. He
cannot do his work. Due to this
disease some persons get disabled
‘while many others spoil their knees
and ankles when the worm reaches
upto the knee. Thus it causes a
number of troubles. So far the science
of Allopathy has not been able to
discover any cure of this disease. In
villages the village doctors prescribe
.some medicines which in some cuses
prove effective while in others, not.
But no research has yet been done
in these mpedicines. If we do research
wor¥ ir theee medicines. thousands
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of persons who are suffering from
this disease may be benefited. In the
absence of such a research not oaly
those persons who are suffering ou
account of this disease but the
country itself is suffering a great deai
of loss as these persons are unable
to grow any food on account of illness.
There are many other things like this.

Hydrophobia is a disease which
results trom the bite of a mad dog.
It can be cured if treated immediately
after the bite, but after the trouble
has once persistéed there is no treat-
ment in Allopathy. May I ask why
no research has been done to discover
some Ayurvedic medicines for curing
this disease. Today India is inde-
pendent. If not the Government, who
else will do this work? All our hopes
are centred on the Government.
That is all 1 want to say and a8 such
I would not take more time.

Shri S. C. Samanta (West Bengal):
In the limited time I have at m
disposal, T would like to deal wi
[-Ioml;z:opathy for which I feel so
much.

It was on the 17th of February 1948
that I brought a non-official resolution

. to the efiect that this system of

medicine .zhould be regularised and
sveternatised. I am sorry, Sir, that
ithis maiter was not taken up eeriier
oy the Government lizelf. Ewan now
when Covernment is examining the
indigenous cystems of medicine, I find
that step-motherly. treatinent is being
afcorded to Homcmeopathy.

With the advent of the Britieh the
indigenous systems of medicine were
systematically  discouraged and the
Covernment ITouse where the hoa.
Precident is living was a fort inte
which there was no access fur either
indizenous systems or Homaopathy.
But now you will be glad to learn
that the hon. the President has
aopointed honorary physicians of
Homeeopathy, Avurveda and Unani
systems of medicine. In my discus-
sions with the hon. Minister about
hommopathy and the indigenous sys-
tems of medicine I found that she
feels for them. But in spite of her
feeling I find that the delaying tactics
which are being adooted in this
direction come in the way. The
resolution on Homeeopathic aystem
of Medi~ine was nassed in 1948 and
an Enguiry Committee was anpointed
The Enguiry Committee submitted its
report in October 194p. Then the
Government sought the views of the
different States on it. And you will
be astonished to learn, Sir, that on
the 24th of this month, when ! put
a oue<tion whether the visrwz af the
State Governments have Dbeon ascef-
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tained, the” Government says that the
views of Bombay and Rajasthan have
not yet been reccived. No wonder,
Sir, that our health administration
whjch is full of another system of
medicine, the allopathic sysiem of
medicine, are not trying to accentuate
the system which we are so much
trying to propagate. How can they
do otherwise? = This question of
Homaeopathy and ' the indigenous
of medicine has been

‘enquired into and it is being consi-
dered, by whom? The views of the
Med:cal Association of india, which is
an insHtution of allopaths, have been
soygiat. What can they do except
say against it? It is sure that they
will say against it and wili not
approve of it. It is for -this reason
that my friend De. Subramaniam was
saying that the Government was
trying to mix up and jumuie up the
systems of medicine and he was
pressing that tais should not be dene.

These systems of medicine are
based on a scientific basis. My allo-
pnth friends say that there is no
gcience in it. If there is no science in
these systems of medicine, Slr. I ask
how did crores of veople in this
country live before the English came
to India? They talk there is no
science In it. I say there is, but it
has been neglected. So we are
clamouring that at once research
tnstitutes should be established for
this purpose. I say -that at least a
Central research institute of the indi-
genous system and of homceopathy
ehould at once be established here.
If it is not established I dare say that
it will be the utter negligence cn the
part of the health administraticn.
Because the health administration is
full of allopaths they are disregard-
ing this question.

T shall also “press that this Health

. Directorate should contain homweo-
paths and ayurvedic vaids, because ‘if
there is no such representation how
can these systems be tuken into
consideration, be regularised, be Fopu—
lavised? As regards the popularity of
these svstems of medicine, there will
re nors among those who hail from
villages who will decry the utility of
these systems of medicine. As one

coming from the interior of villages’

and one who has been working uuder
the Congress for so many years" in
rural p'aces, .1 have my experience,
1 myself have treated poor patients
whg could not call in doctors. I have
treated cholen enses with a llm!‘ed
From t ingoiratioft -1

lnvught forward that resoluﬂon en
this system which is so eﬂcaclous.
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In the vast population of India the-
extent of people who go in for tho-
allopathic system of medicine is only
twenty per cent. The other eighty
per cent. of the people of this land are-
being ‘treated by other systems of.
medicine which are now being called.
‘unscientific systems’.

Sir, there is science in it. Whoever
has read Organon, Materia Medica of
Hehnamann will give proof that there
is science in it. I would ask my allo-
pathic doctor friends or the Director-
General of Health Services to care~
fully go through these books—
Organon, Charak, Sushrut and other
books. I had a cursory glance of
these, Charak and Sushrut, and I
found that even operation systems
were there in ayurveda. And taere
were instruments the pictures of
which I have seen. There were many
such things. They have lost their
place, it is true. But they shouid he
taken up, and enthusiastically taken
up. The hon. Minister, Shrimati
Amrit Kaur, had so .cng been with.
Mahatma Gandhi, and she fully
knows the efficacy of these systems.
She altercated with Mahatma Gandhi.
as I know, about these syst>ms. And
she was for homeeopathy and
Mahatma Gandhi -was for naturo-
pathy. It is because of this reason
that I deduced that there is scmething
else which is standing against the-
progress of these systems of medicine.:

Seth Govind Das: There is a vicious-
cirnle.

Shri S. C. Samanta: With regard:
to Central research institute I am
sorry to find in the Deniands that
there is nothing for homceopathy. A.
lakh of rupees has been allotted for
research on ayurveda. But heaven
knows whether it will he spent this
year or some years later. I request
the hon.. Minister to take interest in
this matter and at once sancticn some
money and see that these research
institutes are established at once.

Recently, in July last, in the
British Parliament they have passed:
a law on homceopathy. Homceeopathy
has been enacted there. Sir, you will
be astonished to hear how in f(ndia
where homeeopathy is so much preva-
lent the education in this respect is’
going’ on. 1 wanted this education:

to be systematized and regularised
But as soon as the Enquiry beqan the:
Health Directorate directed the State:
Grvarnment not to -proceed lurth;r,
saving that there is no need to
any institution or to have uﬁ mek
faculties.

Last of all I would beg thehnn.
Minister to expedite these things and’
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consider them favourabl® so that
thdse systems of- medicing may be
at par with the allopathic system of
medicine as there is science in them
and there is no question of their
being ‘unscientific’. With these words
I resume my seat.

= e : FaTafa wEES, g R
g fr aga fel A s AR TR
&1 AfF ey Ty w A
& aga ¥ faud = o R e
< @ § wfed & 1€ 79w e
gFE TG T FRA, 9 & AL AT
JTT FET | @S ™ F @ faA
faerai #1 3 gw s 9 R o7
F I SEAT FT AT AT ATHTGT FLX
4 AR (9% FITT Swar guTT T &y
oY I 1 A g AW T & A& e
§ afw g7 ST T W &) AW
g e ggfy A ? SR At
§ a9 Fo ¥ A8 gEa w|ifs I
fawa @en & waig | ow H w@red
Ffawa o s g

forg s 7 gl wet @ @R
agr FALT et Y fafeear ar @
A W IEH IFT W & | FE UG
ST § 5 9w e dfewr dfewe
Fefem ( All India Medical
Council) o &t 7@ g7 T W
aF W e 50 & sE T
fear 7 & 1 T FW owwr ¥|M
TEHT AGAM FEATE | AN Y ST
§ 98 T TAG) T WU T A
X &1 q7 W\ A A1 AT ARAY
AR 9@ § AR TR F 99
wraT § @1 ag Sew Fg § R ogmai
FEATH, TRE SEE AT CF OF
TRE 97T 9T A I @A F
ST & | @ AT i SaARE A 99
F W FUH TG QAT X TF
fram faat @ifes s oo wwm

27 P.SD.
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§ g wvar ST & foR 2 A SEEr
arfeF sEeaT 9% wT YW g9 ?
a S @ (Allopathy) #t
sgfr § 9 FT AT FA AR
g1 a2 e &Y ared Al § AR
[ A ST A § 1 WERAT
Tl F Farar @1 F oA IR XX
F a7 €)1 0T W, T WO AR
AT TET | qEr TS AT F
9wE qt aga § wofod I faorh
WX FB TEIT A IE FEASw g0 |
>fT TRx TR ¥ F foF saw
IAFfE R & F R T I

fedmdl & mm g, s S w&r
O wmER g d d® oA g
N & W) a8 oA
g7 d ot wwr gam wr g1
T e @ g W Thal A
FE AT TG g wFaT 98 a9
I

. e St wfswe wefas ¥ awew
g 9 aER F A SN wAn
fom sl A oF AEd qF A §
JEE qg A S wwa | v R
agh IR qgT  IEl Fr et F
Aot N nag & @ a8 7 F QoA
N F=BTE TG @ | T ag -
Geft ¥ erexl #1 a1 QWA 7 &Y TEr
€, SUY SIF AR FASAT §, AT
g AYAT F oW FO ! @l
HYET X g A AL F TheE F
fod foamm WY omrEEE & T @
g gt AT st | srer 3 gfe
Fra & fod (¢ o1e Tvar oA
&, w fafeaan smaafes o ¥ fod
oY AR ITTeTE WA AT
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AT J@T T &, # feaw A g7
A AT g IHear 7 o °9v |
@) el @<E grod § 7 SEE
AT @R 7 {7 e g ? g
IS @t 7 A% T 97 5 98 OF
toxafaamen qamr Sfe S AR
F@ER T FE o T fEr ) g
g F HEX qg AR F 9w/ A
AT FgX § IAHY FgF AH S A
§ wfod a9 Sar IR SFAN &
AT Fvar F AT FAIL FIFL qE-
AWE W & S qW ITE FR T
fod mfoar garé 3R E | qE I@ER
& FaETQ W I A WiEA A
g1 9@ T TR A PYH R QA
§ @ g0 A6 ey W AR F oAt
Y § AR T & FF o axF aEr
§ 1 WoT TSR A TW GIHL §
feg 1 A Y FT FFAG | AT
TR FH F Q@AW ? A @ gEAA
§OfF R g o w9
g TR genH & fed @ &g
3 offr ag faw [ FW@ N Afa
) @i d @ @R ¥ @k g
wreer 7 ¥ FrE AT AG @ AT
fr ag srgdfes a1 AT ar fwa-
§fqs qOF) o @ sa & TR
FEq F YA T & G0 Fgar ATgar
§ frafs gf gt 2w & oA A
¥ar v &, afg g gk ada @i
F AN FTFAT § AR qQ I
o< fafiar &< € @Y g Az A
we Yy AqTT =l

(English translation of the above
speech)

Shri Jangde (Madhya Pradesh):
Sir, I am happy that I have been able
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to catch your eye after a pretty long
tijpe.  Since many speakers have
already expressed their views over
various aspects, I would not be able
to put up any thing new. Yet I should
like to say a few things. We have
not only forgotten those principles
but are actually discarding them on
which we fought our struggle of
independence and won support of the
people and due to which people were
inspired to cooperate with us. ‘What
is our education system today—wgll.
1 cannot say anything on that point
for that topic is closed now. So I
come to health.

Today we are discarding the Ayur-
vedic system that has for thousands
of years treated crores of people of
our country. It is said that attention
would be paid on it when the All India
Medical Council so advises. One lakh
of rupees have been sanctioned for
that purpose. Sanction of this meagre
sum is an insult to it. Doctors today
are mere exploitors of the poor. When
a villager fails ill and goes to the
doctor, he is asked to take a course of
injections, and each injection costs
five to ten rupees. Five or ten
injections do not cure him. If a
farmer whose annual income is Rs.
200/-/- per year, spends thirty rupees
in injections, what would be the effect
on his economic condition? The
system .of Allopathy  does our
exploitation. It fosters the cities but
ruins the villages. Mahatama
Gandhi had said that there were
three enemies to the country—rail-
ways, vakils and doctors. There are
a large number of supporters of
railways and vakils here, hence to say
anything against them would be
ridiculous for me. But the doctors
certainly are proving harmful to the
country. I have visited big hospitals.
I have been to the Irvin Hospital and
to the dispensary attached to the
Constitution House. If one develops a
little cold or cough, they advocate
taking injections. And what is this
injection? It is nothing but water.
Everybody knows that Allopathy can-
not do good to the country.

The members of the Medical
Council would not favour Ayurvedic
system for one cannot do away with
a habit when once he gets addicted
to it. Just as a number of Members
here have. a habit of speaking in
English and they do not like to speak
fn Hindi, so the Allopathic doctors
have a stake in Allopathy; their
business runs on it, then why should
they favour Ayurvedic system of
medicine? Therefore, however bene-
ficial it may be for the poor people
of the country, attention is not pald
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to Ayurveda. Eleven lakhs of rupees
heve been given to the Lady Hardinge
College, but what has been given to
the Tibbia Aygrvedic College which
was recently visited by our Deputy
Speaker, Shri Ananthasayanam
Ayyanggr? This college was founded
by Hakim Ajmal Khan. Today it is
in a bad condition. But the Govern-
ment have given no care to it. The
dream of Hakim Ajmal Khan was
that this college should one day
become a University. What our
Congress leaders profess, they forget
after coming here. That is the reason
why the public discards them and
the Government is spurned and the
people heap abuses on the (Govern-
ment. The Government employees
themselves curse the Government.
Wk}en they are on duty, they keep
quiet. But afterwards they imprecate
the Government. Under such circum-
stances how can the Government be
expected to do good to the people?
When will they fulfil' their promises?
Probably they will never. They give
hopes to do things, but this is only
a 'delaying policy. Hence I cannot
hope that this Government or the
Minister of Health would ever pay
attention towards the Ayurvedic,
Yunani or Homceopathic systems. I
want to submit emphatically that if
we want to serve the poor people of
the country, remove their ~ ailments
and give them cheap medical assis-
tance, then we must adopt- Ayurvedic
system without delay.

Prof. K. K. Bhattacharya: I shall
content myself by making a few obser-
vations, as I shall have to speak in the
short compass of ten minutes or even
less. I shall only make some construc-
tive suggestions. My first constructive
suggestion is that the Lake Medical
Cnllere at Calcutta should
abolished as I find from the report that
it is going to be closed down in 1952.
It is serving a very, very useful pur-
pose administering to the comfort of
the affected people in the whole of
South Calcutta. Therefore, Sir, 1
would appeal to the Health Minister
to take this matter seriously and not
to close down the hospital.

The second thing I would respect-
fully submit to the Health Minister
is that there is a Cancer Hespital
established in Calcutta. It is known
as the Chittaranjan Cancer Hespital.
1 would strongly urge upon the Health
Minister that this hospital should
receive a recurring grant or even a
non-recurring grant of severa! lakhs
frgn the Government of India,
immediately. unconditionally and on
the spot. This hospital is ministering
to the comforts not merely of the
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population of Calcutta but is drawing
patients from all over India; it is
situated in the heart of Calcutta and
is maintained by a doctor of eminence,
namely Dr. Subodh Chandra Mitter.
This hospital is also ministering to the
refugees. I am told that thirty beds
in this hospital were at one time or
another occupied by the refugees
from East Bengal Therefore, Sir,
the hon. the Health Minister ahould
immediately come forward to help the
Hospital and make it self-sufficient,
so that the hospital can go on with
greater efficiency.

When I visited the refugee camps
last year, in the month of July 1950,
I was struck by the miserable con-
dition with regard to the supply of
medicines in some of the camps. I
would therefore urge upon the Health
Minister to see to it ‘hat dropsy.
beri beri. dysentery and other
diseases from malnutrition from which
the children in the refugee camps
as also the old men were suffering
must be properly treated by medical
practitiovers. 1 want to impress upor
this House that as a result of my
visiting the refugee camps, I carried
away the impression that these
diseases have to be stamped out and
the sooner the better and therefore,
I would urge upon the Health Minis-
ter about the necessity of this.

Another thing which I cannot
possiply ignore is the conditén of
the health of students. All over India
this is not receiving the attention
which tn it is due. Well, in these days
of shortages of food, it ifs imperative
that the Health Minister should dis-
tribute freely, if necessury, or at
cheaper rates vitamin tablets. There
is no denying the fact that the youth
of today will be thea leaders of
tomorrow and the leaders of tomorrow
therefore are the students on whom
the mantle of leadership will fall.
How are you going to create leaders?
Is it by refusing to give them proper
food and medical assistance that we
are going to create the leaders of the
future? Surely, it is up to the
National Government to see to it that
the health of the students who will
constitute the leaders of the future,
is maintained in full vigour.

I would therefore ask that there
shquld be proper facilities afforded
from the Centre for ministering to the
comforts of the students.

I strongly associate myself with the
remarks of hon. Members who said
that Aurvedic, Hakimi and Homeo-
pathic lines should be encouraged.
There is no getting away from the
fact that Ayurvedic scienca is a very
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ancient one and it requires renovation.
If adequate funds are placed at the
disposal of the Ayurvedic people, they
will surely advance. I do not see any
reason why an ancient science should
not be given all facilities. I would
therefare urge upon the hon. Minister
for Health not to do away with these
indigenous systems in our country. I
would further wurge upon the hon.
Minister that adequate encouragement
should be given to Naturopathy, for
which Mahatma Gandhi had the
warmest support. The less medicine
we take, the better will be our
physique. These are the suggestions
that I respectfully submit to the
House, so that the hon. Minister for
ilealth may make, in her term of
office the health of the people aglow
with vitality.

The Minister of Health (Rajkumari
Amrit Kaur): I have listened with
very great interest to all the speeches
that have been made in the cause of
health. Health, as is admitted by
everybody, is very vital for any
nation. No one is more distressed
than I am that owing to the financial
straits with which our Government is
faced today, we are not able to do
as much as we would like to do. I am
not going to upbraid my colleague the
hon. Finance Minister or the Govern-
ment for not making available to the
Health Ministry more funds. I know
that his heart aches as much as mine
does; but we have to adjust nurselves
dccording to circumstances. I would,
however, like this House to judge the
activities of the Health Ministry in

the light of the resources that are .

available to it.

A number of topics have been
truched upon today. I would like to
refer to the last speaker’s suggestions
first. He has thrown out certain
specific proposals. He has spoken
about the Lake Medical College. I
have answered many questions on the
floor of this House as to why I am
unable to keep that institution going.
It is not because I do not want to
maintain it; it is not because

do  not realise that all
medlqal practitioners, those who
practice modern medicine, and those
who practise any system of healing,
spould have the best qualifications.
There is need for giving MBBS courses
to Licentiates. But, it is again a
,question of finance. We cannot remain
in a building which costs us three
lakhs of rupees to maintain. The
Lake Medical Collcge was originally
instituted for five years; those five
years will soon be over. But if any
suggestionr wmature,—the Members of
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the Indian Medical Association talked
to me about it yesterday—, if _any
schemes come forward for the conti-.
nuance of this College, not in its
present location, because it is too
expensive, but elsewhere, no one will
be more glad to consider them than
I. In every Collgge in India today,
these shortened courses are being
continued and they are being ex-
panded. We have to be content with
that for the time being.

In regard to the Chittaranjan
Cancer Hospital, I may say that any
hospital that exists in any State is,
pre-eminently the charge of that
State. If I were to promise lakhs of *
rupees to this institution, I would have
to promise lakhs of rupees to several
institutions all over India, and I would
like to promise if I had the lakhs.
But, I have unfortunately not got the
lakhs of rupees. I may tell the hon.
Member who spoke about the
Chittaranjan Cancer Ilospital that thp
Government of India have helped it
this year and I hope we will be able
to help it a little in the coming year
also. He also talked about the supply
of medicines or general lack of tpgm.
and the lack also of various amenities.
I am more conscious of this than
anybody else. But, again, we have to
cut coat according to our cloth.

One subject that has been touched
on and, which I would not call a
hardy annual but a hardy daily, is the
Housing Factory. I do not think I
need say anything more about it
because only the other day both the
Prime Minister and I made a long
statement on it. The matter is under
consideration of the Government. I
would like to assure the House that:
that Factory is going to be put to use.
In what way it will be put {o use is
under the active consideration of the
Government. I was asked too, what
action will be taken on the resolution
of the Standing Finance Committee
in this regard. The Government is of
the opinion that any further or speci-
fic enquiry is not necessary because
all the rdlevant facts in connection
with the Factory from its inception
up-to-date are already in the posses-
sion of Government.

The next question that has almost,
I should say. created an extraordinary
stir in the minds of some of the
speakers is the Lady Hardinge Medi-
cal College. I suppose the House is
aware that the administration of this
College is entrusted to a governing
body which consists of officials and
non-officials, and there are three
Members of Parliament on it. One
hon. Member suggested that Mr.
Deshbandhu Gupta had been co-opted
on the governing hody the other dayr
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That is not so. He has been a member
for a long time.

Dr. M. M. Das: On a point of
personal explanation, Sir, I did not
talk about the governing body, I talked
about the Executive Committee.

Rajkumari Amrit Kaur: The Exe-
cutive Committee consists of the
Members of the governing bcdy and
he has been on the Executive Ccm-
mittee for some time. However, I am
not concerned with such allegations
as have been made which.are entirely
false. It would take a long time for
me to go into details. In any event,
because there had been dissatisfaction
in the minds of the Indian Medical
Council as far as the standard of
education in this College is concerned,
and because there undoubtedly had
been internal dissensions among the
staff, the Government accepted the
recommendations of the re-organising

committee to take over this institution. *

Owing, however, to the fact that
some Members of the Womens Medi-
cal Services put in a caveat that this
Hospital was created-as a Trust and
the Government had no right to take
it over and administer it for any
purpose other than what the trust was
created for, I have been unable to take
over the institution. In the meantime,
U have been fortunate enough to get
the services of an extremely ex-
perience and highly qualified man to
act as the Principal until such time
as I am able to take over the insti-
tution and put a woman Principal
in charge. I may mention that the
services of this highly experienced
officer have been of very great benefit
to the college. He is moreover doing
the work in an honorary capacity.
Hon. Members who have spoken about
various things in regard to the college,
have, I am afraid, been mis-informed
by probably the Members of a Union
which was sought to be formed and
which consisted mostly of dismissed
employees. These persons have been
giving a certain amount of trouble in
the college, and all kinds of stories
are spread, which, when [ enquire
into, are found to be basically false.
For example, surely, the Executive
authority of an institution has the
right to dismiss an employee. If these
employees come and complain to the
Members, I would beg of the Members
to come and ask me as to why any
dismissal has taken place. It is not
right for Members of Parliament, I
submit in all humility, to listen to
gossip and reports, unless they are
perfectly certain that they are true.
1 have said more than once on the
floor of this House that if they want
any information about the Lady Har-
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dinge Medical College, they can come to
me and they can have it all. The hon.
Speaker disallowed a motion about
‘the Lady Hardinge Medical Ccllege
for the simple reason that the matter
so far as the Government taking over
the administration is concerned,

sub judice and I could not answer
questions in this regard on the floor
of the House. I repeat again that if
any hon. Member wants to hear the
entire story of the Medical College
and the details of how the money for
it is spent, they shall have it.
Complaints were also made that an
X-Ray plant had been put up after
spending much money and it is not in
use. On enquiry I find that there has
been some delay in bringing the plant
into operation, partly because of the
delay in construction and p

because the building was not quite
appropriate for this particular type
of plant. Also some of the valves
were burned out and they were not
available in India. But this plant
began to function in January. Just
now it has been held up again because
of some further fault in the construc-
tion of the room. But there is no
reason to doubt that this plant will
function and will function well and
there is no truth in the statement that
it had been bought after it had been
rejected in another hogspital. I regret
very much that allegations of this
nature should be made without proper
investigations. It has been said that

Dr. M. M. Das: On a point of
personal explanation, Sir,..”

Rajkumari Amrit Kaur: I have
listened patiently to Members and as
1 have very little time at my disposal
it is not right that Members should
get up and interrupt me. The hon.
Member is a member of my Advisory
Committee and he can come at any
time and ask me for any information
he wants.

As regards expenditure en this
college, we are spending only on those
items which have been given priority
A. There is great need for expansion
of the pathological department. There
is need for further nurses’ quarters.
There is great need for the additfom/
of a few more beds and I consider that
this little capital expenditure that is
being sanctioned is absolutely neces-
sary and the rest is all for the normal
recurring expenditure of the college.
No one values more than I do the
existence of this institution and no
one is more anxious than I am that
the requisite standards in teaching
and in other directions are attained.
There has been indiscipline among the
students; but there is indiscipline
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among students in other places also
and it is being dealt with in the
normal way, and I venture to say,
also with success.

The question was raised by my hon.
friend Shrimati Durgabai about the
Nursing Council. 1 entirely agree
with her in what she said about the
status of nurses; but I would like to
inform her that their status has been
raised and now persons in high pcsi-
tions in the nursing service enjoy
gazetted rank. I know many of the
States are unable to absorb tke nurses
that we are turning out and it fills
me with sorrow to see that with one
breath we say that we do not have
enough nurses but when we train
them and, girls are coming to get
training and when they get trained
the State Governments are unable to
employ them. Primarily it is the duty
of the State Governments to engage
the nurses and to help nursing insti-
tutions in the States. It is no part
and parcel of the Indian Nursing,
Council to pay for training. That
council is there to look after the
status of nurses, to prescribe uniform
standards, to recommend standards of
education and to attend to such other
matters. And though it has been in
existence only for a short time, it has
done extremely useful work. But if
private institutions in the States are
doing good work and if their training
standards for nurses are up to the
standard and if they apply to the
Centre for help because the State
Government is not able to give them
adequate help, I shall, in their case
as I do in the case of many other
medical institutions, try to give
them such help as I am able
to give from the Centre. I would like
Mrs. Durgabai to have that assurance.

Comments have been made about
the insanitary conditions in Delhi and
I have to admit that this is so. But
there again the local bodies have had
to cope with am unprecedented influx
of population which I doubt if many
local bodies would really have béen
able to tackle and while I admit that
sanitation should be improved and
improvements have to be effected in
“many directions, I would request hon.
Member to bear in mind that there
again, it is not the sanitary inspector
or the sanitary engineer alone who
has to do his job. We have an
extremely ignorant and unenlightened
public to deal with who do not
cooperate with the Health authorities.
I have been told that mosquitos have
increased in Delhi. This is due
some extent to the insanitary habits
of our people whe do not help us to
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improve conditions. But I would like
to say that if anyone were to read-the
report of the Malaria Institute here
he would be surprised to see that the
incidence of malaria has come down
considerably in spite ol heavy rains
and, in spite of the increased wnopu-
latiop and I think it goes to the credit
of this institution that Delhi is
extremely malaria-free to-day.

Hospitals, I know, may not be as
clean as they should be. There again
where we had 200 beds, we have now
to accommodate 400 and hundreds
have got to wait for accommodation.
I have tried to increase the number,
but I cannot unfortunately increase
them in comparison with the increase
in the population of this city. We are
doing all that we can, all that is
humanly possible. But I want hon.
Members to bear in mind the amount
of the resources that are at our dis-
posal and then perhaps they will have
a little sympathy with me that I am
;gtl)‘t etlble to do as much as I would
ike to.

About food adulteration, I am in
sympathy with' the feelings of the
Members of the House which have
been given vent to on more than one
occasion. Until we became a Republic
it was not possible for the Govern-
ment of India to take a lead in this
matter and bring in an Act. But now
that this subject has found a place
in the Concurrent List and the
Central Government is empowered to
legislate, I may inform the House that
the Health Ministry has prepared a
Bill which is now being looked into
by the Law Ministry after which it
wil] be circulated to the States and
1 promise to bring it into this House
for enactment as quickly as I can.
I cannot touch in detail on all the
other points connected with the Lady
Hardinge College, about the treatment
of the staff, of the inhuman treatment
of the domestic staff and about the
issue of uniforms and so on. Uniforms
are being given. It was found that
old uniforms were used by the
domestic staff and new ones were
being sold. Therefore some action
was taken to see that this did not
happen. Since 1948 July, the old ones
are in the possession of the peopl:,
only we now have parades to see that
the new ones are worn. As I said
before, all kinds of allegations are
made which are not true.

As far as the allegation against the
Staff Surgeon of ‘Delhi i3 concerned,
it is most unjustified and wholly
incorrect. I would like here to take
the opportunity to pay a tribute to
this officer for his honesty of purpose,
and the efficlent handling of the
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hospital under his care. He is entitled
to limited private practice. He has
been accused of taking money from
the U.K. High Commissioner’s Office
for doing the work of the U. K. doctor
when he was on leave. I might
mention to this House that he did
work in place of the U. K. doclor, who
receives a very high salary; he did
put in many hours of work every day
and such money as the U.K. High
Commissioner’s office gave him has
gone to the Hospital Benefits Fund. I
wquld again ask hon. Members not
to bring allegations for which there
is no foundation: It hurts me very
greatly.

Then there is the auestion of
Ayurveda which has always occupied
a very great—what shall [ say......

5 P.M.

Seth Govind Das: For this Govern-
me]r;‘. has been doing nothing practi-
cally.

Rajkumari Amrit Kaur: I think
that again is a more or 1less false
allegation. Government has tried to
do what it can. The Pandit Commit-
tee report has been laid on the Table
of the House. Reports and facts are
laid on the Table of the.House and
I often wonder how much attention
is devoted to them by Members who
get up and criticise. In any event a
certain amount of money has been
set aside for the college at Jamnagar
and I have no doubt that that
money will be spent this year and it
will be spent on research. 1 vegret
that moire money is not available.
There again I cannot get more money.
I can only spend the grant allotted
to me or what is given to me.

My views in regard to modern
medicine and Ayurveda are tyo well
known perhaps to need reiteration.
But I do want to repeat that India
cannot lag behind in this very vital
sphere of science any more than it
can afford to lag behind the rest of
the world in any other field of
scientific progress. Modern medicine
must continue to form the basis of
development of the health services,
of this country and I say without any
hesitation that if we do not do this
the people of our own couniry even
today and generations yet unborn will
call us unworthy of having been able
properly to shoulder our responsi-
bility. But this does not mean that
I do not want to encourage Ayurveda
or Unani, or Naturopathy or Homoeo-
pathy but in the matter of Ayurveda
and Urani they have to come up to
the standard that they once occupied
I say that word “once” with very
great emphasis, because there is no
doubt that there has been terrible
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stagnation in these systems. It is
said that it is because the Government
does not encourage them. But
wonder 1if truth ever dies and if there
is truth in Ayurveda that truth wiil
not die—there is vast material for
research in drugs; a laboratory has
been established in Lucknow and I
have no doubt that they will do
research there. But while there is
need for research, there is also need
for the removal of quackery that
exists in our old systems.

One hon. Member pleaded for
Homeeopathy. Does he want me to
have quacks who have had only six
weeks training in Homceopathy to
give medicines to people? I call that
a menace. Can we allow those who
practise Ayurveda and Unani to give
penicillin, sulpha drugs and anti-
biotics, which they are doing every
day of their lives, without realising
the reactions of these drugs on the
bodies of their patients? I say an
emphatic ‘no’ Anybody who practises
the art of healing has got to have a
basic training in modern medicine. He
must know anatomy, he must know
physiology, he must know pathology,
he must know radiology and pharmo-
cology if he is to be allowed to practise
and it is for that reason that the
Pandit Committee has rocommended
that the States should straightaway
upgrade their institutions for
Ayurveda and Unani, that exist at
present so as to enable us to have
registered practitioners, so that no-
body may say “I have had less basic
training than you or I have had more
basic training than you.” We must
have uniformity and we have got to
raise our standards for we cannot, we
dare not allow them to go down.

Therefore if Ayurveda is to be
rejuvenated it has got to come into
line with the scientific approach. That
is all I say and I am the first person
to help in the matter.

As regards Homaeopathy, it is not
an indigenous system. It emanated
from Germany in the first instance
and where it exists today, namely
England and America, the practitioners
of Homceeopathy have got to have the
same training as the doctors of
modern medicine before they are
allowed to practise. A great exponent
in London of Homceopathy said to me
“Never make the mistake of allowing
Homeeopaths to practise without
having a full modern scientific quali-
fication.” And that should be applied
to every body.

In modern medicine also I am daing
away with the licenciate class. I think
that they are not up to standard and
therefore they have been given the
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chance of taking the M.B.B.S. Quacks
exist in modern medicine too and we
have to get rid of them. We have got
to get rid or quacks everywhere.

I have been asked by my friend from
Orissa to shift the Malaria Institute
from Delhi or Coonoor to Orissa. I
would like to tell him that shifting
of mnstitutions is not going to do any
good. The shifting of an institution
involves a very large expenditure and
here again it is a question of how
much we can do within the resources
at our disposal. Four malaria teams
have worked in four different States
and have done magnificent work. One
of them has worked in Orissa, in the
Jeypore hill tracts.

He also referred to the fact that the
Andhra Medical College degrees are
not being recognised by the British
Medical Council. I would like to
assure him that I will enquire into the
matter. I do not understand why if
the Indian Medical Council has recog-
nised them, there is this hitch.

I have been asked to form an
all-India administrative service. The
hon. Member who spoke knows that
I did bring this question forward
before the Health Ministers Confer-
ence but they were not agreeable to
do it. I do myself feel the need for
an all-India cadre, so that our medical
institutions, especially our teaching
dnd research institutions, may get the
best men and women available. It
is only right that we should not think
in terms of States but in terms of the
bigger cause, the cause of nealth, the
cause of maintaining the highest
standards of efficiency every where. I
ugree with the hon. Member when he
sald that merit alone should be the
standard of appointinents, in parti-
rular in our teaching and research
institutions.

I have been told that I have not
been able to give an institution for
modern medical education in Delhi.
I am sorry that this dream—it is a
dream yet—has not yet come true.
But there again we have not got the
money and I can only hope that
philanthropy may come 1o our aid.
1 am hoping that perhaps I might be
fortunate enough to get the means
to make a beginning. Many Members
have suggested that we should raise
money outside Government. WNo one
will be more grateful and happy than
I if this could be done and if our
health services could expand and be
in a position to give to all our people
the medical aid that sick and suffering
humanity needs and which today we
are unfortunately not abie to supply
to them.
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Mr. Chairman: Order, order.
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(English translation of the above
speech)

Seth Govind Das: I entirely: agree
with the hon. Minister of Health that
Ayurvedic, Unani- or any other system
of medicine should be in keeping with
the time. But I want to know what
steps are being taken by the Govern-
ment to modernise these systems and
bring them at par with the modern
treatment. This point  somehow
escaped the hon. Minister’s attention.

Shri Goenka: What is the Hindi
equivalent of the word modernise’?

Mr. Chairman: Order, order.

Seth Govind Das: To bring in line
with the present age. I had already
said this in my sggech which probably
the hon. Member®did not hear.

Mr. Chairman: Order, order. The
hon. Member should realise that he
should not bandy words with other
Members. The decorum of the House
should be kept. If a senior Member
like Seth Govind Das does it, I do not
know what would happen to the
House.

Rajkumari Amrit Kaur: Mr. Chair-
man, [ thought I had made it quite
clear that we had recommended to
the States to upgrade at least one of
the Ayurvedic Colleges in their States
in order to bring it up to the right
standard. I have even offered that
graduates who wish to go in for
Ayurved may come to the existing
Colleges of modern medicine and get
their basic training there.
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. Chairman: The question is:
“That the respective sums, not
exceeding the amounts shown in

the order paper, be granted to the
President to complete the sums
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DEMAND NoO. 49—MEDICAL SERVICES.

“That a sum not exceeding Rs.
39,46,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which

5249

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952 in
respect of Demands Nos 48, 49
and 50 under the control of the
Ministry of Health.”

The motion was adopted.

[As directed by Mr. Chairman the

. Motions for Demands for Grants which

wwere adopted by the House are repro-
duced below.—Ed. of P.P.]

PeMaND No. 48—MINISTRY OF HEALTH.

“That a sum not exceeding Rs.
6,66,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
willy come in course of payment
during the year ending the 31st
day of March, 1952, in respect of
‘Ministry of Health’.”

will come in course of payment
during the year ending the 3i1st
day of March, 1952 in respect of
‘Medical Services’

Demanp No. 50—PusLic HEALTH

“That a sumn not exceeding Rs.
57,97,000 be granted to the Presi-
dent 'to complete the sum neces-
sary to detray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1952, in respect of
‘Public Health’.”

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 28th March, 1951.
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